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ORDINANCES
ORDINANCE — 1*
Schools of Study and Assignment of DepartmentsGamtres to Schools of Study
(Section 30 (n) of the Act and Statute 15(1) (5)ofathe Statutes)
The University shall have the following Schoolsstfidy and departments assigned thereto shall findl@ss:
1. School of Language Sciences
i) Department of Phonetics and Spoken English
i) Department of Linguistics and Contemporary ksty
iii) Department of Computational Linguistics
2. School of Literary Studies
i) Department of English Literature
i) Department of Comparative Literature and InStadies
iii) Department of Hindi
iv) Department of Indian and World Literatures
v) Department of Translation Studies
3. School of Inter-disciplinary Studies
i) Department of Cultural Studies
i)  Department of Aesthetics and Philosophy
iii) Department of Communication
iv)  Department of Film Studies
v)  Department of Social Exclusion Studies
4. School of English Language Education
i) Department of English as Second Language Studie
i)  Department of Materials Development, Testing &valuation
iii) Department of Training and Development
iv)  Department of Education
5. School of Distance Education
i) Department of English Language Teaching
i) Department of Linguistics and Phonetics
iii) Department of Literatures in English
6. School of European Languages
i) Department of Russian Studies
i) Department of Germanic Studies
iii) Department of French and Francophone Studies
iv) Department of Hispanic and Italian Studies
7. School of Arab and Asian Studies
i) Department of Arab Studies
ii) Department of Asian Languages
(Chinese, Korean, Japanese, Persian and Turkish)
* No objection conveyed by the University Grantsn@ission vide letter No.F.33-7/2007(CU) dated Zaduhry 2014)
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ORDINANCE-2
Powers and Functions of the Deans of the Schools$ifudy
(Section 30 (1) (k) (n) of the Act)

2.1 The Dean shall have the following powers amdtfions:

l.
.
[l.
V.

V.
VI.
VII.

VIIIL.

X.

XI.

to co-ordinate and supervise the teaching asdarch work in the School through the Heads oDemnts;
be ex-officio Chairperson of the School Board;
be responsible for convening the meetinghaf School at least once in each semester;

to recommend to the higher authorities allgmsals (academic and non-academic) and leave apptis
originating from Departments.

to take steps to promote interdisciplinary ezsh;
to maintain discipline in the Schools throutje Heads of Departments;

to keep a record of the evaluation of sesaiamork and of the attendance of the studentscatdes, tutorials,
seminars or practicals where these are prescritstedgh the Heads of the Departments/Centres;

to co-ordinate with the Controller of Examiiens for conducting examinations of the Universityd
declaring the results on time in respect of thelestis of the School in accordance with such divestias
may be given by the School Board or by the Acadddaiuncil;

to take steps to give effect to the decisiamsl recommendations of the School Board; and prdsethe
Vice-Chancellor any conflict arising on mattersatiglg to students and faculty in the School forirelf
decision;

to perform such other duties as may be assigmédr/him by the Academic Council, Executive Calioc
the Vice Chancellor.

The Dean shall be allotted an office with sagmg staff for discharging his/her responsiteigiand duties.

2.2 Campus Deans

i. Each Campus of the University shall have a Diearach School.

The powers, functions and terms of appointmeihtCampus Deans shall be as per the provisionhef
Statutes. However, a campus Dean may be appoigtéitebVice-Chancellor on the recommendation of the
Director of the Campus. If no Professor is avaéalin Associate Professor may be appointed as &ng€h

If no Associate Professor is available the Deansifigthe School shall be with the Director until a
Professor/Associate Professor is available.

The Campus Dean/Deputy Dean shall place letbe Director any conflict arising on matters tiala to
students and faculty in the School. The Direct@lldhke suitable action as per the situation. Hewgif the
matter remains unresolved then the Director shaiwérd the case to the Vice-Chancellor for a final
decision.

iv. A Campus Dean shall perform such other dutiesnay be assigned to her/him by the Academic Glpunc

Executive Council, the Vice-Chancellor and the bBlioe of the Campus.

ORDINANCE-3
Composition, Powers and Functions of the School Boh
[Section 15(3) of the Statutes]

3.1.1 Each School shall have a School Board.

3.1.2 The composition, powers and functions of3bkool Board shall be as follows:

i. The School Board shall consist of :

a)
b)
c)
d)

Dean of the School as the ex-officio Chairperso

All Professors in the School;

Heads of the Departments/Centre s assigntétttSchool as the ex-officio members.

One Associate Professor and one Assistant $gofefrom each Department in the School by rotatiorthe
basis of seniority;
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e)  One representative each of the Boards of &bkools which have interdisciplinary work with tGehool, to be
nominated by the Vice-Chancellor on the recommeaadsitof the School Board concerned; and

f) Not more than five persons, not in the senate¢he University, nominated by the Vice-Chancelior their
special knowledge and expertise in the subject@womd. However, not more than one person per Jusijed!
be nominated.

Provided that ordinarily at least one person frown field of higher education shall be nominatedrfriie State where
the University is located.

3.2) Terms of Office:
The term of office of members, other than thathef Dean and the Heads, shall be three years.
3.3) Chairperson:

The Dean of the School shall be the Chairpersah@fBoard and shall convene and preside over tregimgs of the
Board.

3.4) Powers and Functions:
The powers and functions of the Board shall beobsvis:

1. To prescribe the qualification s and modes aflumtion of candidates to the various postgradpedgrammes in the
Departments of the School;

2. to interview the candidates short-listed by Atmnissions Committee for admission to research qanmoges by the
School;

3. to co-ordinate the teaching, evaluation andamtework in the Departments/Centres in the Sclameol to submit
reports of such activities to the Dean, Research

4. to approve the syllabi of PG programmes, anttsopnd course work of research for various rebedegrees;
5. to coordinate and approve the time tables oDiygartments of the School for allotment of classrspace;
6. to constitute committees to address issuesipimgao academic grievances;

7. to constitute committees to organise the teachimd research work of Centres, in subjects orsarddch do not fall
within the sphere of any Department andt o supertte work of such Committees in coordination wiile Dean,
Research ;

8. to recommend to the Academic Council the creadioabolition of teaching posts, and to consideppsals received
from the Departments or Committees mentioned iu€Hdg6/7) above;

9. to consider schemes for the advancement oftthelards of teaching and research, and to submmitogals in this
regard to the Academic council through the DeaseBech;

10. to formulate arrangements for the School ttigpate in the work of the different Departmentsh® University;

11. to promote and review research within the Sthond to submit report s on research to the Academincil through
the Dean, Research;

12. to frame general rules for continuous intemaluation and end-semester examinations;

13. to recommend to the Academic Council to the decaic Council, through the Dean, Research, the Ipahe
examiners for the evaluation of Ph.D theses afiasiclering proposals received in this regard fromafd of Studies;

14. to recommend to the Academic Council, the avedineesearch degrees to candidates who have beed fpualified
to receive such degrees;

15. to perform all other functions which may besgrébed by the Act, Statutes and Ordinances, amatsider all such
matters as may be referred to it by the ExecutiwerCil, the Academic Council or the Vice Chancellor

16. to delegate to the Dean, or to any other membtre Board or to a Committee such powers, gémerapecific, as
may be decided upon by the Board from time to time.

3.5 Meetings
I.  The Board shall hold at least two ordinary nregs in an academic year, one in each semester.

II. (b) The Dean may convene special meetinghefBoard at his/her initiative or at the suggestdnhe Vice-
Chancellor or on a written request from at least fifth of the members of the Board.

[1l. (c) Quorum: The quorum for the meeting of Beard shall be one member more than a half obtd members.
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IV. (d) Notice: Notice for any meeting of the Boastlall be issued at least 7 days before the d=ésl fior the
meeting.

ORDINANCE-4
Functions of the Departments Centres in the School
[Section 30 (1) (K) (n) of the Act]

4.1 Each School shall consist of such Departmeatsf€s as decided by the Academic Council and apprby the
Executive Council from time to time.

4.1.1 Functions of a Department shall be:

(i) to admit students to the various Programmes @ourses offered as per the University rules amsliggest the
procedures for such admissions;

(i) to suggest the pattern and the schedule dofsieeal evaluation for each Course offered by the
Department/Centre;

(iii) to allocate teaching work to the teachers &#iame the time-table in accordance with the ganéne- table of
the School or Schools concerned,;

(iv) to make proposals to the Academic Councibtlyh the School Board regarding the creation amditedn of
teaching posts;

(v) to make proposals to the Board of Studies (Be§arding research projects to be taken up byrtbmbers of
the Department/Centre either individually or ingps;

(vi) to propose and suggest the curriculum andreefie and other reading materials for the Prograaxoh&tudy to
BoS;

(vii) to constitute Committees from its members améssign to these Committees specific functiatigng within
its competence;

(viii) to appoint from among its teachers advigerstudents;

(ix) to propose schemes including UGC schemes Hfer Repartment/Centre and to help in the maintenamck
improvement of the standards of various programroésstudy and research of the subjects in the
department/Centre; and

(x) to perform such other functions as may be assigto it by the Vice-Chancellor or Board of theh&al
concerned, the Dean Research, Academic CoundikdExecutive Council.

ORDINANCE-5
Terms of Appointment, Powers and Functions of the Had of the Department/Centre
(Statute 5A (1-5) of the Statutes of the EFL Univesity Act 2006)
5.1 Terms of Appointment and powers and functidrth® Head of the Department/Centre.

(i) The Vice-Chancellor shall appoint the Head framong the Professors/Associate Professors (eStpeite 5.A)
in the Department/Centre on seniority for a penbthree years on rotation.

(i) In case there is no Professor or only one &sbr in the Department/Centre the Headship sttaliler among the
Professors and Associate Professors on the basenafrity.

(iii) In case no Professor or Associate Professavailable in the Department/Centre, an Assi®Raotessor may be
designated as Coordinator by the Vice-Chancellatitoharge the duties of the Head of the Departmaedéer
the general supervision of the Dean.

(iv) The Coordinator shall not be a Member of treademic Council or any other body of the Universiityhis/her
place the Dean shall represent the Department/€ansuch bodies.

5.2 Powers and Functions of the Head

The Head of the Department/Centre shall:
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5.2.1 convene and preside over the meetings dbépartment/Centre;

5.2.2 organise the teaching and research workeib#partment/Centre;

5.2.3 frame the time-table in conformity with tHmeation of the teaching work made by the Depariti@@entre;
5.2.4 maintain discipline in the class rooms atbtatories through teachers;

5.2.5 assign to teachers in the Department/Cenirh duties as may be necessary for the properifumicty of the
Department/Centre; and assign work to and exeotia&ol over the non-teaching staff in the Departti@entre;

5.2.6 recommend to the Academic Council the craatiod abolition of teaching posts after approvathef Board of
Studies and School Board;

5.2.7 frame general rules for the evaluation o$isesl work;
5.2.8 submit panel of examiners and moderatorsed/tce-Chancellor through Board of Studies.

5.2.9 recommend leave application of the teachimdj rron-teaching staff of the Department/CentrentoDean of the
School concerned according to the Ordinance (2)¥rimed for the purpose;

5.2.10 be responsible for maintaining the recoedsijpment and furniture of the Department/Centikthe books of the
Department/Centre library, if any;

5.2. 11 operate the Budget of the Department/Cehtozigh Purchase Committee of the Department/€gntr

5.2.12 be responsible for observance of the Pmanssiof the Act/Statute/Ordinances andRegulatiofeting to the
Department/Centre; and

5.2.13 perform such other functions as may be asdigo him/her by the Board of Studies, Dean ofo8tkoncerned,
the Vice Chancellor, the Academic Council and tkedutive Council.

5.2.14 be ex-officio member in the committees gmikdted in the Statutes, Ordinances and Reguktion

Draft of Revised Ordinances of EFL University

ORDINANCE-6
Constitution of the Board of Studies and Term of Ofice of its Members
(Statute 16 (1-3) of the Statutes of the EFL Univeity Act 2006)
BOARD OF STUDIES

Note: Wherever applies a Centre shall have a BoS if Rfzos Research Programmes are offered.

6.1 There shall be a Board of Studies in each Deent/Centre of the University including Campus Brements. The
composition of the Board of Studies, the termsfiite of its members and its functions shall béadiews:

a. Head of the Department/Centre shall be thefiiaoChairperson and Convener:
b. all Professors of the Department/Centre stalhembers;

C. the senior most Associate Professor and thiersmost Assistant Professor by rotation shalblbmember of
the Board of Studies to be nominated by the Vicar€kllor;

d. two faculty members to be nominated by the \MGtmncellor from among the faculty members of
allied/cognate subjects;

e. two subject experts not in the service ofhésersity to be nominated by the Vice Chancellor;

f. two experts to be invited by the Chairperson rfeceiving input s in specialised area, if regdijrwith the
approval ofthe Vice Chancellor.

6.2 The appointment of members specified at ¢,d,eashall be for a period of three years.

6.3 A teacher of the University Department/Centrallscease to be a member if he/she ceases totdecher of the
concerned Department/Centre.

6.4 Any casual vacancy may be filled in for thadweal period.

6.5 The Board of Studies shall ordinarily meeteatst twice in a year and on such occasions as magduired by the
Vice Chancellor.
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6.6 The quorum for the Board of Studies meetingdl ¢fe one number more than half of the total masttip of the
Board including at least one outside expert.

6.7 In the absence of the Chairperson, the senist member present shall act as the Chairpersdhdbmeeting.

6.8 If in the opinion of the Dean of the School cemed, it is necessary or expedient to conveneeting of the Board
of Studies to consider any item and if he/she dmrsithat a matter could be disposed of by cirmidaamong the
members of Board of Studies, he/she may issue s&@geisistruction to that effect.

6.9 All notices stating the time and place of theeting along with the agenda papers shall be issaektss than 3 days
before the date of the meeting.

6.10 Subject to the overall control and supervisibthe School Board and the Academic Council thections of the
Board of the Studies shall be:

(a) to approve the syllabus for the Programme/CGxgjffered by the Department/Centre;

(b) to prepare a panel of examiners, paper setterd moderators for the examinations conducted ly th
Department/Centre and forward them to the Schoak&o

(c) to approve the pattern and schedule of sedsewaduation for each course offered by the DepantitCentre and
forward the recommendations to the School Board;

(d) to approve the topics of project work of PG rsms wherever opted for and forward them to thev8idBoard;
(e) to approve research proposals and forward tbethre School Board;

(f) to appoint supervisors and to approve panedxaminers for research evaluation and forward therihe School
Board;

(g9) to take such measures as necessary for thewament of the standard of teaching and research;

(h) the Board of Studies shall perform such otbecfions as may be assigned to it by the Dean ReseBchool Board,
Academic Council and the Executive Council fromdito time.

ORDINANCE-7
Board of Undergraduate Studies
(Section 28 (a,b) Section 30 (k) of the Act of tHeFL University Act 2006)

7.1 There shall be a Board of Undergraduate Stwati#ise University for coordinating the administratand academic
activities of BA (Honours) and all other UG progmaes. The Board shall function under the overallesupion of the
Officer on Special Duty (Academics) and the Acade@ouncil.

7.2 The composition of the Board shall be as foliow

(a) a Chairperson to be appointed by the Execi@iwencil from among the Professors on the recomntendaf
the Vice-Chancellor for a period of three years;

(b) Heads of the Departments/Centres contributirthe programme;
(c) two persons nominated by the Vice-Chancellonflamong the Professors and Associate Professors;
(d) four external experts nominated by the Vicea@tellor having expertise in the area of study.
7.3 Tenure of the members, other than the ex-offieembers, shall be three years.
7.4 The Board shall meet at least once in eachslemélowever, special meetings may be convenedevss required.
7.5 Powers and Functions of the Board:
(a) The Board shall organize and administer all &igchduate Programmes of the University.
(b) The Board shall appoint the following committder BA (Honours) Programme:
(i) The Programme Committee.
(ii) The Syllabus Committee

(c) The Programme Committee shall coordinate aietsvof the programme, prepare the time tablearaye the
classroom space, specify sessional evaluation mdegare panels of paper setters/examiners anenatods,
and other related activities with the approvalre Board.
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(d) The Syllabus Committee shall design the sykafor programme for the approval of the Board amddemic
Council.

7.6 The Board of Undergraduate Studies shall hawias provisions regarding convening of the megs$inquorum and,
tenure of its members as in the case of the Sdboaid.

The Board shall perform all other functions andsider such matters as may be referred to it byettexutive Council,
Academic Council and the Vice-Chancellor from titngime.

7.7 A Coordinator for UG Studies will work in codmdtion with the Departments, the OSD Academics #ral
Controller of Exams office.

ORDINANCE-8
Board of Research Studies
(Section 28 (a,b,l,k) 30(k) of the Act of the EFL biversity Act 2006)

BOARD OF RESEARCH STUDIES
8.1 There shall be a Board of Research Studies gsimp of the following:

0] Vice Chancellor PVC — Chairperson-Ex-officio;

(i) Dean Research (to be nominated by the Vicartckllor);

(i)  Deans of Schools of Study- Members -Ex-offici

(iv)  Heads of Departments/Centres (not exceedihyg btation)-Members-Ex-officio;

(v) Professors other than Deans of Schools and $1eadepartments/Centres (not exceeding 5 by otati
Members-Ex- officio

(vi)  four Associate Professors to be nominated ey Yice-Chancellor representing different discigtinn the
University -Members

(vii) Four external experts to be nominated by Wiee-Chancellor representing different disciplinis the
University -Members;

(viii) Registrar-Secretary-Ex-officio
(ix) Campus Deans

8.1.1 Subject to the overall guidance of the Deasefrch, the Academic Council, the Board of Reke@tadies shall
perform, interalia, the following functions:

(i) To prepare a perspective of research and nthjust areas for research, if any, in the discgdimnder its
purview;

(i) to evaluate institutional research projectsfimding by national international agencies;

(iii) to review the current status of research athe department and critically examine the progtkeseof from
time to time;

(iv) to indicate the priority areas of researchtie departments particularly with reference to tbke and
responsibility of the University under Section § (0 and (xi) of the University Act taking into esunt the
facilities available in the University and also ate facilities wherever necessary in keeping wlih major
thrust areas accepted for the concerned Departf@emises and individual interest of the membershef
faculty;

(v) to evolve norms for consultancy and sharingevenue between the Principal Investigator andhigersity
for approval of the Executive Council;

(vi) torecommend Honorary Degrees for eminent Eoko

(vii) To perform such other functions as may beagsd to it by the Academic Council through the B&esearch.
8.2 The Board of Research Studies shall meet rdgualtleast twice a year.
8.3 The Board of Research Studies may determirmnitsprocedures for working.
8.4 The quorum of the Board shall be one more tzdinof the total members.

8.5 The term of Office of the members other thatofficio members shall be for a period of threergea
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ORDINANCE-9
Curricular Framework and Academic Programmes
(Excluding Research)
(Section 6 (i)(ii)(v)28 (1) 30(a)(b)(d)(k) of the &t of EFL University Act 2006)
9.1 Programmes of Study:

9.1.1 All Programmes and Courses of Study leadiregitard of Degrees/Diplomas/Certificates shall dredcicted by the
Boards/Schools/Departments/Centres establishedhdoyJhiversity subject to the approval of the Acaae@ouncil,
through the OSD (Academic) from time to time.

9.2 Semester System

All Programmes of Study offered by the Universityal be based on the Semester System. There ghallhfinimum of
13 weeks of teaching in a semester.

9.3 Choice Based Credit System (CBCS):

(i) All Programme s of Stud y in the Universitshall be based on a Comprehensive Choice-Basedt @gstem
(CBCS). The School Boards shall specify the ProgmafCourse requirements which shall orient the @haad
combination of courses for a programme.

(ii) A student shall earn prescribed credits asraypgd by the Academic Council from time to timeb® qualified
for the Certificate, Diploma and Degree Programmes.

(iii) Students admitted shall opt for their choiaeross Schools which will be a minimum of 15 credind a
maximum of 25 credits each semester. Students orpMgrammes under this scheme shall have to chbese
degree that they wish to obtain by the end of then8d Semester.

Il. They are permitted to change their option or®@S shall supervise the progress of the studemseasure that they
take

(i) core modules
(ii) elective modules in the area they opt for and

(i) modules across the Schools. Modules whichaffered by individual teachers should have priopraval by
the BoS/School Board.

(iv) Each School through its Boards of Studies/$tHoard/shall finalize the modules to be offerading the
semester at the beginning of the semester andnottaiapproval of the Vice-Chancellor through th&DO
(Academic). The same will be reported to the AcadeBouncil at its next meeting. Modules cross-tisti
any, for different courses should be clearly statedhe Course Catalogue. All the modules shouldeha
numbers and fixed number of credits (five credasheas a uniform standard), which will not be cleghg
without the permission of the Academic Council/Vickancellor.

9.4 The University (School Boards) shall prepa@oarse Catalogue which will provide a comprehensisteng and a
brief outline of all Courses offered across all Bements/Centres/Schools of the University. Thealdgue shall contain
all the Courses approved by the School Boards leétademic Council.

9.5Course Registration:

i) After admission to a Programme and at the conumement of each Semester, a student shall be reqtdre
register for the Courses he/she intends to studpgithe Semester.

i) The registration for Courses shall be madedamsultation with the Faculty Advisor(s) and on titescribed
format and shall be duly signed by the Studentufa@dvisor and Head of the Department.

ii) A student shall be permitted to change thesGe within 7 days from the date of Course redistna

iv) The minimum and maximum number of credits thastudent can register for in a semester shallubb as
prescribed by the School Board/Academic Council.

9.6 Audit of Course:

(i) Subject to the permission of the teacher hagdthe Course, a student may be permitted, on payrof
prescribed fees, to audit a maximum of two Counsesldition to the registered Courses.

(i)  For an audited module, the student is not unesl to write any assignments/examinations. Auditeodules
carry no credits, but shall be mentioned on thedl&@ard as value addition.
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9.7 Detailed Course Ouitline:

(i) Faculty members shall be required to prepataildel Course Outline for each Course to be tabghthem in a
particular semester and shall make the same alaitabeach student registered to take the Coutsthea
commencement of each semester.

(ii) The detailed Course Outline shall include sspecific details about a particular course as &ogiescription,
aims of the Course, Course requirements, assessnitenia, prescribed texts, reading list, planaetivities for
Students.

(iii) Every Department shall maintain semester-wists of Course outlines prepared by its membeitset submitted
to the OSD Academic.

9.8 Assignment of Credits:

i) A unit of credit is calculated as follows anii Rrogrammes and Courses of study shall follow thiethod of
calculation:

ii) As a general rule, a Course of 1 Credit shedjuire a workload of 30 Hours per semester corimgyis
a. 10 Hours of Lectures/Organised classroom agtivit
b. 05 Hours of Tutorials/Contact Hours

c. 15 Hours of other workload such as independatividual/group work; obligatory/optional work pment;
literature surveyl/library work; data collectionliework; writing of papers/projects/dissertatiom/$s;
seminars etc.

ii) As all Courses/modules offered at the univigrshall be 5 credit units, Course/activity desag workload
shall be calculated as per the above unit spetidica

9.9 The University shall offer Courses in Face-ta&#Mode and in the Distance Mode.
(i) The following programmes shall be offered untter Face-to-Face Mode:
(a) Undergraduate programmes
(b) Postgraduate programmes
(c) Research programmes
(a) Certificate Programmes (CREDITS 20)
(i) Programme Duration: One semester.

(iiy Admission process and minimum qualificationttee programme shall be decided by the Departmentf€,
approved by the BoUGS and Academic Council.

(iii) The syllabus for such a Programme shall beppred by the Department/Centre Board of Studidssabhmitted
to Board of Undergraduate Studies (BoUgs) and tlwdamic Council for approval through the OSD
Academic.

(b) Diploma Programmes
(i) Programme Duration: two Semesters. (CREDITP 40

(i) Admission process and minimum qualification the Programme shall be decided by the Depart@entre
approved by the BoUgs and Academic Council.

(i) The syllabus for such a programme shall beepared by the Board of Studies of the concerned
Department/Centre and submitted to the BoUgs anddé&mic Council for approval through the OSD
Academic.

(c) Advanced Diploma (CREDITS 8Q
(i) Programme Duration: 4 Semesters.

(i)  Admission process and minimum qualificatioor fthe Programme shall be decided by the Department
Centre approved by the BoUgs and Academic Council.

(i) The syllabus for such a programme shall bepared by the Board of Studies of the concerned
Department/Centre and submitted to the BoUgs anadémic Council for approval through the OSD
Academic.
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(d) B.A. (Hons) programmes: (CREDITS 120)
(i) Programme Duration: Six Semesters

(i) A dmission s to all the BA (Hons) programmeésak be made on the basis of an All India entratess.
However there shall be a second entry point tahihid semester of the BA (Hons.) Programme for stusl
in Foreign Languages through a special entrante tes

(iii) The syllabus for the B.A (Hons) Programmestlesively organized by specific Departments (in étgn
Languages) shall be prepared by the concerned Badr&tudies and approved by the BoUgs., subject to
ratification of the Academic Council.

(iv) The syllabu s for the B.A. (Hons) programme¢s)lectively organized by various Departments Ishal
prepared by the BoUgs and submitted to the Acad@wimcil for approval through the OSD Academic.

(v) BoUgs shall revise the syllabus from timeitod for the Undergraduate Programmes.

(vi) The number of seats in each of the UndergreduRrogrammes shall be decided by the Board of
Undergraduate Studies with the approval of the Aagid Council.

e) A student admitted to the B.A. (Hons.) Englisbgramme shall compulsorily do one course in onéhefForeign
Languages/Hindi/Sanskrit/Social Exclusion Studidsitation chosen by him/her at the beginning ofRh@gramme in
each of the first four semesters.

g) A student admitted to the B.A. (Hons.) Progranimene of the Foreign Languages on offer shall maisorily do
one Course in English/Hindi/Sanskrit/Social ExalusiStudies/Education in the first two semestersthim next four
semesters s/he shall do either a language Couss€ourse in other disciplines on offer.

vi) Postgraduate Programmes
a) Postgraduate Diploma: (CREDITS 40)
(i) Programme Duration: Two (Post PG)Four Semegteost UG).

(i) Admission process and minimum qualification ttee programme shall be decided by the Departmentf€
approved by the Bo S and Academic Council.

(ii) The syllabus for the programme shall b e rec@nded by the Board of Studie s of the concernguhBment
with approval of the School Board and shall be stiechto the Academic Council for final approvatdhgh
the OSD Academic.

(b) B.Ed.
(i) Programme Duration: Two Semesters. (CREDITS-40)

(i) Admission process and minimum qualification ttee programme shall be decided by the Departmentfr€
approved by the BoS and Academic Council.

(iii) The syllabus for the programme shall be pregaby the Board of Studies of the Department afdation with
the approval of the School Board and shall be stibthto the Academic Council for final approvaldahgh the

OSD Academic.
(c) M.Ed.
(i) Programme Duration: Two Semesters. (CREDITS 40)
(i) All admissions to the Couse shall be through®dl India Entrance Test conducted by the Univgrsi

(iii) The syllabus for the Programme shall be reomnded by the Board of Studies of the Departmeidofcation
with the approval of the School Board and shalsblemitted to the Academic Council for the apprdtabugh
the OSD Academic.

(dM.A.
(i) Programme Duration: Four Semesters (CREDITS 80)

(ii) All admissions to the PG programmes shall litigh the All India Entrance Test conducted byiméversity
each year.

(i) Minimum Eligibility Condition: A minimum of %% Marks or an equivalent grade in Bachelors/UGelegf a
recognised University or an equivalent examinatioany discipline;

(iv) Relaxation in Minimum Qualifying Marks
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a. Relaxation in minimum qualifying marks up to axaimum of 5% shall be made in case of candidatEsping to the
SC, ST and Persons with Disabilities Categories.

b. Subject to the fulfilment of the minimum cutf afiarks as prescribed from time to time by the dieraic Council and
as per the prevailing guidelines of the UGC MHRDHe matter.

(v) The syllabus for the Programme shall be preppasethe Board of Studies of the Department corexmith the
approval of the School Board submitted to the AaaideCouncil for approval.

(vi) Number of seats for each programme shall beddel by the Board of Studies of the Departmentcdse of
B.ED and M. Ed the decision of the BoS shall bgestlto the decision of the NCTE and final approviathe
Academic Council through the OSD Academic.

(vii) The University shall revise and introduce n&@ and PG programmes from time to time.

(viii) Matters pertaining to evaluation, sessioaasessment, grade improvement and examination Ishals per
Ordinance 10, subject to revision from time to time

xii) Part-Time Courses: The University shall offer Part- Time Courses aiploma level in Foreign Languages.t
he modalities of operating these course s shadldbermined by the concerned BoS and subject tappeoval
of BoUgs.

xiii) Training and Outreach programmes: The University shall design and organize trainiaugd outreach
programmes from time to time.

xiv) Distance Mode

(a) Under the Distance Mode the University shaiiothe following programmes:

NAME OF THE COURSES (Distance Mode)
DURATION ELIGIBILITY

Certificate in all courses including FL Two semester
Two Semesters PGCTE (40)

Diploma in all courses including FL

Two Semesters (CREDITS 40)
Advanced Diploma in FL and PGDTE

M.A. Four semesters (including) (CREDITS 80)

E-French As decided by the department

(b) Admission to these programmes shall be decimiethe Board of Studies of the Department and amatdy the
School Board and Academic Council.

(c) The Courses of study for these Programmes bleafirepared by the Board of Studies and approyetié School
Board and Academic Council through the OSD Academic

xv) M.A. (English) (Distance Mode)
(3 years, correspondence-cum-attendance)

a) A participant of MA Distance Mode is requirtedpursue a minimum of 8 Courses depending onathguage
s/he chooses.

b) Students who fail in more than two (50%) Cesrsf a semester will not be promoted to the neriester
and their admission stands cancelled. However stiident is unable to complete all the requireijassents
within one year, his/her name will be retained lwa rolls for another year.

c) Students whose admission is cancelled are nejd re-register for the programme. Re-regisirathall be
permitted subject to the following conditions:
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a)

b)

c)
d)

Re-registered students shall pay 50% of the dgeept postal expenses, they paid at the timtheif
admission. This shall apply to foreign nationalsvesd.

Re-registration shall be valid for one acadeyaiar. Total period of registration (including registration
period) shall not exceed three years.

No new material shall be provided to the resteged students.

They shall be required to do new assignmemtthioones they have not completed earlier.

xvi) Contact Sessions for M.A. (English) (Distance mode)

a)

b)

d)

In all there will be two contact sessions inukay/February of each year.

The contact programmes may be conducted iroongore centres depending on student strength tned o
considerations. The allotment of students to eactire shall be made by the School Board on thes ldisi
proximity and/or other administrative factors. Tdezision of the School Board in this regard shalfibal.

There shall be a contact-cum-examination progna as part of the M. A. Programme. Contact classes
shall be held in January/February every year fat Paand Part — Il. Contact classes shall be idiately
followed by the examinations for each Part. Adiimce at the contact classes as per the generas rajr

the University. To be eligible to take the finabexination the student shall have to put in the m&li75%

of attendance and submit all the assignments bygle¢hdline stipulated by the School Board.

Students shall complete all the internal asaigmis before the submission of the final assignsnand
taking the final examination. Failure to do so sdadqualify them for the final examination. Stutewho
secure less than (pass) 50% marks in each of gignasents shall be required to repeat the assigtig)en
Fresh assignments in the courses in which they falesl shall be given to them. If a student failshe
term-end examination, s/he shall reappear for danein the next term-end examination session. Regul
students shall get two chances to reappear foexaeninations and SC/ST students shall get one extra
chance to reappear.

ORDINANCE-10

Medium of Instruction, Examination and Evaluation

Pattern, Attendance and Teacher Assessment (Sectiér(i)(ii)(v)(xix) 30 (c)(d)(g)(k)(m)of the Act ofthe EFL

University Act 2006)

10.1Medium of Instruction:

)

i)

ii)

The medium of instruction in respect of all Pragnmes of Study offered by the Schools, Departmemds
Centres of Study shall be English and in variousrélgn) European, Arabic and Asian Languages as
applicable.

Question Papers of all examinations shall bé and answered in English and Foreign Language as
applicable and as specified in the programmes auodses.

Project Work/Project Report/Dissertation/FlgVork Report/Training Report etc, if any, shall bawe be
written in English and Foreign Languages as pereheirements of the assignment.

10.2 Attendance

0] A Student shall be required to attend at I§&8t of the classes actually held in each subjettsach seminars,
sessionals and practicals as may be prescribeuetsatisfaction of the teachers/tutors concernedsthdent shall be
permitted to sit for the End-semester examinatiotiné course in which he/she has secured lessrtanattendance.
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(ii) The teacher/tutor handling a course shall égponsible for maintaining a record of attendarfcgtu@ents who have
registered for the course and shall display orNtbice Board of the Department the monthl y atteréarecord of each
student at the end of every month.

(iii) All teachers shall intimate to the Head oétBepartment at least seven calendar days beferaghinstruction day
in the semester particulars of all students wheelsecured less than 75% attendance in one or roarses and send a
copy of the same to the Dean of the School Boaotlldd concerned and to the Controller of Examination

(iv) The Head of the Department/Centre shall digjgla the Notice Board of the Department names lodtatients who
shall not be eligible to take the End-smester erations in the various courses and send a copyeo$ame to the Dean
of the School Board, BoUgs concerned and to thetrGlber of Examinations.

(v) However, the Dean of the School concerned aindcibr of the Campuses on the recommendationkeofHiead of
the Department/Centre may condon e the shortagttedndance not exceeding 5% for valid and convinoiasons.

Provided further that students deputed by the Unitye to take part in the extra co-curricular ewehie given a
concession of up to 5% attendance, if necessa@addition to the relaxation in the attendanc e irequent as provided
above. Such concessions would be available foddélys of actual participation in the event, inclgdjaurney time, with
the prior approval of the Dean of Students’ Welfare

(vi) Notwithstanding the above, the Vice-Chancelimay, based on the recommendation of the Deamghrthe OSD
Academic and the DSW, or the campus Director (es#se may be) condone the shortage of attend&macstadent on
genuine grounds maximum upto 10%

(vii) However the minimum attendance requiremeralstiot fall below 60%.
10.3Removal of Students from the Courses

The Dean of the School/Proctor/Dean Student’'s Wetliie Dean (Research) may recommend to the Vicedetiar the
removal of a student from a Programme/Course omésés of unsatisfactory academic performance amdisconduct
(as defined in the Regulations)or non-payment e$ fen time.

10.4Examination System:

(i) Examinations of the University shall be openr&gular, distance, part-time and all eligible stotd in the
discipline and in allied subjects wherever spedifie

(i) All Programme s of Studie s of the Universitshiall be offered under Semester System and Exéorinand
evaluation of students shall be through ComprekerSontinuous Assessment (CCA).

(iii) The medium of instruction in respect of alrses conducted in the Schools, Centres and Depats admitted
to the privileges of the University shall be Englend other language s taught including Foreigrguages.

(iv) The format of the entrance examination shalldecided by the Central Admissions Committee imsatiation
with School Boards/Campuses. The Entrance Examimatiall be held at centres that the Central A slimiss
Committee decides and approved by the Vice Charcell

(v) Provided further that the Head s of Departm@sentres concerned shall prepare the question Banthe
entrance examination to be forwarded to the Cdetradf Examinations through the Dean of the School
concerned. The Deans of the Schools nominated éyite-Chancellor shall set the question papens filoe
guestion banks received in confidential manner #ordvard them to the Controller of Examinations for
conducting the entrance examination.

(vi) Question papers of all examinations shall beasd answered in the respective languages oce@ded by the
Central Admissions Committee in consultation witth&ol Boards and BoUgs.

(vii) All matters pertaining to the conduct of exaations and student discipline are as specifie@ritinance (26)

(viii) All examinations of the University (exceph&ance examinations) shall be conducted at alkctmapuses of
the university through internal assesment by thaulfg members concerned. The format and timing of
continuous internal assesment shall be decidethdgdncerned Department/Centre and the formatiamdgt
of the end-semester examinations shall be decigeldebSchool Boards/Campus School Boards and BoUgs.



342 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT III—SEC. 4]

(ix) Continuous assessment may comprise class sdignments, presentations or response papen® 3hall be a
minimum of three continuou s assessment eventsb&setwo out of these three will be consideredterfinal
grade. Record of continuous test answer sheefgfesents etc. will be kept in the Department offioe a
period of two years.

(x) All continuous assessment grades shall be gtdsimto the Chairperson, BoS along with the resolt the
semester- end examinations no later than the dewday after the end of each semester, which stall b
forwarded to the Controller of Examinations throtlyé School Board.

(xi) Semester-end assessment may comprise sit/dpem-book/take-home examinations, or term papdoig
assignment/project at the discretion of the teachacerned.

(xii) Since the University follows Choice Based @iteSystem (CBC S) and CCA, the question paper for
examination of a course shall be set by the facukynber who is teaching that course and he/shéabkalbe
the evaluator.

(xiii) In cases where the whole course is a projassessment will be based only on the evaluatidheoproject
submitted by the student.

(xiv) All semester-end oral examinations shall lmnducted by two teachers, one of whom shall becthese
teacher and the other shall be recommended byotieemed BoS.

10.5Evaluation Pattern

i) As a general principle, the Comprehensive Camttirs Assessment shall comprise the following corapts
a. Continuous Internal Assessment..... 40%

b. End-Semester Examination Project......60%

i) Depending upon the nature and requirements @gicular course, individual Departments/Centsball,
within the overall framework of Comprehensive Couatius Assessment (CCA) prescribed by the SchookdBoa
concerned, have freedom to prescribe additionéfaiit components and weightage for different camepés. Provided
that the weightage of the End-Semester Examinatiaii not be less than 50%.

iii) Detailed distribution and break-up of the Combpensive Continuous Assessment (CCA) shall beifgb by
the teacher concerned in the detailed Course eutiineach course taught by him/her during a semmest

iv) No teacher shall leave headquarters withowtrigasubmitted results of all examinations/courstgre he/she is an
examiner/co-examiner to the Chairperson, BoS. TlmirPerson shall forward the results to the Cotarobf
Examinations through the School Board and BoUgs.

v) For evaluating students’ performance in a gigeurse, the following 8- point grading
scale shall be used.

OA+ AB+ BCdF

Grade Point Range :
Letter | Grade Point r~ang Marks Quiality Class Corresponding
Grade | Equivalent for computation of Equivalence Descriptor to Overall Grade

q Overall Grade (Out of 100 P
o 8 7.50 andabove 75-100 Outstanding Distinction
A+ 7 7.00t07.40 70-74 Excellent High First
A 6 6.00 t06.90 60-69 Very good First
B+ 5 5.50t05.90 55.5Q Good High second
B 4 5.50 t05.40 50-54 Fair Second
C 3 4.50 t04.90 A5-49 Satisfactory
Pass

D 2 4.00 to4.40 40-44 Pass
F 0] 0t03.9 Below 39 Fail Fail
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Note: An OGPA of 5.5 or B+ is equal to 55% marks.

vi) A student has to secure at least a ‘D’ Gradalinmodules/courses to qualify in the course amallde awarded the
Certificate, Diploma and the Degree.

10.6Calculation of Grade Points (GP) and Grade Point Aerage (GPA)

i) Calculation of Final Grade Point of a Course dogiven course [Continuou s Assessment (40% )Sardester-end
Examination (60%)]

a. Continuous Assessment Grade

Point (40%)

GP of Best Testl + GP of Best Test2GP of Final Continuous Assessment
2

b. Grade Point of Semester-end Examination (60%)
c. Final Grade Point Calculation of the Course

Final Continuous Assessment GP x#8emester-end Examinations GP x 60

100 100
OR

Final Continuous Assessment GP x 6@mester-end Examinations GP x 40

100 100

ii) Calculation of Semester Grade Point Average R8% and Overall Grade Point Average (OGPA) for
Programmes with Credits

The Final Overall Grade will be calculated on theAGearned over all the semesters of the prograniime. GPA
will be calculated as follows:

iii) SGPA Calculation for Programmes with credits

SGPA =T1+T2+4T3+T4....... Tn

Total credits for the semester
where
T1 = Course 1 Final Grade Points x Course 1 Crddits Course 2 Final Grade Points x Course 2 Gsdit= Course 3
Final Grade Points x Course 3 Credits T4 = CourEadl Grade Points x Course 4 Credits
iv) OGPA Calculation for Programmes with Credits
OGPA = Seml1 SGPA + Sem2 SGPA + Sem3 SGPA + SemMASGBem..n SGPA
Total number of semesters in the Programme

v) Calculation of Semester Grade Point Average (8)Géhd Overall Grade Point Average (OG PA) for peagmes
with only grades.

vi) Calculation of Semester Grade Point AverageR8%for programmes with only grades
SGPA =

GP1+GP2+GP3+GP4....... GP..n

Total Number of Courses in the Semester

Where

GP1 =_Course 1 Final Grade Points

GP2 = Course 2 Final Grade Points
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GP3 =Course 3 Final Grade Points

GP4 = Course 4 Final Grade Points

vii) Calculation of Overall Grade Point Average (P&

for programmes with only grades

OGPA

Seml SGPA + Sem2 SGPA + Sem3 SGPA + Sem4 SGPA ...IE8@PA =
Total Number of Semesters in the Programme

viii) Grade Points shall be rounded off only at fimal stage of calculation of OGPA at the endif tast semester of the
programme

ix) A student who has successfully completed &lé tourses to accumulate the minimum specified eurobcredits
under the Comprehensive Choice Based Credit Systathbe deemed to have completed the Programmehiich s/he
has registered.

10.7Promotion to the next Semester

a) For promotion to the next semester, a studemild not have a backlog of more than two Coursgss at
the beginning of any given semester.

b) Students who accumulate a backlog of more tham Courses/papers at any point will have to exit
theProgramme.

¢) The maximum permissible period for clearing Baglof Courses is as under:
Programme Maximum Permissible Period in semesters

(from the dale of admission)

General/OBC/all others SC/ST/PH students

Undergraduate 7 8
Postgraduate 5 6
PG Diploma 3 4
d) In all the above cases ex- students shaflectmbe eligible for hostel accommodation, stipdrmbk allowance

and library facilities beyond their regular stipald period of admission to the programme.
10.8 Grade Improvement and Repeat Examination

10.9.1 Students who obtained a grade B or belowaa@diesirous of improving their grades in any nedourse may
take a Grade Improvement/Repeat Examination.

10.9.2 Such an examination is allowed only onceefoch module/course and shall be conducted oneey@ar along
with the relevant semester-cycle. This means tlstident who has passed from 3rd to 4th semessineddo improve
his 3rd semester marks, he will have to wait ki# 8rd semester exams are held for the ensuing.lddtavever SC/ST
students shall be given one extra chance subjebetesame rule.

Supplementary examinations shall serve as repeaieations. Supplementary examinations shall bedidked around
20th of June and 5th of Jan (for Hyderabad and hoskCampuses) and 20th June and 28th FebruaryS{fitiong

Campus) every year. Only those students who ftitfd attendance, discipline and academic requiresmehtthe
programme shall be allowed to exercise the optfdarade Improvement/repeat examination.

10.9.3 Supplementary/Grade Improvement option si@llbe available for courses that employ projectkwn lieu of
semester end examination. The same shall be aplaiedere there is group work for internal/finat@ssment and MA
dissertation work.
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10.9.4 For Postgraduate Diploma Students there grade improvement or supplementary examinatiothfe Practice
teaching course. Students who wish to appear feretkamination will have to repeat the course mester one of the
following year.

10.9.5 Students are required to apply to the Cbetrof Examinations through the concerned ChasperBoS within
seven days of commencement of the ensuing semestdeclaration of results whichever is later fdBrade
Improvement/Repeat examination paying a fee of B4-Isubject to revision from time to time for eguzper.

10.10Part-time Proficiency Programmes (Foreign Languagés

() In the case of part-time Proficiency ProgramrtiasForeign Languages) for promotion to the seceshester a
student must have at least a ‘D’ grade in eacheiridividual courses in the first semester, fgilwhich he/she
will not be eligible to continue with the Programined hisher registration will stand cancelled.

Generally, there is no provision for continuingtine Programme in case a student is absent foretimester-
end examination.

(i) However, a student who is not able to take Hmmester-end examination of the first semestengvio
accident/medical reasons/other untoward inciderlisbe allowed to continue in the second semediershe
will be required to take a make-up examination imiths days from the commencement of the second steme
in order to obtain a regular grade, provided hefalfgs the attendance and continuous evaluateyuirements
of the Programme.

(i) In order to avail of this facility, he/sheust apply within one week after the said examimatamthe concerned
Chairperson, BoS of the concerned Department.

(iv) There is no provision for Supplementary/Gralheprovement/Make-up examination or Re-evaluation fo
students of part-time programmes.

10.11Re-evaluation

(i) Students are eligible to apply for Re-evaloatiof their answer scripts of any course by paynfge of
Rs. 200/- per course (for SC/ST students Rs.1008d differently abled students are exempted from
payment of this fee).

(ii) A student must apply to the Controller of Exaations through the concerned BoS for Re-evalnatif
his/her answer script of a particular course witlifteen day s of the commencement ofth e semester
announcement of results, whichever is later.

(i) The Controller of Examinations shall send teswer script under reference to two examinersratian
the original examiner recommended by the Chairpeisothe School Board concerned, from the same
University.

(iv) Under exceptional circumstances, with the &iptirection of the Vice Chancellor, external exaer(s)
can be appointed for Re-evaluation.

(v) The examiner s shall submit their evaluatibaet within a wee k of receiving these answer sgrip

(vi) The average of the grades given by these tweonéners shall constitute the final grade irresipecdf its
being higher or lower than the original grade aadnot be subjected to any further consideration.

(vii) A student can apply for Re-evaluation of arsaer script of any course only once.
10.12 Certificates
Degree certificate shall be awarded to a partidipaticating the overall grade obtained by him/her.
10.13Assessment of Teachers by Students

() With a view to making teaching- learning preses more transparent, there shall be a continuous
Assessment of Teachers by their students. The #smag shall be done in the prescribed proforma and
shall be submitted by all students mandatorily coafidential cover directly to the Vice-Chancellafore
the semester examinations. A special Teacher Assgg<ell in the Vice Chancellor’s office will hded
the confidential Assessment Reports under the wisepervision of the Vice Chancellor. The OSD
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(Academic), in coordination with the ControllerB%xaminations shall make sure that all registeradesits
submit the duly filled proforma in the Cell locatiedcthe Vice Chancellor’s office every semester.

(i) The Assessment Reports will remain confiddrdiad shall be kept in a sealed cover in the Assess Report
Cell in the Vice Chancellor’s office

(i) The confidential Assessment Reports will bgeoed personally by the Vice-Chancellor for théofwing
purposes only:

a) For communicating to the teachers concernedmfidence annually without disclosing the identfythe
student.

b) while considering a teacher’s case for re-egplent etc.;

c) while considering a teacher for some speciardw important assignments and conferment of titeist
of “Professor Emeritus” and the like.

PROFORMA

The proforma for submission of Assessment Reportespect of teachers to be submitted by studeteading the
respective Course/s conducted by the teacherslkshal given below:

1. Name of the teacher:

2. Course:

3. Subject/Paper taught/M.Phil/Ph.D. research gluide

4. Semester and year in which the Course was coedtuc

5. Assessment Grades must be supported by a baefrore than three lines) justification:
5.1 Quality of the content of lectures: A/B/C/D

5.2 Quality of delivery: A/B/C/D

5.3 Degree of updating the materials/content degideA/B/C/D

5.4 Promptness in checking papers/chapters drakgyAment: A/B/C/D

5.5 Regularity and punctuality in meeting the aas#\/B/C/D

5.6 Empathy for the problems faced by students/@/B

5.7 Overall Assessment: A/B/C/D

5.8 Any remarks/suggestions for the teachers dietie student.

6. Quality of research guidance: A/B/C/D

7. The Grades A = Outstanding/B = Good C= Satisfgct= Poor

8. Dummy No. of the student (to be given by Viceaitellor's Teachers’ Assessment Cell).

9. In case a teacher feels aggrieved on accouathlofsed report allegedly filed against him/hee, Ytice-Chancellor
shall refer the written appeal by the teacher corexbto an Appellate committee consisting of tHetang persons:

i. Dean of the School concerned/OSD (academic.)ilRasearch) Chairperson
ii. Senior-most woman teacher
iii. SC/ST/OBC representative

The decision of the Committee shall be final.
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ORDINANCE-11
Admission, Enrolment, Reservations and Migration ofStudents

(Section 8 (para 2) 30(a) of the Act of the EFL Uriersity Act 2006)

11.1 Admissions

)

ii)

ii)

iv)

The University shall be open to persons of eittex and of whatever caste, creed, race or clageander,
and it shall not be lawful for the University toaal or impose on any person, any test whatsoever of
religious belief or profession in order to entitien/her to be admitted as a student in the Unitieisi to
graduate thereat or to enjoy or exercise any pgeilthereof.

Notwithstanding anything above, the Universigserves the right not to admit any student ifieeds found

to have indulged in any act that is unbecoming stualent, including vandalism, staging dharna, eggjon,
defamation, instigation, unruly behavior or any fswact that is construed to be unlawful, illegal and
unbecoming and that harms the interest, name amtggn of a member of the University or of the
University as an academic body. Such cases shafidmeded in writing and proof of valid reason sited.

The University reserves the right to withdragefer or cancel programme of study initially offdrbased on
valid and cogent reasons which shall be recordediting.

The University shall maintain an all-India agtbbal character and high standards of teachingrasearch
and shall admit students strictly on merit (eventhia context of reservations) as determined throagh
common national level entrance examination condulotethe University.

Minimum qualifications for admission to thedgrammes in various Departments shall be prestitiyethe
Academic Council each year, subject to the conoassprovided for by the Ordinance Regulations.
Candidates shall be admitted to the various Prograsrin order of merit.

There shall be a cut-off mark in the entratests for admissions to all programmes as follows:

Unreserved Category: 50% OBC : 45% SC/ST/PWO% 3

V) In cases where entrance test for admission wagh written exam and interview/orals, studentstnget the

Vi)

vii)

viii)

xii)

xiii)

minimum percent in both. The ratio of marks in venit test and interview is fixed at 70:30 acrossoiberd.

Such candidates who satisfy the requisite i§joations may be considered for admission onlibsis of
the academic record, and/or performance of an eggliat national entrance test/viva voce as may be
prescribed in respect of each Programme from tortante.

Only such candidates who have passedkammation of an Indian University incorporatedayy law for
the time being in force, or such other examinatiasshas been recognised equivalent thereto by EFL
University, shall be considered for admission.

Equivalence of Programmes/Courses and Degreesomdigh and Indian students would be established
wherever necessary by the Equivalenc e Committer/idfonal admission can be allowed for a maximum
period of sixty days subject to equivalence beistgldished by the Equivalence Committee. A studaatl
abide by the decision of the Equivalence Committee.

In the case of seats reserved by the Goveminoé India for students from backward states fordign
students who approach the University for admissionugh the Ministry of HRD/MEA/ICCR or through
individual initiative, the candidates may be adedtif they fulfill the minimum qualification presbed for
admission by the university in various Departmehtswever, these admissions shall be consideredrunde
supernumerary category.

Consideration of Foreign students’ applicasiareceived after the expiry of the last date shellat the
discretion of the Vice Chancellor.

No student shall be allowed to apply for me¢inan two programmes at a time.

However, Students admitted to a regular pemgme in the University are permitted to pursuet-pare
Certificate Diploma Programmes in EFLU or othetitngions.
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xiv) If a student, who has been admitted, is founddically unfit subsequently, his/her admissiomllshe
cancelled.

xv) A candidate shall be admitted to a Programmae iBepartment on his/her enrolment as a studernhef
University after paying the enrolment fee presatibg the University.

xvi) If at any time it is discovered that a cand&lhas made a false or incorrect statement, caeat@aly culpable
information and used fraudulent means to securdsaitin, his/her name shall be removed from thes rafl
the University.

xvii) No student shall be eligible for admissionaioy Undergraduate, Postgraduate or Research Frogrs under
this University without migration from any othemWersity or Board. A maximum period of ninety days
shall be provided to students to produce Migra@entificate.

xviii) The application for admission shall be suped by duly attested copies of the following doeuts:

a. Relevant qualifying Degree and Board certiéicat

b. Transfer and Character Certificates from tfgtitunion last attended,

c. Grade Cards or Marks Sheets.

d. Caste/Tribe/OBC/PH certificates and certifisdt@ other reserved categories under GOI rules.
xix) All the relevant original documents shall hémitted at the time of admission for verification.

xx) All admissions are provisional and could bertierated on misconduct, reasons of ragging and otesons
considered against the interest of the Universitgraunciated at (ii) above.

11.2 Prospectus:

The Universit y shall annuall y prepare and publ&sHProspectus detailing the Programmes offeredatidar of
Programmes and Courses, eligibility criteria, FBeposit structure, availability of seats, outlirefscourse content,
evaluation pattern, disciplinary provisions, accamdation and other infrastructural facilities for mven, international
students, provisions of enablement and all suclerotBlevant information to pursue studies at thévehsity. The
Prospectus shall be made available on the Uniyergibsite as well.

11.3 Reservation of Seats

Reservation of seats shall be in accordance wihptiovisions of the Central Educational InstituigqiReservation in
Admission) Act 2006 and Circulars of Governmentliodia issued and amended in this regard from timdirhe.

Besides, the University shall also follow resematin admission in all Programmes of studies inoadance with
the Persons With Disabilities (Equal Opportunitiemtection of Rights and Full Participation) At995.

a. Candidates seeking admission under the resaradjories shall be required to fulfil the presedbeligibility
conditions for admission to the Programme.

b. The relaxation in the minimum prescribed peragatof marks in the qualifying examination for asision to a
Programme shall be permissible only in one of dtegories.

c. If a candidate in the reserved category qualifie admission in the general category he/shd bharansferred to the
general category without prejudice to the numbesezits already allocated in that category whichhwiloffered to the
next eligible candidate in that category.

d. If sufficient number of candidates are not alal# in OBC category, such vacant seats shall &vesfierred to the
general category.

e. The relaxation of marks as given in Para 4.hic) 4.2 (a) below will not be applicable to thedidates applying for
the admission to Part-time/Evening Courses/Prograsnimthe University.

11.4 Scheduled Castes and Scheduled Tribes

i. 22.5% of seats in all Programmes will be resdrfor Scheduled Castes and Scheduled Tribes atedith
the following order:
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15% of seats will be reserved for Scheduled Castds?.5% for Scheduled Tribes.

ii. 27% of seats will be reserved for OBC.

The reservation, as mentioned in sub-para3i)labove, is interchangeable, i.e., if sufficientmber of
candidates are not available to fill up the seetenved for Scheduled Tribes, they may be filledbyp
suitable candidates from Scheduled Castes andveisz:.

Candidates belonging to Scheduled Castes ahddsiled Tribes will be given relaxation to theesmttof 5%
in the aggregate of marks obtained in the qualifiygramination.

v. The Application Form of a candidate in this gy must be submitted along with a Certificate/efification

Vi)

vii)

from one of the following authorities:

a. District Magistrate/A dditional District Magrate/Collector/Deputy Commissioner/Additional Deput
Commissioner/Deputy Collector/First Class Stipendidagistrate/City Magistrate (not below the rank
of First Class Stipendiary Magistrate/Sub-DivisionMagistrate/Taluka Magistrate/Executive
Magistrate/Extra Assistant Commissioner.

b.  Chief Presidency Magistrate/Additional Chiegsldency Magistrate/Presidency Magistrate.

C. Revenue Officer not below the rank of Tehsildar

d.  Sub-Divisional Officer of the area where thadidate and/or his/her family normally resides.

e. A dministrator/Secretary to AdministratorDeygient Officer (Laccadive and Minicoy Islands).
f. An Application Form received without certifigats liable to be rejected.

The vacant seats of SC/ST which could notibbedf due to non-availability of either Schedul€dste or
Scheduled Tribe candidates or both, with the paamksnin the entrance test, if any, may be throwenojp
the general category in that year provided this heen notified to the Special Commission for Schextiu
Castes/Tribe s of Universit y Grant s Commissiod ainistry of Human Resourc e Development and
concurrence has been obtained.

The University reserves the right to fill tm®n-reserved seats from amongst the general/OB@idates as
applicable without any infringement of the reseiMatjuota.

11.5 Reservation for Persons with Disabilities.

03.0% of seats in all the courses shall be resdoredersons with Disabilities (PWD)

11.6 Supernumerary Reservations

Upto three seats shall be made available eachiyaardergraduate and post-graduate progrmmes onlZlHildren of
Defense personnel, NCC (certificate C holders) Kadhmir Migrants (as per UGC/GOI Guidelines.) pd®d such
candidates exist and have applied for such qudté duota shall not be converted to any other qaoid shall be
operationalised only on approval of the Vice-Chdlocer his/her nominee as the case may be.

11.7 Special provision for Admission

Outstanding Players and Sportspersons

a)

A specified number of seats, and normally not exceeding two, in both the Undergraduate and
Postgraduat e Programmes, may be earmarked by thdemi ¢ Council for admission of outstanding ptay
and sports persons, who have represented in thestdity/Region/State, provided that they fulfiletininimu

m eligibility requirements prescribed f or seekadmission to various Programmes

b) Relaxation to the extent of 5% of marks in dggregate or in the subject, as the case may Hehengiven to

such candidates.

¢) Such students will be nominated by the Vice+@edlor over and above the seats allotted to easgr&mme,

on the recommendation of the Games and Sports Coeemi
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11.8 Foreign Students

i. Foreign nationals and NRIs will be admitted heitit an Entrance Examination subject to fulfilmefitthe
eligibility criteria.

ii. All Foreign students selected for provisiomamission shall be issued admission letters nidats before the
commencement of the session for obtaining visas.

iii.  The Universit y shall organize an Orientatis@ssion for all the Foreign students admitted ekvixefore the
commencement of the sessions.

iv. The University shall organize remedial prograenfor English language proficiency for Foreigndetots
wherever necessary.

v. Remedial teaching may be conducted for foragments admitted to the University either throadficial
channels or individually in those cases where theerned Department is of the opinion that theeenged
for such a student to undergo remedial teachingfepecific period (from one month to one yearkiSa
remedial teaching shall be for payment of an apaipfee to be laid down by the University fromméi to
time.

11.9 University Admissions Committee

1. There shall be a University Admissions Commiftaeall Programmes comprising the following memsbappointed
by the Vice-Chancellor for a period of three years.

2. The University Admissions Committee shall consfs

a) Vice Chancellors nominee Chairperson

b) Directors of Campuses -Ex- officio members caditeof Departments/Centres-Ex-officio members
One Professor and One Associate Professor nomibgttee Vice Chancellor

One Member of SC/ST/OBC/PWD/Woman/Minority categay observers without the right to vote and mark an
candidate to be nominated by the Vice-Chancellaptfalready represented otherwise.

3. The Controller of Examinations shall be the 8ty of the Committee.

4. 50%o0f the members of the committee plus ond &brah quorum.

5. The members of the Committee other than exioffitembers shall hold office for a period of thyears.
The Committee shall

a) scrutinize the application forms for admissidntlee candidates in accordance with the conditiohgdmission
prescribed by the Academic Council from time togjm

b) offer specific recommendations on 11.1 (ii andhove)

c) decide on the last date of receipt of applicetjcentrance exam dates, centres of examinatindsadminister
conducting of entrance tests;

d) decide the cut off marks and prepare a listanididates to be called for interviews wherever seag/ for admissions;

e) send lists of shortlisted candidate s of resedhogrammes to concerned School Boards for comdugiersonal
interviews.

f) prepare merit list based on the marks obtainethe candidates in the Admission Test and/or Uneer;
g) prepare the list of candidates selected for asiom to various programmes;
h) design and modify the application forms for assion in soft and hard copies wherever applicable.

i) Suggest methods to improve reliability anchdi@d of the entrance test(s) periodically.
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ORDINANCE - 12

Curricular Framework of Research Programmes [Sectia 6 (i)(ii)(v)28 (I) 30(a)(b)(d)(k) of the Act of B-L
University Act 2006]

12.1 PhD. Programme: Duration

i) Minimum three years (6 Semesters);
i) Maximum five years (10 Semesters).
12.2 Minimum Eligibility Requirements:

Master’s Degree with a minimum of 55% Marks in thibject concerned or an M.Phil. degree in the plisa relevant
to the subject concerned as natified by the UnitseiSchool Boards and approved by the Dean Reseaceldemic
Council from time to time;

12.3. Relaxation in Minimum Qualifying Marks

Relaxation in minimum qualifying marks up to a nraxi m of 5% shall be made in case of candidatesgalg to the
SC, ST, Persons with Disabilities Categories antst@anding Players and Sports persons.

12.4 Criteria for Selection of Students for Admissi

a) Admission to Research Programmes (Ph.D.) skathdde on the basis of (a) the eligibility critemiantioned above,
(b) a qualifying written test and (c) an intervibased on the research proposal.

b) Subject to the fulfilme nt of the minimum cuffonarks as prescribed from time to time by the deaic Council,
candidates equivalent to four times the numbereatsfor Unreserved and OBC categories and eigiastifor SC and
ST categories shall be called for Personal Intervie

c) Interviews shall be conducted by the School Bean the recommendation of Admissions Committee.

d) Subject to the fulfillment of the minimum cutf &flarks as prescribed in (b) above, final selecfimmadmission shall
be made on the basis of the merit of the compasibees as per the specified ratio of 70:30 in amitest and interview
respectively.

e) Members of the teaching staff of the EFL Uniitgrare exempted from taking the entrance tesgriméw and taught
courses. They shall do reading courses in lieletifeProcedure for registration of topic etc., Wil the same as for full-
time researchers. The rules determining the eligifibr admission shall be the same as those ttiftime researchers
mentioned above.

f) Foreign nationals seeking admission to the Rese@rogramme shall be selected on the basis dlitbility criteria
mentioned above. They are not required to unde ttgeavritten entrance test. However, they areireduo submit a
written (1000 word) research proposal. They shalirierviewed telephonicall y by the concerned Depant on the
basis of their proposals.

g) The maximum enrolment in the Ph.D. programma 8thool/Department/Campus shall be laid down byBbS and
based on the vacancy list provided by the facuttyé®! to the Admission Committee subject to therapal of the
School Board, the Dean (Research) and the Acadé&mimcil and shall strictly be in accordance witle tiGC
guidelines as issued from time to time

12.5 Credit Requirements:

For PhD: For successful completion of the ReseBragramme leading to the award of the PhD degrswdent shall
be required to accumulate a total of 120 Creditspasified below:

Coursework: 40 Credits
Thesis: 60 Credits
Publications/Paper presentations at Conference#i@esn20 Credits

Although the maximum credit requirement for Ph.Bogramme is 120, students may accrue additionditcsgthrough
participation in seminars, conferences and puliting). The extra credits shall be shown as valuditiads in the
transcripts as per regulations to be framed imihd#er.
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A candidate admitted to the Research Programmé lshakquired to complete the prescribed coursekwothe first
two Semesters of his/her admission.

No exemption of course work will be granted to #hegho have an M. Phil. All Ph.D. admissions will foethe first
semester of the programme.

12.6 Computation of Credits for Publication Work:
Computation of Credits for Published Work for thesRarch Programme (Ph.D. degree) would be madedas:u

i) 2 credits for each popular article publishedlgted to the field of research)/paper presentedhdtional
seminars/conferences/workshops

i) 4 credits for each paper presented in inteamati seminars/conferences/workshops
iii) 4 credits for each paper in approved referpational journal
iv) 10 credits for each paper in approved refeliatatnational journal

12.7 Full-time Ph.D. scholars who are unable tctiooe the research without interruption owing taso@al or career
reasons may deregister themselves for a minimuriogaf one semester (six months). However, denegdish is
permissible only after successful completion ofrseuvork. Further, the total period of registrat{orcluding the period
of deregistration) shall in no case exceed ten sae (five years). During the deregistration piriesearchers shall
not be entitled to hostel or library facilities.

12.8 Full-time researchers are required to be sidemce for the entire duration of course work ahall be required to
put in attendance for a minimum of 75% of the wogkdays during the course work period.

12.9 The BoS concerned shall appoint, subject ¢oapproval of the School Board a Supervisor forheasearch
scholar. The Supervisor shall be chosen from antbagnembers of the Department/Centre/School. A goe&isor,

may also be appointed from another Department/€amtiSchool or from another university if so reqdibased on a
written request of the student and recommendetidypean (Research).

12.10 The BoS and the School Board concerned aksl appoint for each research scholar an AdviSognmittee
consisting of 2 to 4 members including the Supervi$he Advisory Committee, which may also includember s fro
m other Schools/Departments/Centres/Campuses,alid# the researcher during the period of coursgew

12.12 The term of the Advisory Committee shall egtdo the entire period of the Programme, thatuigjl the
submission of the thesis.

12.13 The Ph.D. research work shall consist ofaxts:

i. There shall be four courses spread over thetfirs semesters. Of these, one shall be a taughsemn research
methodology. Other courses may be taught or reactiugses, as recommended b y the Advisory Committee
and approved by the Dean (Research), the BoS amabBEBoard. In addition to the four courses theeagsher
shall submit a detailed research proposal at theoéthe second semester.

ii. The course work evaluation shall be based oteran paper in each course to be submitted to th&seo
instructor(s) and an end semester examination. iurob questions to be answered may be decided éy th
instructor. The examination shall be an open bdakethome) examination. All course-work papers nigst
completed before the end of the second semester.

iii. The courses shall be awarded grades and theetsity shall issue to each researcher a coursk transcript at
the end of the successful completion of course-wbidwever, the grades for course work shall noteappn
the final degree certificate.

iv. On the completion of course-work, the researcall prepare a detailed research proposal amahisit to the
Advisory Committee. This document should reflecé ttesearcher 's knowledge of the field in general,
background literature, current issues and the like proposal shall be evaluated by the Advisorin@ittee.

If the Advisory Committee accepts the proposal,giaposal shall be placed before the BoS whichuin shall
forward it to the School Board, through the Deard@arch) for final approval. After the approvaltbé
Advisory Committee, the researcher shall make anqpesentation of his/her research proposal. Thed
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Board shall formally permit the researcher to comoeewriting the thesis. No grade will be awardedtfe
submission and presentation of research propdsatnially this entire process shall be completedhgyend of
the second semester).

v. If the proposal is not accepted by the AdvisBommittee, the researcher shall be given one montéavise and
resubmit the proposal.

vi. If the revised proposal fails to get the appioef the Committee, the researcher 's admissiaéoprogramme
stands cancelled.

vii. The second part of Ph.D. programme comprisesvigting the thesis. Thesis shall be submittedyoah
completion of the stipulated coursework period.

12.14 Progress reports

i. All researchers enrolled in a Ph.D.ProgrammghatUniversity are expected to maintain a satiefgcstandard
of performance during the coursework period.

ii. All researchers shall be required to recordirttetendance during the period of course-workfilfulg a
minimum of 75% attendance.

iii. After completion of the coursework, howevérere shall be no need to record daily attendarceps in cases
of such students who receive National/State/UG@uealhips. Every researcher shall submit a quarterly
progress report endorsed by the supervisor to tbeisary Committee, for the entire period of active
registration.

iv. The Advisory Committee of each researcher saliitinize the progress report to ensure satisfagrogress
made by the researcher. If the reports are satiisfathe Chairpersons of the BoS concerned shaldod
them through the School Board concerned to the rotert of Examinations. If the Committee feels thiag
progress is not satisfactory, it shall be convetgetthe researcher in writing. Two consecutive natis§actor y
reports shall result in the immediate and automatibholding/cancellation of fellowship, and othgunitive
measures (including the cancellation of registrgtas recommended by the BoS and the School Board.

12.15 Scheme of Evaluation
Evaluation of Part | (Course-work) shall be dondtmnfollowing 8-point grading scale:

OA+ A B+B CdF

Grade Point
Letter Grade Point Range_for Marks Quality Class Corresponding
computation of Equivalence to Overall Grade
Grade Equivalent Overall Grade (Out of 100) Descriptor
(@) 8 7.50 and above 75-100 Outstanding Distinction
A+ 7 7.00 to 7.40 70-74 Excellent High First
A 6 6.00 to 6.90 60-69 Very good First
B+ 5 5.50 to 5.90 Good High second
B 4 5.50 to 5.40 Fair Second
C 3 4.50 to 4.90 Satisfactory
D 2 4.00 to 4.40 40-44 Pass Pass
F (0] Oto 3.9 Below 39 Fail Fail

The Grade Point Average (GPA) is computed as falow

a. Total points gained in Part |

GPA Number of courses done in that semester

b. The minimum required GPA for a pass in Part dllshe

5.50 with a minimum Grade C in eaaclfourse/moduleA scholar who has a Graded or F in any of the @surs
in Part-1 shall not be eligible to continue in tipogramme.
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c. A scholar who gets a Grade C in more than onarsewill be required (i) to redo those courses in order
improvethe grades or (ii) submiadditionalassignment(s) or (iijake exam(s) (wherever applicable) to improve
the GPA.

12.16 Leave Provision

i. Maternity Leave: Women research scholars agibdé for maternity leave with full fellowship/sclaoship for a
period not exceeding three months once duringehere.

ii. Paternity Leave: Male researchers with lessitha@o children are eligible for 15 days Paternityalkie during
wife's confinement.

iii. Duty Leave: Duty Leave is granted for a maximwf two months every academic year for fieldwork the
recommendation of the supervisor. The researctal stlbmit the details of the proposed fieldworkrey with the
application for duty leave. A report signed by supervisor shall be submitted on completion ofifierk.

Researchers shall also be eligible for academigzlepato a maximum of 15 days per academic yeaatticfpate in
conferences, seminars and workshops wherever ghgirosals for presentations are accepted afteoappfor the
same from the School Dean. Such applications habe tecommended by the Supervisor concerned.

12.17 Recognition and Allotment of Supervisor

(i) All full-time faculty members of the Universitgossessing Ph.D. with at least three years ohieg@xperience
(either in their previous organization or at EFL&f)d a minimum of three publications in peer-revigyairnals in
the relevant area(s) shall be recognized as Swgoesvio guide Ph.D. Such recognition shall forma#yaccorded by
the School Board based on a written applicationth®y concerned to the Dean and recommended by the De
(Research) and shall be based on the actual nushbeschers actually present that academic yetheiepartment
on the ratio of supervisor- student allotment aspribed by the UGC. (ii) The primary supervisoalshecessarily
be a full time faculty of the Department Centre@amed with the prescribed qualification as detbdarlier.

(iii) Provided that if a faculty member, who hassheallotted research students proceeds on deputatianother
institution, he/she may, subject to his her avditgbto be communicated in writing and approvey the current
employer and proposed by the Dean (Research), hénaed as a Co-Supervisor to guide the studenthen
recommendations of the Department and approvdleoDean concerned. No new students shall be adinittsuch
supervisor in terms of the total quota of studeaisulated based on allotment as per UGC ruleshanber existing
students shall be transferred to the existingtfaie faculty. Subsequent admission to Ph.D. in tegtartment will
be made only if vacancies are available after bova transfer.

(iv) Provided further that in case a faculty membeases to be a teacher of the University due dthdeesignation,
dismissal etc. the School Dean, on the recommentatof the Research Advisory Committee, shall athat
continuing students to another supervisor.

(v) Provided also that in case a faculty membéragthe/she may continue to guide the currentbtted students
till the completion of their work provided that thévave completed their coursework and defended theises
proposal. Faculty members who are due to retireneil be allotted any new students one year pdahé date of
the retirement.

Notwithstanding any of the above, the UGC guiddima& permissible quota of Ph.D. students for eadulfy
member shall be strictly adhered to in the bestr@sts of maintaining research quality and output.

12.18 Thesis Submission Requirements

i) All Ph.D. scholars shall, two months before sitting the thesis, give a Pre-Submission Semindreattended
by all the members of the BoS, the School Boardamdother research scholar of the University. Sihggestions
made at the Seminar may be incorporated in théstbegore submission.

ii) Requests for final approval of the title of theesis should be made at least two months befigrsubmission of
the dissertation. Titles shall be approved by thHmitperson, School Board, on the recommendatiorthef
Supervisor, Advisory Committee and the Chairpeisiothie BoS concerned.

iif) Change of Supervisor(s) may be approved byGheair person School/Board concerned onthe recomatems
of BoS concerned on a request received in writiognfthe researcher andor the Supervisor(s) oeithpervisor(s)
retire(s) or go(es) on long leave (for over six thai, or for any other justifiable reason.

iv) Ph.D. scholars shall not be permitted to subtimé thesis unless the Supervisor is satisfied tinva thesis
presented is worthy of consideration for the awafrthe Ph.D. Degree.

v) When the thesis is ready for submission, thgliegtion for the award of the Degree, to be sutedito the
Controller of Examinations, should be accompanigd b
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a) Five hard copie s (including one for the Supsm)i of the thesis along with a soft copy.
b) Six copies of the title page, abstract and &liietof contents of the thesis along with a softyco

c) A certificate from the researcher a nd counggersil by the Supervisor and/or Dean to the effext tie thesis
embodies the research work done by the researchimgdhe period of study and that the thesis teptable in all
respects and that it be considered for the awatideoflegree Ph.D.

d) Two passport size photographs.
e) A No Dues Certificate from different departmesutsl sections of the University.

f) A copyright declaration by the researcher givihg University permission to take photocopieshefthesis and/or
parts thereof and make digital use of it for acadepuarposes.

vi. The thesis shall be typed on one side of A4 gpiaper. It shall be in 1.5 space and in Times Reman font (12
pt). The margin on the left shall be 3.5 cm andcbon the other three sides.

vii. The normal upper limit is around 500 pages d&Ph.D. thesis, excluding appendices and otheplesm@ntary
material.

viii. The thesis should have a title page, abstaack table of contents.

ix. The copy of the thesis to be kept in the ligrahould be bound in rexine or leather. The tifi¢he thesis and the
name of the author should be embossed on thedowetr of the thesis. The Degree, the year, the ra&drttee author,
and the initials “EFL-U” should be embossed ondpime.

x. Every Ph.D. thesis submitted shall be evaluatethree external examiners selected by the VicanCéllor from
a panel of six names to be submitted by the Supanand recommended by the Chairperson BoS corctenmd
approved by the Chairperson of the School Boareé. Sipervisor shall not be an examiner for the shesi

xi. The examiners of each Ph.D. thesis shall kedato indicate clearly whether

(a) they recommend the award of the degree ondhes Iof its present for m subjectt o the satisfgcperformance
of the candidate at the Viva Voce Examination, or

b) they recommend revision of the thesis, or (®@ythecommend rejection of the thesis. (d) recomradnd
publication of the thesis.

The recommendation shall in all cases be accoragadny a detailed report.

xii. When the reports of the examiners are recebwethe Controller of Examinations, he/she shalcplthem before
a Sub-Committee consisting of

(a) the Chairperson of the School Board
(b) the Chairperson of BoS concerned and
(c) the Supervisor concerned.

xiii. This Sub-Committee shall consider the repoatsd make suitable recommendations to the Contralfe
Examinations for further action. The reports of éh@aminers may be provided to the researcher wittiisalosing
the identity of the examiners. The Chairpersono8tBoard, shall convene this meeting.

xiv. The degree of Doctor of Philosophy shall beaeded only if
(a) it is recommended for the award unanimouslglbthe three examiners and
(b) if the candidate performs satisfactorily at Eheblic VivaVoce Examination

xv. The Viva Voce Examination shall be held onlytlie report s of the examiner s on the thesi s #tdum
unanimously recommend award of the Degree.

xvi. The Viva Voce Examination shall be conductgdabBoard of Examiners which shall consist of thgp&visor,
the Advisory Committee and one External Examinehefthesis who shall be from within the country.

xvii. The Viva Voce Examination shall be held ingia with a notice of two weeks in advance.

xviii. In cases where the reports of the examirarshe thesis are not unanimous, i.e. where onteworof the
examiners recommend(s) revision of the thesis vthieother(s) recommend(s) the award, the detadpdrt(s) that
recommend(s) the award shall be sent to the exafg)neho recommended revision. If the latter reddergs)
his/her/their decision and recommend the awardVilia Voce Examination may then be held. If the raieer(s)
concerned still maintain(s) his/her/their earliecoammendation for revision of the thesis, it wi# bpen to the
School Board, on the recommendation of the BoSexmed, to (a) call for revision and resubmissiothefthesis or
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(b) to send the thesis to a fourth examiner whasgsitbn shall be taken to be final. The fourthexaniin such
cases shall be chosen from the panel submittedereahd shall be appointed by the Vice-Chancellortioe
recommendation of the School Board. In case suagtxaminer is not available or not willing to evdkighe thesis
once again, the Vice-Chancellor may appoint anatkaminer from the panel submitted earlier.

xix. The date on which the results are approvethbyice-Chancellor will be treated as the datéhefaward of the
Ph.D. Degree.

xX. In case the School Board calls for revisiom, tandidate shall be asked to revise and resubenthesis within a
maximum period of one year or earlier (as decidethbk School Board). The revised thesis shall In¢ sely to the
examiner(s) who called for revision.

xxi. If the examiner(s) to whom the revised thésisent is/are still not satisfied with the reddhesis, the thesis (in
its original form) shall be sent to a fourth exaerito be selected from the original panel of examdrand appointed
by the Vice Chancellor.

12.19Part-time research for University faculty

i) Members of the EFL University faculty are eligibfor admission to part-time Ph.D. Programmeshat EFL
University. If full-time research scholars regis@rat the EFL University are appointed faculty mersbat the
University, they can convert their registrationrfrdull- time to part- time.

i) A member of the teaching staff who goes on gtighve will not be treated as a part-time researét the
University.

iii) When faculty members who are part- time reskars cease to be on the teaching staff, they sbalbe allowed
to continue as part-time researchers. They may,ekew be treated as full- time researchers if thage an
application within a month after they cease to béhe teaching staff.

iv) Faculty members whose registration is canceditdr the expiry of the period of registration magyply for a
fresh registration. The fresh registration, if geghby the School Board, shall be valid for tworge@r the Ph.D.
Programme.

12.20Deregistration and Validity of Registration of Part- Time Researchers

i. The validity of registration (total span) shak six years. However, the actual period of regiigtn shall be
restricted to four years.

ii. A member of the faculty is required to compléte coursework within two consecutive semesters.

ii. (@) A member of the faculty shall be eligibfer de- registration after completion of coursewoi o
deregistration shall be permitted in the last temesters of active registration.

(b) Deregistration shall be allowed for those whie an long leave or on deputation. However, it Ishat be
allowed for those who are on Study Leave.

iv. Re-registration shall be possible anytime dyrthe remaining period. De-registration shall bdidvéor a
maximum period of two semesters.

A student admitted to the Research Programme $ieakhwarded a Ph.D. if he/she successfully compligtes
requirements of minimum specified number of semmesiad accumulation of required number of crediesqribed
for the degree of Ph.D.

1221 Doctor of Letters (D.Litt)

(i) The University, as part of its commitment tatering the highest standards of academic excel]esiall confer a
degree of Doctor of Letters (D.Litt) on personsatemg of the title and honour.

(i) The Degree of Doctor of Letters shall be aveatadn the merit of the published work of a schetaich he/she
has produced independently. The scholar shall ptéseupport of his/her candidature publishediolished work
done by himself/herself alone, or jointly with otteThe candidate’s work must contain such resagtsnark an
advance in knowledge in his/her particular field.

(iii) A candidate shall be eligible to submit hisfhwork as specified hereinafter for the Degre®oftor of Letters
when,

(iv) Three years have elapsed after the candidat@ireed the Degree of Doctor of Philosophy eithém): of EFL
University or (b) of any other Statutory Universiprovided that he/she is a teacher at a Univeasityhas served in
that capacity for at least three consecutive yaties obtaining such a degree, and
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(v) He/she has engaged himself/herself in actigearch work for which sufficient documentary prbefsubmitted
to the School Board concerned.

(vi) The candidate shall not submit for considenatany work for which a degree has already beeffiecad on
him/her in this or any other University.

(vii) Application for submitting a work shall be mha to the Registrar and shall be accompanied by
(a) a list of the candidate’s publications;

(b) a statement showing in what respect the catmlglnvestigations appear to him/her to advanesdhuse of
his/her particular field of study;

(c) a statement indicating if he/she had submittedwork to any other University for such a degyaeng the name
of the University and the time of submission.

viii) The Chairperson, School Board shall seek sadhice as he/she may deem necessary to satisBelflherself
that the conditions for submission of the work haeen fulfilled by the applicant. The Chairpers8ohool Board,
shall constitute a committee of three experts ftbenfield concerned which shall be called uponutonsit its report
and recommendation within a month to the ChairperSchool Board concerned.

ix) The application shall then be considered bySkbool Board and if approved the candidate slwapdrmitted to
submit four copies of his/her work to the Controtié Examinations.

x) Every work shall be referred to a board of thes#ernal examiners. In this respect the namexaieers for
examining the work for the award of the degree afcor of Letters shall be recommended by a Comaitte
appointed by the Vice-Chancellor on the recommeadabf he School Board of the field concerned. The
composition of the Committee shall be similar te @ommittees which recommend examiners for Ph &seth

xi) The examiners shall declare that the work stteuli by the candidate is a distinguished and sobata
contribution to learning and that it merits the advaf the Degree of Doctor of Letters.

xii) The candidate whose work is not approved lg/¢kaminers shall not be allowed to re-submit kisthesis for
the degree.

xiii) The reports of the examiners shall be plabetbre a Committee of the Academic Council consistf: a. Pro-

Vi ce Chancello r, or an y other senior professomimated by the Vi ce Chancellor shall be the Giwson, b.
Dean of the School concerned, c. Chairperson ofBo& Research Studies, d. Head of department coedee.
One Professor to be appointed by the Vice Chancelloe supervisor, if any, of the candidate shalldbspecial
invitee. The Committee shall recommend the awardhef Degree when the examiners are unanimous in the
recommendations.

ORDINANCE-13
Conferment of Honorary Degrees and Convocation (Séon 6 (iv) 28(n) 30(d) of the Act and Statute 271)(2)
30 of the Statutes of the EFL University Act 2006)
13.1 Conferment of Honorary Degrees

i) The Executive Council may, on the recommendatibrthe Academic Council and by resolution passgdb
majority of not less than two-thirds of the membpresent and voting, make proposal st o the Vidiborthe
conferment of Honorary Degrees.

i) Provided that in case of emergency, the ExeeuGouncil may on its own, make such proposals.

iii) The following Honorary Degree may be conferredon a person on the ground that he/she is, soreaf
eminent position and attainments or by virtue afli@r contribution to learning or eminent servitteshe cause of
Education or Society, a fit and proper person teire such Degree:

iv) Doctor of Letters ( Honoris Causa)

Degrees, including Honorary Degrees, shall be coedeat convocation special Convocation and mayaken in
person or in absentia.

13.2 Convocation

i) Convocation for the purpose of conferring Degreshall be held annually at Hyderabad on such datéhe
Chancellor may fix.
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i) Provided that in case the Convocation is nddhie a particular year, the Vice-Chancellor shmdl competent to
authorise admission of successful candidates ily¢he to respective degrees in absentia and aséhtite Registrar
to issue the Degrees on payment of the prescrieed f

iii) Special Convocation for conferring honorary ddees may be held on such date as may be fixechdy t
Chancellor, on the recommendation of the Vice-ChHorc

iv) The Academic Council shall, from time to timdetermine as to the Degrees, which may be confesred
graduates in person, and the Degrees to be codferabsentia, at the convocation.

v) Provided that the Vice-Chancellor may confer 2egin advance of the Annual Convocation on stigdent
proceeding to Universities abroad for further stadi

vi) The Diplomas and Degrees shall be signed by Registrar and shall bear the printed signaturethef
Vice-Chancellor.

vii) The procedure to be followed at the convoaastall be laid down by the regulations.

viii) The students of the campuses shall be coeéethe Degrees by a Guest through visual communicatedia
(as in case of IGNOU) on the day of Convocation.

ORDINANCE-14
Fees Payable By Students Of The University
(Section 6(xx) 30(e) of the Act of the EFL Univergy Act 2006)
14.1 Fee Provision

i) The Executive Council on the recommendationshef Academic Council shall, from time to time, pr#se the
fees payable by students.

ii) Details of fees and other charges payable byapplicant and students admitted to different Pangnes and
Courses shall be specified in the Admission BroefRrospectus issued by the University from timgéne.

iii) Students admitted to various Programmes ofifgtsishall pay the fees as prescribed.
14.2Due date and mode of payment:

a. The students shall deposit fees as prescripéaebUniversity from time to time.

b. Fees shall be paid on or before the date fixethe University.

14.3Delay or default in payment:

If a student does not pay fee on time, a fine dhalevied as follows:

a) 10% of the fees for the first 10 days b) 20%hef fees for the next 10 days c¢) 30% of the feesetifter up to
thelast date of the month in which the feeis due.

i) The Vice-Chancellor or any other officer to whdwis/her power has been delegated may on the reeonuations
of the Dean of the School concerned, relax anyhefdonditions for payment of fees in special cgsesided the
student concerned submits a written applicatiotingtdhe reasons for late payment of fee. Suchieguadns should
be submitted well ahead of the due dates, so ttatigion may be taken.

i) Names of the defaulters, which shall be putarpthe Notice Board shall be removed from the rofighe
University with effect from the first day of thellimwing month.

iii) A student whose name has been struck off fraihs of the University may be re-admitted on the
recommendations of the Dean of the School conceameldon payment of arrears of fees in full and othees
together with a re-admission fee as fixed by thévehsity. However, such re-admission shall be wittlie same
semester and subject to the student fulfillingrtheimum attendance criteria.

iv) Whenever a student proposes to withdraw froentimiversity, s/he shall submit an applicationtte Dean of the
School concerned through the Head of the Departi@entre intimating the date of his her withdrav&ihe shall
pay all fees/charges due till the date of withdrdgwam the University.
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14.4 Exemption of fees, applicable as per UGC/GOI guidales and regulations. Fee Concessions and
Freeships offered by the University shall be as pdRegulation (20).

i) The following factors shall be taken into accowhile making recommendations on the applicatiohstudents
for grant of freeships:

a. Academic record of the student;

b. his/her progress in studies in the case of rahefifree- ships;

c. his/her financial position; and

d. any other factor, which shall also be recordete list of students to whom concessions have lasesrded
ordinarily shall be notified by 30th September.

ii) Free-ships granted during the academic yeall sitd be renewed automatically in the followingaye The
students in need of such concession shall subeshfapplications every year, which shall be comsitl@long with
new applications received in the year.

iii) A freeship granted to a student may be cawecklf hish er conduct or progres s in studie soisnfl to be
unsatisfactory or if his her financial conditiongroves and he is no longer in need of fee concessio

14.5 Refund of fees, security deposit etc.:

i) Security deposit or caution money is refundalda, an application from the student on his/her ilggthe
University, after deducting all dues, fines andeottlaims against him/her.

i) A student shall forfeit any refund if not clagd within one calendar year after leaving the Ursiipg.

iii) On cancellation of admission, before the comeement of the academic session a student shalidible for
full refund of all fee paid for admission.

. If the admission is cancelled within two weekeathe commencement of the academic sessionsbéiklose a
month’s tuition fee. After expiry of two weeks thtident shall not be eligible to any refund.

14.6 The fees for the various University

Courses shall be as follows: I. Administrative proess fee
(&) Application Form Fee (with Brochure & ExamirmatiFee)
(b) Registration Fee

(c) Examination Fee

(d) Grade Card and ID fee

(e) Practicals Fee

Il.  Extra Curricular Activities Fee

(@) Sports Fee

(b)  Cultural Activities Fee

(c) Students’ Welfare Fee

(d)  Medical Fee ( for Medical Insurance)

(e) Student Welfare Fund

[ll. Course Fees

(a) Tuition Fee

(b) Computer/Laboratory Fee

(c) Library Fee

IV. Deposits (Refundable)

(a) Caution Money (Laboratory) (b) Caution Moneybfiary)
(c) Caution Money (Hostel)

V. Miscellaneous Fee as may be decided by the Univaysirom time to time.
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VI. Fees for re-checking of Examination results. VII.Fes for the supply of Statement of Marks

a) Every candidate shall pay along with the exationafee, a fee as fixed by the University for thepply of
statement of marks for each examination.

b) Duplicate copies of Statement of Marks shalsbpplied on payment of a fee as fixed by the Usitgifor each
statement of marks.

VIII. Fees for issuing of transfer, provisional, duplicats and other certificates.
IX. Fee for change of name in the records. X. Fee gaulars shall be as per Regulations.
Xl. Fees for SAARC and other Foreign students as de@d by the Academic Council.

XII. Students shall not be issued Hall Tickets or alleed to appear at the Examinations unless they have
cleared their dues and paid the examination fee.

14.7 Certificates to be Issued:

i) Transfer Certificate/Duplicate Copies of the fister Certificates

i) Provisional certificate of having passed anrekaation of the University/duplicate copy of theoab.
iii) Degree certificate (in person)

iv) Degree Certificate (in absentia)

v) Duplicate copies of the Degrees

vi) Bonafide Ceritificate

vii) Any other certificate as prescribed by the \brsity

XIll. A student or candidate, who wishes to addtmralter his her name as originally recorded in theversity
Registers shall pay a fee fixed for the purposéhleyUniversity. Such addition or alteration shalhade to his her
original name as alias in the University Enrollméteqgister after he has fulfilled the necessary &lities of
submitting the matriculation marks card and a ripggr affidavit to this effect along with clipping aewspaper
notice issued.

XIV. A student who applies for alteration of theeoed of his/her date of birth as entered in thevgrsity Registers
shall pay fees fixed for the purpose by the Unigr&No change in the date of birth shall be madkess approved
by the competent authority.

XV. Fees for SAARC and other Foreign students dimlilecided by the Executive Council from timeinoet
Draft of Revised Ordinances of EFL University
ORDINANCE-15
Academic Calendar
15.1 Academic Calendar

The Academic Calendar of the University shall belaad down by the Academic Council at the end ofhea
Academic year.

15.2 For Hyderabad and Lucknow Campuses:

from 16th June to 30th November -1st Semester

from 1st December to 2nd January (Winter vacation)

from 3rd January to 30th April (2nd Semester)

from 1st May to 15th June (Summer vacation)

15.3 Contact-cum Examination sessions of the Distea Education Programme (Hyderabad Campus)
a) MA Programme : January/February

b) PGCTE : June/July

c) PGDTE : November
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15.4 For Shillong Campus

From 8th July to 15th December- 1st Semester

From 16th December to 10th February (Winter Vacatio
From 11th Feb to 15th June -Il semester

From 16th June to 7th July : Summer vacation. Riexlithat variations in the calendar may be mad#éffarent
Campuses of EFL University, depending on the cliecrad other local condition.

15.5 List of Holidays

The University shall prepare an academic holidal/thking four local holidays recommended by thenmases in
lieu of holidays approved for the Hyderabad campiiss list shall be approved by the Academic Colunci

ORDINANCE 16

BOARD OF RESEARCH STUDIES

16.1There shall be a Board of Research Studies (BR&)gulate all research studies in the universitye Board of
Studies shall function subject to the general guidaof the Academic Council of the University.

16.2 Subject to feasibility, research programmed| §fe offered either by Schools or by DepartmaftSchools. In
the former case, the programme shall be organiyeal Research Committee of the School, called ScReskarch
Committee (SRC), under the overall control of theaRl of Research Studies (BRS). In such casesSRt shall
conduct the entrance tests and interviews for aglanigo the programmes and send its recommendatahe BRS
for scrutiny and approval.

16.3 In cases where research programmes are offgread Department, the Department concerned shak laa
Department Research Committee (DRC), which willamige the research programmes. In such casesRbeshall
conduct the entrance tests and interviews for aglamsto the programmes. The DRC will then make its
recommendations directly to the BRS for scrutingt approval.

16.4 The Campuses (Lucknow and Shillong) which research programmes will have a Campus Research
Committee which will be on par with the School ReEsd Committees in the Hyderabad Campus. The Campus
Research Committees(CRCs) will have the same poamdsfunctions as the SRCs. The Director of the (iiem
shall be the Chairperson of the CRC. All facultgmbers of the Campus who are eligible to guidearesewill be
members of the CRC. The Committee can also coa@pesnembers from local universities with the appt@f the
Vice-Chancellor, if need be.

16.5 The term of the BRS shall be two years.
16.6 The composition of the BRS shall be as foltows
1. Chairperson: Dean, Research (ex-officio)
Members:
. Deans of all Schools
. Directors of the Campuses (other than Hyderabad)
. Heads of all Departments
One Professor from each Department
. (other than Dean Head) by rotation according tacs#n
. Two Readers from each Department (other thiad) by rotation according to seniority

. Two Lecturers (Ph.D. holders) from ea€repartment by rotation according to seniority

. Two SC/ST Representatives (Ph.D. holders), one feanhthe English and Foreign Languages streantse to
nominated by the Vice-Chancellor.

16.7. The powers and functions of the Board of ReseStudies (BRS) shall be:

1. to consider applications for admission and apgrdmissions to the programmes of research leadiigPhil.
and Ph.D. degrees on the recommendations of tHesIBRCs/CRCs;

2. to consider and approve the M.Phil. and Ph.D. mnognes offered by DRCs/SRCs/CRCs;

3. to approve research topics, appoint Supervisorddvisory Committees and to approve courses fadents
enrolled for M.Phil. and Ph.D. programmes on ttemnmemendations of the DRC/SRC/CRC concerned;
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4. to recommend to the Vice-Chancellor the appodminof internal examiners for course work and (ie tase of
Ph.D.) for the Pre- Ph.D. Comprehensive Examinatiothe recommendations of the DRC/SRC/CRC concerned.

5. to grant extensions as provided in the rules omghemmendation of the DRC/SRC/CRC concerned.

6. to consider and approve titles for dissertattbeses on the recommendation of the Supervisor andthe
DRC/SRC/CRC concerned;

7. to consider and approve change of Supervisors®retommendation of the DRC/SRC/CRC concerned;
8. to consider and approve requests for transfersefareh scholars from one mode to the other;

9. to consider applications from research scholargfant of exemption from residence at Hyderabatherstation
where the EFL Campus is situated and for permissioaside outside Hyderabad or the other EFL Caepas the
case may be, for the purpose of collecting materiglkevant to their research;

10. to recommend to the Vice-Chancellor the name®xaminers for the evaluation of dissertationsése
submitted by the candidates for research degrees;

11. to recommend the award of research degredsedrasis of reports/results forwarded by the DRRESCRCs.

12. to consider schemes for the advancement oftdredards of research, and to submit such proposaise
Academic Council;

13. to promote research within and across the 3sGampuses Departments under its purview and tmisubports
on research to the Academic Council.

The Chairperson of the BRS shall be authorizedk&vaise the powers and perform the functions listeder (3) to
(11) above on behalf of the BRS.

16.8. (i) The term of the SRCsDRCs shall be two years.

(i) The Campuses (Lucknow and Shillong) which research programs will have a Campus Research Gteemi
which will be equivalent to School Research ComemittCRCs (Campus Research Committees) will haveatine
powers and functions as an SRC. All faculty memlvens are eligible to guide research will be memhrshe
CRCs. The Committee can also co-opt some members focal universities with the approval of the Vice
Chancellor, if need be.

16.9. The composition of each SRC (in cases wigmeools offer research programmes)
Chair: Dean of the SchodWlembers:
2. Heads of all Departments in the School

Two Professors (other than Dean/Head) in order adniosity by rotation from each of the Departments o
the School

4. Two Readers (other than Head) in order of senidmtyotation from each of the Departments of thede¢
5. Two Lecturers (Ph.D. holders) in order of seniohtyrotation from each of the Departments of thede¢

6. One SC/ST Representative (Ph.D. holder) from timees&chool or any other School, to be nominatechby t
Vice-Chancellor

7. One member (Ph.D. holder) from any ott#&chool, to be recommended by the host SRC.

16.10 The composition of each DRC (in all casesre/l@epartments offer research programmes) shathse
follows:

. Chair: Head of the Departmemembers:
. Two Professors (other than Head) from thepartment in order of seniority by rotation
. Two Readers (other than Head) from thepartment in order of seniority by rotation

. Two Lecturers (Ph.D. holders) from thi2epartment in order of seniority by rotation

a b~ W N P

. One SC/ST Representative (Ph.D. holder) from theesBepartment or any other Department of the Schiool
any other School, to be nominated by the Vice-Chkmic

(o2}

. One member from any other Department of 8&hool, to be recommended by the host DRC

7. One or more Associate Members from any otBehool, to be recommended by the host DRC.
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16.11. The SRCs DRCs/CRCs shall

i. receive and scrutinize applications for admissio the research programmes offered by the School/Dept.,
design the question papers and appoint examinetedeentrance test, conduct the interviews andmaeend
to the BRS candidates for admission to the programm

ii. appoint an Advisory Committee for each reseacholar

ii. forward to the BRS for its approval the resgatopic and course work for each researcher agruks by
his/her Advisory Committee

iv. recommend Supervisors for appointment by BRS
v. recommend persons for appointment as interteieal examiners for approval by the BRS.

vi. conduct course work and monitather requirements related to research programiitae aniversity such as
pre-submission seminars etc. They shall conduaneations and forward the results thereof to theSB&
its approval.

vii. recommend to the BRS reports of examinersiesaitations theses for approval by the BRS.

16.12. Research programmes may be offered (alirdl, (b) part-time or (c) through the distance moat all three,
depending on the facilities available in the SchHdepartment/Campus.

ORDINANCE 17
Doctor of Letters (D.Litt)

(1) The University, as part of its commitment tetiring the highest standards of academic excel|ei@ll confer
a degree of Doctor of Letters (D.Litt) on persopsetving of the title and honour.

(2) The Degree of Doctor of Letters will be awardsdthe merit of the published work of a scholaickhhe/she
has produced independently. The scholar shouldeptés support of his/her candidature publishedéitiphed
work done by himself/herself alone, or jointly witthers. The candidate’s work must contain suchlt®gas mark
an advance in knowledge in his/her particular field

(3) A candidate shall be eligible to submit his/iverk as specified hereinafter for the Degree oftopof Literature
when.

(i) three years have elapsed since the candiddteneld the Degree of Doctor of Philosophy eithgja) of EFL
University or (b) of any other Statutory Universiprovided that he/she is a teacher at a Univeasityhas served in
that capacity for at least three consecutive yaties obtaining such a degree, and

(ii) he/she has engaged himself/herself in actesearch work for which sufficient documentary prbefsubmitted
to Board of Research Studies.

(4) The candidate shall not submit for consideration work for which a degree has already been cordeore
him/her in this or any other University.

(5) (a) Application for submitting a work shall b&ade to the Registrar and shall be accompanied by
(i) a list of the candidate’s publications and

(i) a statement showing in what respect the caatdid investigations appear to him/her to advaheecause
of his/her particular field of study

(i) a statement indicating if he/she had submndittiee work to any other University for such a deggéving the
name of the University and the time of submission.

(b) The Chairperson, Board of Research Studies shak sach advice as he/she may deem necessary to
satisfy himself/herself that the conditions for sugsion of the work have been fulfilled by the apgnht.
The Chairperson, Board of Research Studies, shaltitute a committee of three experts from théd fie
concerned which shall be called upon to submitéort and recommendation within a month to the
Chairperson, Board of Research Studies.

(c) The application will then be considered by the Bloaf Research Studies and if approved the caralidat
shall be permitted to submit four copies of hisMverk to the Controller of Examinations.

(6) Every work shall be referred to a board of threaneixers all of whom shall be external examinersthis
respect the names of examiners for examining thek fiay the award of the degree of Doctor of Lettehsll be
recommended by a Committee appointed by the VicarCéllor on the recommendation of the SRC/DRC ef th
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field concerned. The composition of the Committeallsbe similar to the Committees which recommexanginers
for Ph.D. theses.

(7) The examiners shall declare that the work submitigdthe candidate is a distinguished and substantia
contribution to learning and that it merits the advaf the Degree of Doctor of Letters.

(8) The candidate whose work is not approved by thenmexs shall not be allowed to re-submit his/hesth for
the degree.

(9) The reports of the examiners shall be placed beddCommittee of the Academic Council consistingaoPro-
Vice-Chancellor, Chairperson, b. Dean of the Sctumsicerned, c. Chairperson of Board of ResearcHi&tud.
Head of department concerned, e. One Professoe tppointed by the Vice-chancellor. The supervigany, of
the candidate shall be a special invitee. The Cdteeishall recommend the award of the Degree when t
examiners are unanimous in their recommendations.

18.1 POST DOCTORAL FELLOWSHIP
The University shall institute a scheme of posttdaad fellowships to promote research at post-dattevel. The

Vice-Chancellor is authorized to workout detailsltd scheme.

ORDINANCE 18

One-year Intensive Higher Advanced Diploma Course ni Foreign Languages
(Arabic/French/German/Japanese/Russian/Spanish)

There shall be a One-year full-time Intensive Adexh Diploma course that will be conducted by thevehsity.

This will be a full time course for which the teaudy will be conducted at least 4 clock hours daityall the week
days. The Course will be a self-financing programifiee fee structure will be laid down in the samayvas it
would be done in respect of other course in thevélsity.

Eligibility: 10+2 or a higher degree and one-ya#ehsive Advanced Diploma in the foreign languagecerned.
OR

10+2 or a higher degree and three-year (Part- thdeanced Diploma in the foreign language concerned

The course structure of the course will be as ghalow:

Course Structure

| Semester

Paper I : Higher Language (Written)

Paper Il . Higher Language (Oral)

Paper Il . Translation from English into thedan language and vice-versa

Paper IV . Introduction to literary terms throutjle Reading Literary Texts (Poem, Stories etc.)
Il Semester

Paper 1 : Higher Language (Written)

Paper I . Higher Language (Oral)

Paper Il . Translation from English into the Eign Language and vice-versa

Paper IV . Introduction to literary terms throutje Reading Literary Texts (Poem, Stories etc.)

One-Year Intensive Higher Advanced Diploma in Russin (OY IHADR)

There will be a One Year Intensive Higher AdvanBeoloma in Russian to be conducted by the Schodtusdsian
Studies of the University. This will be a full tineourse for which the teaching will be conductedeast 4 clock
hours daily on all week days. The fee structuré el laid down in accordance with the relevant madices of the
University.

Eligibility:10 + 2 or an equivalent qualificatioméreto or a Bachelors degree plus One-year Intensdvanced
Diploma in Russian.

OR
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10 + 2 or an equivalent qualification thereto ddachelors degree plus three-year (Part-time) Adedridiploma in
Russian.

Course Structure

The structure of the above course will be givermwel

Semester 1

Paper 1 : Advanced Russian Grammar 1 (written)
IIporpamma:

1. I'maromsr JBWKCHUA C IIPpUCTAaBKaMH
I[eenpnqacn/m Hn cocjararejibHOC HaAaKJIOHCHUEC
[Mpuyactus u ux odbpazoBanue
CriocoObI BRIpOXKEHUST BPEMEHHI
HeonpeﬂeneHHHe MECTOMMCHUA
3Ha4YeHMS I1arojJbHbIX MMPUCTABOK
YHOTpe6J'IeHI/Ie Pa3JIMYHbIX COO30B

CKJIOHCHHUE YHCIIMTEIIbHBIX

© ©® N o g &~ 0D

IIpsamas m KOCBEHHas peyb

[En
©

AKTHBHBIE U TACCUBHBIE KOHCTPYKIIHI

A
=

CreneHu CpaBHCHHS
12. VYmotpebieHue Buaa B popme HHOUHUTHBA

13. YnotpebiieHrue HeCOBEPIICHHOTO BU/Ia C OTPHUIIAHHEM
Paper2: Development of Speech Skilis(oral)
IIporpamma:

1. @®opMbl IpUBIICUYECHIUS] BHUMAHUS U (OPMBI 0OpaIeHus

2.  @opMbl IPUBETCTBUS U MPOIIAHUS

3. ®opwmsl npeacTaBieHus (IpU 3HAKOMCTBE)

4. dopmbl BEIpayKeHUsl 0J1aroJapHOCTH

5.  ®opMbl NO31paBICHUS U TOKETaHHA

6.  @opmbl mpuriaameHuss ¥ GOPMBI IPEITOKCHUSA
7.  @®opMbl BEIpAXEHHS IPOCHOBI

8.  DOpMBI BBIpAXKEHHS JKEIaHHs

9.  ®DopMbI BEIpaXKEHUS COBETA

Papens: Translationt (English-Russian-English) (written)

Paper: Introduction to simple literary texts (poems, Short stories, etc.) (oral)
Semestee

Papen: Advanced Russian Grammar(written)

IIporpamma:

1. YnorpebneHre OIHOCOCTABHBIX MPEIOKCHHMA
2. YnorpebieHHE CIOXHOCOYMHEHHBIX MPEIIOKESHUH ¢ Pa3HBIMH COIO3aMH.

3. YnotpeOiieHne CII0KHOMOMINHEHHBIX MPEIIOKEHUH C pa3HBIMHU COI03aMH.
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Paper: Comprehension (oral)

IIporpamma:

IMpumepno 10-15ManeHbKHX paccka3o/counHennii. CKasoxK ....

Paper 3:Translation 2(English-Russian-English) (written)

Paper 4: Introduction to Simple Literary texts 2o(8ems, 3 Short stories, 2 Fables) (oral)

ORDINANCE 19
Fee Structure

The English and Foreign Languages University shbudk new grounds in striving to achieve the esfdmsuring
social justice and providing higher education onegjalitarian basis while at the same time earnufjcgent
revenue for its developmental and welfare programiéith a view to realising this goal the EFL Urisiey has
decided that the fee and fund structure and maéelald@f exemption from the payment of fees will b&lldown as
given below:

1. No fee, including the Student Welfare Fund, shalldharged from SC/ST students. In addition, thel geit
adequate stipend for meeting the expenses on cbaddes, board and lodging partially.

2. Differently-abled (physically challenged) studewifi be exempt from payment of fees. Dependinglemdegree
of being physically challenged such students wWibébe eligible for adequate grants/stipends tbatdccover their
board, lodging and other expenses.

3. Following categories of students will be eligibler £xemption from payment of tuition fee if theyphpand a
case for the same is made out:

(a) those, who had passed out from schools rundwedment (other than Kendriya Vidyalayas, Sainth@ls
etc.)/Municipalities/Panchayats or other governraklotal bodies;

Or

(b) whose family income falls below the limit to figed from time to time by the Vice-Chancellortbe university
on the recommendation of a Standing Committe@@ftcademic Council.

All needy students, if they apply and make a casea$sistance, will be given adequate stipendsmieeting the
expenses on board and lodging.

Those receiving UGC or other scholarships includimgse who otherwise would have been eligible ditian fee

exemption, may not be eligible for scholarshippstids to be granted by EFL University from the veses
generated by it through its own channels and savilighe amount of scholarship being received tghsstudents
exceeds a limit to be laid down by the Vice-Chalotadn the recommendation of the Standing Committethe

Academic Committee, they will not be eligible foreenption of fees.

4. Students who had studied in private/public sch@iads those schools not covered under clause (@Yyegbshall
pay fees and funds not more than what they paideaschool level. However, the quantum of the b funds will
be as approved by the Vice-Chancellor on the recemdation of the Standing Committee of the AcadeGaancil

to be reported to the Academic Council/Executiven@i at the next meeting. However, students of tiategory
can apply for fee exemption by making a case ferséime if:

(a) they had paid to schools fees less than a liméinedunt to be fixed from time to time by the Vickabcellor
of the university on the recommendation of a Stagdiommittee of the Academic Council. The same ball
reported to the Academic Council/Executive Couatihe next meeting.

(b) their family income falls below the limit to be &x from time to time by the Vice-Chancellor t¢ime
recommendation of a Standing Committee of the Agad€ouncil. The same will be reported to the
Academic Council/Executive Council at the next rregt

(c) Those who are not eligible for exemption undi@) and (b) above but who make out a case foxamption
shall be examined by the Standing Committee whiithassess each case on its merit and make
recommendationg@bout the extent of exemption, if any, to be giwétl the approval of the Vice-Chancellor.

With reference to clause (4) for all the coursesépt self- financing, part-time and distance moderses), the fees
will be ordinarily be an average of the ones paitha school level. Accordingly for different coassthe fees and
funds will be worked out by the Standing Committéehe Academic Council and the same will be piigdsin the

annual prospectus or office orders of the Univensith the approval of the Vice-Chancellor. Thesead funds for
foreign students of all categories, students dffsgncing courses, part-time courses, coursedigiince teaching
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mode shall be worked out by the Standing Commitfehe Academic Council which also will be publishi@ the

annual Prospectus or office orders of the Univensith the approval of the Vice-Chancellor. The &i€hancellor
will be empowered to introduce changes at his/Hscrdtion in the quantum of all kinds of fees anohds

recommended by the Standing Committee of the Acad&uauncil as stated above. Such decisions of tiee-V
Chancellor shall be reported to Academic Councifisive Council at the next meeting.

ORDINANCE 20
Establishment of New Campus/es of the University

According to The English and Foreign Languages Ehsities Act, 2006, the University may establismpases
at such other places as it may deem fit. The Usityemlready has three campuses functioning at ko,
Lucknow and Shillong. Since the University has Byinglia mandate, in the coming years, it shalldmeleavour
of the University to set up more campuses in difféparts of the country, thereby becoming India& truly
multi-campus university. The idea behind opening mampuses is to reach out to the people who liside
the metropolitan cities, and did not have accessgber education hitherto a vast majority of Imdidhave until
now been deprived of English and foreign langueaagesb have therefore been unable to match stepsthage
educated in urban public/convent schools. By sgttip new campuses within their reach, the Univensitl
help them to overcome an age-old handicap.

As and when a request is received from any Stater@vthere is no campus of EFL-University), theeVic
Chancellor will appoint an Inspection Committeework-out the modalities for establishing a campughiat

State. For establishing such a campus, the Untyemqguires, primarily, adequate land and, if polgsisome

buildings.

The proposal shall be considered by the Academian€iiExecutive Council and the same shall be gent
Visitor/MHRD for approval. At the initial stage theroposal of State Government for setting up a eengd the
University may be considered by the Executive Cdwgtiaight away subject to subsequent positiverepf the
Inspection Committee.

Each campus will be headed by a Director to be iapgb by the Executive Council on the recommendatid
the Vice-Chancellor. The campus will be providethvthe required Academic and other Non-Academiff.sta

The administration will be headed by a Deputy Realis
There will be a Deputy Finance officer for managiimances of the campus.

Budget will be provided in the financial estimatésthe University. The Director will have the fremd to incur
expenditure within the Financial estimates of theividrsity ear-marked for the campus according tomsp
forms, rules, regulations and procedures of EFLvEsity.

The term of Director of each campus shall be coiteus with that of the Vice-Chancellor.

However, the existing incumbent will continue i hier office till the new appointee, if any, jotmis/her duty as
Director of the Campus concerned. The Vice-Chaacell his/her discretion may recall the Directoaay time
of his/her term.

ORDINANCE 21
REMEDIAL TEACHING

1. Remedial Teaching shall be provided to studentengihg to SC/ST and other needy students in each

department.
2. Remedial Teaching is also provided to studentgrmghg to Minority categories.

3. Students belonging to SC/ST and Minority Communitiget coaching for preparation of UGC's NET
Examinations.

4. The University proposes to conduct Remedial TeartonSC/ST and Minority Communities for preparatain
All India Service Examinations.

5. Remedial teaching may be conducted in case of tfwwe&gn students admitted to the University eitttepugh
official channels or individually in whose case twncerned department is of the opinion that theie need
for such a student to undergo remedial teachingafepecific period (from one month to one yearktSa
remedial teaching will be for payment of an appiater fee to be laid down by the University from ¢irro
time.
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ORDINANCE 22
Government of India Schemes

1. The University may be called upon to conducfedént Government of India Schemes like Districhtte
Schemes and others.

2. The other influential outreach programme, thd Edupport scheme also sponsored by Governmemtdid las a
project through which the University monitors theaflemic Programmes of the 14 English Language Tre@ach
Institutes in India (including the regional Instiéa of English in Bangalore and Chandigarh and igesv
academic support to them in the form of syllabusigte material development and train-the- trairmmrses).

3.  Such schemes shall be conducted by EFL Uniyerbiyderabad under the direct supervision of theeVi
Chancellor.

4.  The Vice-Chancellor will appoint an advisory auitiee for running each scheme. This committee 4l
headed by a Co-ordinator to be appointed by the-Xdhancellor for a period of 2 years.

5.  The Co-ordinator will implement the schemesrtgkirior approval of the Vice-Chancellor.

6. The correspondence with different organisatiamd individual in respect of the Government of énSichemes
shall be done through the Registrar. However, tadt detters will be put up by the Co-Ordinatortte Vice-
Chancellor for approval.

7.  The appointment of persons in-charge of diffef@istrict and other Centres will be made with grar approval
of the Vice-Chancellor.

8.  The Co-ordinator of GOI schemes shall submitaninual report of his/her work to the Vice-Chatmel

©

All financial transactions under the schemes dtwbkubject to annual auditing.

ORDINANCE 23
CONVOCATION

1. Convocation for the purpose of conferring degrskall be held annually at Hyderabad on such dsitthe
Chancellor may fix.

Provided that in case the Convocation is not hela particular year, the Vice-Chancellor shall bmpetent to
authorise admission of successful candidates inyda respective degrees in absentia and authtrese
Registrar to issue the degrees on payment of gepbed fee.

2. Special Convocation for conferring honorary @egr may be held on such date as may be fixed by the
Chancellor, on the recommendation of the Vice-ChHorc

3. The Academic Council shall, from time to timestetmine as to the degrees, which may be conferred
graduates in person, and the degrees to be cothfieredsentia, at the convocation.

Provided that the Vice-Chancellor may confer a degin advance of the Annual Convocation on studies
proceeding to Universities abroad for further stgdi

N

. The Diplomas and Degrees shall be signed by thesRagand shall bear the printed signature of \fiee-
Chancellor.

5. The procedure to be followed at the convocagiwel be laid down by the regulation

ORDINANCE 24
Emoluments, Terms and Conditions of Service of thEro- Vice-Chancellor
1. The Pro-Vice-Chancellor shall be appointed in tlener laid down by the Statutes.

N

. (@) The Salary of the Pro-Vice-Chancellor shml fixed by the Executive Council in the scale afy pof
Rs.18,400-500-22,400 p.m. w.e.f. 01.01.1996 or twdn by the Government/UGC from time to time. In
case a Professor is appointed to discharge thesdatithe Pro-Vice-Chancellor iaddition in his own duties
as a Professor, he shall draw his pay in the sotdatapost plus a special pay as decided by the ke
Council. In cases where Pro-Vice Chancellor is esaployed/appointed after attaining the age of
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superannuationhis/her initial pay on re-employment shall be fixatdthe same stage as the last pay drawn
before superannuation. However, the pension drawmirh will be deducted each month from his/her isala
Dearness Allowance at the rates applicable frone tiontime is also admissible on the pay fixed mte of

the orders on the subject. He/she will, however, no¢mhitled, in addition, to any Dearness Relief asitter
pension. The University shall provide him/her withfurnished residential accommodation for whichshe/
will pay rent at the usual ratelThe grounds of the Pro-Vice-Chancellor's lodgingdl weé maintained by the
University. The Pro-Vice-Chancellor shall be praddwith all facilities such as telephone, car, seoial
facilities, entertainment to officials etc.

(b) In addition to the salary prescribed in Claag above, the Pro-Vice-Chancellor will also beittat to
Dearness Allowance, City Compensatory Allowance atiter allowances as are admissible to University
employees from time to time.

(c) The Pro-Vice-Chancellor shall be entitled talsterminal benefits as may be fixed by the Exeeu€ouncil
from time to time.

(d) The Pro-Vice-Chancellor shall be entitled tbseribe to the Contributory Provident Fund of thavdrsity till
the end of his tenure :

Provided that where an employee of any Universitynstitution maintained by or affiliated to Unigéty is
appointed as Pro-Vice-Chancellor, he/she shallicoatto be governed by the same retirement besefgdme
(namely, General Provident Fund/Contributory Prewitd=und/Pension/Gratuity) to which he/she wagledti
prior to his/her appointment as Pro-Vice-Chancedlod till he/she continues to hold his/her lientloait post.
But even in a case covered under this proviso #yefar the purpose of subscription to the Generalident
Fund and Subscription to and contribution of thevdrsity to the Contributory Provident Fund shadl tne
pay which is drawn by him/her as Pro-Vice-Chancello

Note : For the purpose of calculating University Conttibo to Provident Fund, means pay including Deasnes
pay as is admissible in the case of other UniweEihployees.

(e) When an incumbent to the post of the Pro-\Gtancellor is not an employee of :
(i) The English and Foreign Languages University,

(i) any other University or institution maintaindy or affiliated to the University, or he was re- empldye
with any of these organisations prior to his/her paptment as Pro-Vice-Chancellor, he/she shall be
entitled to subscribe to the Contributory Fundhaf University.

Provided further that in both the cases covereatuadb-Clauses (d) and (e) above, the pay for tihggse of
subscription to the Contributory Provident Fund anbtscription to and contribution of the Univerditythe
Contributory Provident Fund shall be the pay dréwrhim as Pro-Vice-Chancellor.

3(1)(a) The Pro-Vice-chancellor shall be entitledeave on full pay at the rate of 30 days in ae@dar year.
The leave shall be credited to his/her accountiraace in two half- yearly installments of 15 dagsh on
the first January and July every year:

Provided that if the Pro-Vice-chancellor assumdiafjaishes charge of the office of the Pro-Vice-Gtellor
during the currency of a half year, leave shalctedited proportionately@ 2-1/2 days for each completed
month of service.

(b) The leave at credit at the close of the previoalf year shall be carried forward to the new fahr subject to
the leave so carried forward plus the credit fat thalf year not exceeding the maximum limit of 3{2g's or
as applicable from time to time.

(c) The entitlement of leave under sub-Clause lfaya shall be reduced by 1/10th of the period tfaexordinary
leave availed of during the previous half year jscfto a maximum of 15 days.

(2)(a) In addition to the leave noted in sub-Claf{igethe Pro-Vice Chancellor shall be entitledhédf-pay leave at
the rate of 20 days for each completed year oficerv

(b) The half pay leave may be availed of as comdigave on full pay on medical certificate. Whemaoouted
leave is availed, twice the amount of half pay teakall be debited against the half pay leave due.

(3) Where an employee of the English and Foreignguages University is appointed as Pro-Vice-Chémgel
he/she shall be allowed to avail himself/herselfanf leave at his/her credit before his/her appoémt as
Pro-Vice-Chancellor. Similarly, on his/her relinghing the post of the Pro-Vice-Chancellor and m ¢lhrent
of his/her re-joining his old post, he/she shalebétled to carry back the leave at his credit®new post.
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ORDINANCE 25
Terms and Conditions of Service of Proctor

The Proctor shall be appointed by the ExecutiverCibion the recommendation of the Vice-Chancellde/she
shall exercise such powers and perform such dirtiesspect of the maintenance of discipline amdndents, law
and order, security and legal matters obtainingh& University. He/she shall perform any other taskk to be
assigned to him/her by the Vice-Chancellor frometita time. The Proctor shall hold office for a tesfrtwo years.
He/she will be eligible for reappointment. He/sh# old Proctorship as an additional charge, thmaking him/her
eligible for additional allowances as per rulesHolding additional charge.

ORDINANCE 26
Terms and Conditions of Service of Provost

A Professor of the University can be appointed Bsb\y the Executive Council on the recommendatibthe
Vice-Chancellor. He/she shall exercise such powatsperform such duties in respect of running thetél as may
be decided by the Managing Committee (MC) of Hosmhcerned from time to time. The rules regarding t
governance as laid down by the Managing Committélebe published in the Information-cum-Rule Bookthe
hostel to be published before the start of an avaxsession every year. He/she will be assisted byarden and
Deputy Warden. He/she will be the Administrativeatheof the University Hostel. He/she shall also @enf such
other duties as may be assigned to him/her by tbe-&hancellor from time to time. The Provost shmlld office
for a term of two years, and he/she will be eligifdr re-appointment. He/she shall be provided ve#idence-cum-
office and other facilities to enable him/her tedafiarge his/her duties. He/she will be paid suatatlowance or
he/she will be provided with facilities to be laldwn by the Managing Committee in lieu thereof.

ORDINANCE 27
Terms and Conditions of Service of Warden

A Reader of the University may be appointed Wardethe Executive Council on the recommendatiorhefYice-

Chancellor. He/she shall exercise such powers arfdnmn such duties in respect of the governandheHostel as
would be decided by the Managing Committee/Prowb#ie hostel concerned. In the absence of Prdwa'she will

be the Administrative head of the University Hoskd/she shall also perform such other duties asbeaassigned
to him/her by the Vice-Chancellor/Provost. The Waardhall hold office for a term of two years, ardshe will be
eligible for re- appointment. He/she shall be pded with a residence-cum- office and other faeditto enable
him/her to discharge his/her duties. He/she wilpbh@ suitable allowance or appropriate faciliiesieu thereof to
be laid down by the Managing Committee of the Hosbacerned.

ORDINANCE 28
Terms and Conditions of Service of Deputy Warden

A Lecturer of the University may be appointed apiitg Warden by the Executive Council on the recomuia¢ion
of the Vice-Chancellor. He/she shall exercise suulvers and perform such duties in respect of thegance of
the Hostel as would be decided by the Managing CitteviProvost of the Hostel concerned from timdinoe.
He/she will assist the Provost and Warden in airtduties. In the absence of Provost and Wardefshe will be
the Administrative head of the University Hostek/she shall also perform such other duties as raasbigned to
him/her by the Vice-Chancellor/Provost. The Depitarden shall hold office for a term of two yearsdée/she
will be eligible for re-appointment. He/she shadl frovided with residence- cum-office and otheilitaes to enable
him/her to discharge his/her duties. He/she wilpb&l suitable allowance or appropriate facilifieieu thereof.

ORDINANCE 29
Terms and Conditions of Service of

The Dean, Students’ Welfare shall be appointedHey Executive Council on the recommendation of theeV
Chancellor.  He/she shall exercise such powers @&nfibnon such duties as may be assigned to him/hahéy
Vice-Chancellor.

0] He/she will attend to day-to-day and long-tgsroblems of students.

(i)  He/she will help in resolving problems of semts in respect of Admission, studies, examinattorstel,
scholarships, fees and so on.

(i)  He/she will advise the Vice-Chancellor abdlifferent Welfare schemes and ideas that couldvipgeimented
in the interest of students of the University.

(iv) He/she will perform such other duties as thee¥Chancellor may assign to him/her from timeinaet
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The DSW shall hold office for a term of two yeanmsdahe/she will eligible for reappointment. He/shél e
provided with an office and other facilities to efehim/her to discharge his/her duties. He/she alay be paid
allowance as per rules for holding an additionargh.

ORDINANCE 30
Terms and Conditions of Statuary Deans

30.1 The Dean, Researchshall be appointed by the Executive Council on theommendation of the Vice-
Chancellor. He/she shall exercise such powers anfdnm such duties as may be assigned to him/héhdyice-
Chancellor.

0] Dean, Research shall be ordinarily ex-officibaperson, Board of Research Studies of the Usityer

(i)  Helshe shall facilitate research in the Unsigr through minor/major research projects, jontividual
research projects/expeditions, conference, semisgmposia, workshops, research lectures, puidicaf
papers, journals and monographs etc.

(i)  He/she shall assist the Vice-Chancellor inesddeavours related to research and academicingdat
(iv)  Any other task/work to be indicated or assigiy the Vice-Chancellor from time to time.

The Dean, Research shall hold office for a terrwaf years and he/she will be eligible for re-appoient. He/she
will be provided with an office and other faciléi¢o enable him to discharge his/her duties.

30.2 The Dean, Planning shall be appointed by thexEcutive
Council on the recommendation of the Vice-Chaneello

(i) He/she shall advise the Vice-Chancellor abolé tshort/long term planning in terms of academic
programmes,development and financial projections.

(i) He/she will assist the Vice-Chancellor in daglwith different funding agencies/organizatioite IMHRD,
UGC and others.

(iif) He/she will advise the Vice-Chancellor in rets pertaining to financial, academic and otherd&i of
allocations to be made to different componentfiefniversity.

(iv) He/she will have such other duties/tasks thiitbe assigned to him/her by the Vice-Chanceftfom time to
time.

30.3 The Dean, Publicationshall be appointed by the Executive Council on ilseommendation of the Vice-
Chancellor and shall exercise such powers and meruch duties as may be assigned to him/her bywite-
Chancellor. The Dean, Publication shall hold officea term of two years and he/she is eligibleréeappointment.
He/she will be provided with an office and otherilities to enable him/her to discharge his/heiietut

i. Dean, Publication will plan and oversee the exien of work of publication of books, journals aather
literature.

ii. He/she will advise the Vice-Chancellor with egd to the work of further consolidating and expagdll the
processes linked to the publication and distributid literature published by the Publication Dieisiof
the University.

iii. He/She will undertake any other task assigteetim/her by the Vice-Chancellor from time to time

30.4 The Dean, Library shall be appointed by the Executive Council on tkeommendation of the Vice-
Chancellor and shall exercise such powers and yerfuch duties as may be assigned to him/her byite-
Chancellor. The Dean, Library shall hold office Baterm of two years and he/she is eligible foappointment.
He/she will be provided with an office and otheriliies to enable him/her to discharge his/heiiehuit

i. He/she will plan and get the processes of adiprisof books efficiently through the librarian.

ii. He/she will advise the Vice-Chancellor abouttfier augmenting and strengthening various fasliin the
library.

ii. Helshe will undertake any other task assigrekim/her by the Vice-Chancellor from time to time.

30.5 The Dean, International Relationshall be appointed by the Executive Council onrdeammendation of the
Vice-Chancellor.

(i) He/she will assist the Vice-Chancellor in deyghg collaboration with different national and
international Universities/Organisations throughtualiagreements/MoUs etc.
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30.6.
recom

(i) He/she will put up the draft agreements/Mods d&pproval of the Vice-Chancellor so that the samed
be signed by him/her with the national/internaticunter-parts.

(iii) He/she will monitor the execution of MoUs/agments signed by the University with different
Universities and organizations and keep the Viceskllor informed about the same on regular basis.

(iv) He/she will assist the Vice-Chancellor in phimg and executing visits to different
Universities/organizations for negotiating and sigrthe agreements/MoUs.

(v) He/she will carry out such other duties/tagkb¢ assigned to him/her by the Vice-Chancellomftame
to time.

The Dean, Campus Planning and Developmerghall be appointed by the Executive Council on the
mendation of the Vice-Chancellor.

(i) He/she will be responsible for undertaking pleny and execution of the development programmusof

University campus and facilities thereat.

(i) He/she will in consultation with the Dean, Riang recommend to the Vice-Chancellor proposalfs f

different components and facilities in the Univirgiampus.

(i) He/she will be responsible for getting thevdopmentalprojects executed with the assistanosaoks

department of the University.

(iv) He/she, with the assistance of works departmeill get the maintenance, repair and renovatimrk

done in respect of different facilities includiniags-rooms, laboratories, guest house, hostel$toaiac
residential quarters, lawns and gardens.

(v) He/she will also plan and assist the Vice-Cledloc in planning/preparing proposals with regarditture

development of the Campus and facilities.

(vi) He/she will carry out such other duties/tatikst will be assigned to him/her by the Vice-Chdlocdrom

time to time.

30.7 The Dean, Non-Formal Courses and Resourcehall be appointed by the Executive Council on the

recom

(i)

(ii)

(iii)

mendation of the Vice-Chancellor.

He/she will plan and execute short and longt&fon-Formal courses with a view to generate ressufor
the University in different subjects of study prievd in the University.

He/she with the help of a committee will wookit detailed proposals for the execution of shamtflterm
teaching courses for different categories/levels.

He/she will recommend to the Vice-Chancellabout the appointment of Co-ordinator/Deputy Co-
ordinators and teachers from within and outside Winéversity for teaching in different short/longrite
courses.

(iv) He/she will recommend to the Vice-Chancellor approval the rates of remuneration to be giwen t

v)

teachers and assistants associated with the courses

He/she will, with the help of a committee aniffedent colleagues, prepare teaching aids/prodese
books and audio visual aids for the conduct ofdéht courses to be organized from time to time.

(vi) He/she will carry out such other duties/task®e assigned to him/her by the Vice-Chancellomftime to

time.

30.8 The Dean, Technical Infrastructureshall be appointed by the Executive Council onrdf@mmmendation of
the Vice-Chancellor.

(i)

(ii)

(i)

(iv)

He/she shall work-out diverse needs in term$edthnical equipment for different sections of tversity
and organizations with the help of the committeestituted by the Vice-Chancellor for this purpose.

He/she will be responsible for the procuremehdifferent equipments and provide technical/tedbgical
infrastructural facilities by strictly following tes, regulations and procedures prevalent in ggsnmd from
time to time.

He/she will be responsible for the maintenammnd use of technical infrastructural facilitirghe University
at the optimum level.

He/she will be responsible for planning short§ term technological needs of different sectiofighe
University and future development of the Universityerms of technological advancement.
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(v) He/she will recommend for the approval of Vickancellor different proposals for award of corsac
regarding maintenance/purchase of equipments ak¢ting them worked out through the committee
appointed by the Vice-Chancellor for this purpasarf time to time.

(vi) He/she will carry out such other duties/tastat will be assigned to him/her by the Vice-Chdlocdrom
time to time.

30.9 The Dean, Culture shall be appointed by the Exutive Council on the recommendation of the
Vice-Chancellor

(i) He/she will plan and execute different cultuaativities with the prior approval of the Vice-Gieallor/Pro-
Vice-Chancellor form time to time.

(i) He/she will take initiative in inviting diffent cultural figures, artists and performers fraffedent fields of
performing arts and culture for giving performantmsthe University community and public at large.

(iii) He/she will work out financial aspects foreputing cultural activities in the University andtpp the same
by the Pro-Vice-Chancellor.

(iv) He/she will be in-charge of different cultufakilities like auditoria, theatres etc.
(v) He/she will be responsible for the maintenaoicthese facilities at an optimum functional level.

(vi) He/she will advise the Vice-Chancellor and siitoproposal for getting the University campus atdily
vibrant.

(vii) He/she will recommend funds to be approvegdhe Pro-Vice-Chancellor to different cultural
organizations of the University.

(viil) He/she will be responsible to recommendhe Pro-Vice-Chancellordifferent proposals for reicg
sponsorship and grants etc., for cultural functimnise organized in the University.

(ix) He/she will recommend to the Pro-Vice-Chanmelin respect of entrance fee, if any, to be levied
different performance/s and shows to be organitéaeaniversity.

(x) He/she will carry out such other duties/tadkat twill be assigned to him/her by the Vice-ChalocéPro-
Vice-Chancellor from time to time.

30.10 The Dean, Guest Houseshall be appointed by the Executive Council on theommendation of Vice-
Chancellor.

i. He/she will be responsible for making of umifopolicies and programmes of governance and rsare$
problems of Hostels and Guest House/s.

i. He/she will recommend to the Vice-chancellbe tappointment of officials for different Hostethat is,
Provosts, Wardens and Deputy Wardens from timarte. t

iii. He/she will co-ordinate with the administnai teams of the Hostel with a view to maintain amifity, as
far as possible, in the governance and rules ipesof admission, residence, discipline etc.,ha t
university hostels.

iv.  He/she will address and attend such problefmesidents, officials and employees etc., whioh iostel
concerned is unable to solve.

V. He/she will advise the Vice-Chancellor in alatters concerning the Governance of Hostels andigeo
necessary amenities therein subject to the appodvthe Vice-Chancellor.

vi. He/she will be the appellate authority in respof all disputes, conflicts and problems thay mase in the
Hostels and Guest Houses.

vii  He/she will assess the requirement in termgHobtel seats and will propose construction of taiutl
Hostels, if need be. Till such time when additiortdstels are constructed, he/she will take necgssar
action to arrange private accommodation near thévddsity campus and provide facilities for the
convenient stay of the students with the approf/g® Vice-Chancellor.

viii He/she shall propose the Guest House chaagesrevision thereof etc., on the recommendatio® wdst
House Managing Committee to the Vice-Chancellor.

ix  He/she will carry out any other tasks or jolsigned to him/her by the Vice-Chancellor from titm¢ime.

30.11 The Dean, Foreign Studentshall be appointed by the Executive Council onrgemmendation of Vice-
Chancellor



374 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT III—SEC. 4]

(i) He/she will assist the Vice-Chancellor in deghg collaboration with different national andemational
Universities/Organisations through mutual agreesi®dtdUs etc. for drawing foreign students to the
University

(i) He/she will be the Head of International Stotk Centre and facilitate the admission to courdfestudies to
be pursued by foreign students in different schdefsartments of the University.

(iii) Issue letters of admission to foreign studepplicants after verifying the documents thatsfging the
minimum eligibility conditions for admission to tlveurse that the applicant/s wishes/wish to pursue.

(iv) If necessary, she/he shall advise the HOD/Iragramme-Coordinator to conduct diagnostic test or f
student/s admitted to the department/programmesecoed.

(v) With the help of a Hospitality Coordinator astaff of the International Students’ Centre he/stik
facilitate the registration with Foreign RelatidDffice (FRO), issuance of Visa/permission to stagt &avel
etc. in respect of the foreign students admitteithéoUniversity.

(vi) With a view to make the University more attiige for foreign students, he/she will undertaketipgpate in
promotional measures both in India and abroad dessary, together with the participation of Vice-
Chancellor,Dean, Non-Formal Courses and Resoureas/Dhternational Relations/HOD’s/Teachers of the
University and/or other official of the University.

(vii) If need be, she/he will make arrangementsdonducting remedial/bridge/proficiency course/€imglish
for students who may be found deficient in English.

(viii) With the help of Dean Hostels/Guest HousejR&rar she/he will try to provide adequate hostel
accommodation to foreign students to the extensiptesand on terms and conditions to be approvethéy
Vice-Chancellor on the recommendation of Dean, igor&tudents’ and Dean, Hostels and Guest House.

(ix) With the help of staff of International StudenCentre and concerned Dean/HOD he/she will noorttie
progress of foreign students in studies.

(x) With the help of Dean, Culture, DSW and othdficals of the University she/he will try to prae
opportunities to foreign students for enrichingittioaltural life.

(xi) She/he will actively interact with Indian miess abroad, MHRD, MEA, MHA and the UGC with a vigav
addressing the problems of foreign students, impgpthe conditions of foreign students in India/dsity
and achieving the goals of internationalizatiotnofian higher education.

(xii) She/he will facilitate the student exchangighworeign universities through Inter-Universitydd’s etc.
(xiii) International Students Centre

1. There will be an International Students Centhéctv will be headed by Dean, Foreign Students.

2. The Centre will have adequate support staffiafidstructural facilities required for running t@entre.

3. The Centre will assist the Dean, Foreign Stuglémt carrying all the work as described abovedalbne by the
Dean, Foreign Students.

ORDINANCE 31
Terms and Conditions of Service of Teaching Staff

1 Teachers appointed by the University shall bé¢hin following grades, that is to say, Professomaders and
Lecturers in so far as they take part in the taaglof the University and shall, except in the cabee-employed
teachers, be paid salaries on such scales as #weifiize Council may, from time to time, determine.

2. The conditions of service of teachers appoifitgdhe University shall be those embodied in theeggent of
Service annexed hereto or, an Agreement substantiialike effect, and every teacher shall sign fhkgreement
before he enters upon his duties or as soon agfotsereafter.

3. A teacher shall be entitled to leave, leavergaklowances and Provident Fund benefits, ascpitesd in this
behalf, by the University from time to time.

4. Subject to the provisions of Clauses 7, 8 amd the Agreement of Service, a person appointed psrmanent
teacher of the University shall be entitled to béhie service of the University until he/she cortgdehe age of sixty
five.
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5. The Executive Council may, on the recommendatiotne Vice-Chancellor, re-employ any distinguidheacher
after he/she has attained the age of sixty fivesyfar a period not exceeding 5 years on the whatenot beyond
his/her completing the age of 70 years. If the @dus satisfied that the services of such a tenele required in
the interest of the University and a substantiveamay of the same post is available at the tinth@fpplication for
re-employment. The re-employment of a superannuegacher will be according to the guidelines issbhgdhe
UGC which presently are as given below:

5.1 Eligible Category:

The category of superannuated teachers eligiblesfoemployment shall be:
(a) Professors only, in the case of Universities, a

(b) Professors, Readers and Lecturers (Selectiadedr

only, in the case of Colleges.

5.2 Tenure of Appointment:

The tenure of appointment of a superannuated teatiadl be for a maximum period of three years t@na or up to
the teacher reaching the age of 70 years. Howévehall be open for the University to make appwmiants for
shorter periods at a time, like one/two years,ooraf further maximum period of three years, asctse may be, so
long as the teacher is below the age of 70 yedisavproviso that the screening as per the UGCejuies will be
applicable in all cases. In case the number ofrdais in the category of superannuated teachershatonot
attained 65 years as on 15.03.2007, is more thaitahle sanctioned posts, it shall be left to thévigrsity to make
selection of teachers from amongst the claimaraset on the requirements and availability of regsdanctioned
vacancies.

5.3 Principals to be Followed:

While taking up the cases of superannuated teadberg- employment the University shall follow tfalowing
principles:

(a) There shall be vacancies of teachers at thedtsity Department, remaining unfilled for at lease year.

(b) The number of teachers to be re-employed inlthiwersity Department at a any given time shallibéted to
50% of the vacancies identified, as above.

(c) Re-employment of superannuated Teachers mawgdake only against regular sanctioned posts, wtocidcnot
be filled up.

(d) Re-employment of superannuated teacher/s lsbatl the best interest of the concerned UniveBépartment.

(e) There shall be adequate work load for the rpleyed teacher/s at the concerned University Depant to
justify the appointment.

(H Re-employment of superannuated teacher/s bbeghlossible either at the University where theheabad served
before superannuating or at any other institution.

(g) The expenditure towards re-employment shafheéby the University from its budget allocation.
5.4 Selection Criteria:

The University shall follow the following principde while taking up the cases of superannuated ¢eadbr re-
employment:

(a) The University Department shall have identifibé subject areas wherein superannuated teackedsto be
appointed.

(b) Superannuated teachers, either from the sastéuiion or elsewhere, shall have appropriate ifjcations,
experience and excellent record in the concernbgksuarea.

(c) Superannuated teachers shall be distinguisttealazs and shall have been productive during seivice and in
particular, in the last five years in activitiei&el:

(i) Guidance of research scholars (M. Phil/Ph. D);

(i) Research work done and publications in ledrjoairnals;

(iii) Publication of books and other learning nrék

(iv) Filing of patents and/or obtaining intelleatyproperty rights;

(v) Launching of new academic programmes/courses;
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(vi) Introducing innovations in teaching and/oaexnations;
(vii) Undertaking sponsored research projects;
(viii) Rendering knowledge based advice/consulyanc
(ix) Taking up inter-Departmental collaboration;
(x) Organizing of National/International Conferesand/or participating in them;
(xi) Conducting continuing education programmed/anassociating in them;
(xii) Undertaking of extension and/or field outchaactivities.
(d) Superannuated teachers shall be medically findertake the new appointment.

(e) The service record of superannuated teachetslshhighly satisfactory and they be both moralhd ethically
sound.

5.5 Re-employment Procedure

The procedure to be .followed for the re-employmainsuperannuated teachers at a University, skeatdgiven
below:

(a) The University Department desirous of fillingyavacancies by superannuated teachers shall ab&imCV for
considering their cases.

(b) Each CV shall include a detailed account ofth# contributions made by the teacher, highlightivis/her
achievements during the last five years.

(c) The CV shall be discussed at a formal meetingp® Departmental Council/Committee of the Uniitgras the
case may be, before making the Departmental recowations.

(d) The departmental recommendation shall be fate@ro the Vice-Chancellor through the Dean of Eador
consideration at his end.

(e) The Vice-Chancellor shall constitute the foliogy
Expert Committees for evaluating the proposals:-
1. Vice-Chancellor (In the Chair)

2. Two Subject Experts* (Members)

3. Dean of the Faculty (Member)

4. Head of the Department ~ (Member)

*To be nominated by the Vice-Chancellor from themyed panel of experts for the Selection Comnsttieethe
University Department.

(f Each of the above Committees shall considerftiiepapers put up before it and also call anydidate for
discussion, if necessary, before arriving at itbremendation on the appointment.

(g9) The recommendation of the Committee and thegesf appointment shall be placed before Exec@ioencil of
the University.

(h) The decision of the Executive Council shalfinal and binding on the teacher.
5.6 Emoluments and Other Privileges

(a) A re-employed teacher shall be eligible to deamoluments equivalent to the last pay drawn mparssion as a
consolidated amount which shall remain the sanmmutitrout the tenure of re-employment.

(b) The University may consider the re-employeceas for campus housing on prevailing terms, #ilable, or
compensate them to the extent possible towardisdhse rent.

(c) A re-employed teacher shall be entitled to adSpecial Casual/Duty leave on a par with teacHaoylty in
regular service.

(d) The institution shall provide all the essentiahdemic facilities to the reemployed teacher.
5.7 Duties and Responsibilities:

(i) A re-employed superannuated teacher shalldsead on a par with regular teachers at the Urityeaad have the
following duties and responsibilities, with no atitatial financial liability to the University:
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(a) Academic work, like teaching courses, condgcéraminations and research guidance;

(b) Conducting research and/or taking up sponsaseiarch projects;

(c) Launching continuing education programmes W aed emerging areas;

(d) Organizing/Attending national/internationalr@erences/Seminars/Symposia/Workshops;
(e) Undertaking knowledge-based advisoryconsult@assjgnments;

(f) Accepting invitations and delivering Guest Ligrets at other institutions;

(g) Participation in academic/research Committéésealnstitution and elsewhere, when required.

(i) However, a re-employed superannuated teachal siot be eligible for holding administrative financial
responsibilities at the University or elsewhere.

5.8 Review:

The performance of a re-employed teachers shalktewed periodically, by the University. If therf@mance is
found unsatisfactory, his/her services may be teaiteid by the appointing authority by giving one thamotice.

6. No teacher (Reader/Lecturer) shall ordinarilyappointed by the University on probation for agenperiod than
twelve months, but in no case it shall exceed teary. If no letter about the confirmation is reeéiby the teacher
concerned on the expiry of first eleven monthsstewill automatically deemed to have been confitnkiéowever,
there shall be no probation in the case of Professo

7. A teacher may, wherever and whenever necedsamgquired to participate in the teaching of dayall as night
classes according to the work-load to be laid dbwthe UGC from time to time. A teacher will be egped to take
part in the teaching and research programme ofdsity (in any Department ) and do such other vasknay be
assigned to him/her from time to time by the Videa@cellor.

8. Retired Teacher attached with the Universityauritie University Grants Commission’s Scheme ofizétion of
Services of Retired Teachers, Pool-Officers of KRSand Research AssociatesFellows and such o#itegories of
persons, may from time to time assigned by the bancellor, on the recommendation of the Headhef t
Department concerned, to participate in teachingcasual teachers. All such teaching will be deerede
recognised teaching under the control of the Acad&uouncil.

9. (1) All substantive posts of teachers shallilbedf through advertisements and by open recruitrsame in cases
specified in the Statute 18 or in respect of thetpappointment to which may be required to be nuagently in the
interest of organisation of teaching in the departte concerned for a period not exceeding six nsoatla time.

Provided that the University may appoint Professmt Readers under the Career Advancement ScherA&) &S
accepted by the Executive Council in accordanch thi¢ eligibility conditions under the relevant sote.

Provided further that the University may also préenbecturers to Lecturers in Senior Scale/LectuierBeader’s
Grade (Selection Grade) under the CAS as acceptetieb Executive Council in accordance with the ibllgy
conditions under the relevant Scheme.

10. (1-A) The Selection Committee for recommendingmotion of Lecturer to Lecturer in Senior Scateler the
relevant Merit Promotion Scheme, shall consisheffollowing :

1. Vice-Chancellor/Pro Vice-Chancellor (Chairpenson
2. Dean of the School concerned;
3. Head of the Department concerned;

4. Two members of the University Department in tubject concerned from amongst the Professors and
Readers to be nominated by the Vice-Chancellor.

In case of non-availability of any internal expette Vice-Chancellor may nominate external experts

Note : (1) At least 4 persons present at the meetimtudiing the Chairperson and at least two persooms fr
categories 2,3 and 4 shall form the quorum.

(2) The Selection Committee may at its discretirequire any candidate to appear for interview.

10. (1-B) The selection committee for the appoinitref a Professor, Reader and Lecturer against/spestantive
posts will be according to the Statute 18.
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10. (1-C) (1) The Selection Committee (includingquigement of quorum) for recommending promotion of
Lecturer/Lecturer in Senior Scale to Lecturer iraéer’'s Grade (selection Grade) and for designatihgcturer in
Reader’'s Grade (Selection Grade) as Reader amédommending promotion of a Reader as Professdlrtshshe
same as provided under Statute.

18 for appointment to the post of Reader and Psofe®spectively.

Provided that in case the Selection Committee fthds a candidate is not suitable for promotiofiRaader, it may
consider him/her for promotion in Reader's Gradel¢ttion Grade). However, he/she can apply for dein
considered for Reader’'s designation after one e in case of his/her promotion in the secondngitethe
applicant will be promoted w.e.f. the date of eypaf the one year period from the date of firseafpt for
promotion.

Every candidate will be required to appear for ivitav before the Selection Committee. However, oreguest
from any candidate the Selection Committee mayeagreonsider him/her in absentia.

(2) Nothing in sub-Clause (1) shall be deemed tevg@nt a Selection Committee from considering arheiot
candidate who may not have applied for appointrteettie teaching post in question.

11. In case members of the teaching staff are apgmbion probation or on temporary basis, the enmémt may be
terminated by giving one month’s notice on eithideor by payment of a sum equivalent to one mansalary by
the party choosing to terminate such engagemeotjged that where engagement is for a period «f tean one
month or where the duration of engagement has dyréeen specified or notified to the teacher camegrin
advance, and his/her engagement is terminatedciord@nce with terms so specified or notified, reithotice nor
payment of salary in lieu of notice shall be neaggs

12 (1) The temporary or ad-hoc appointment of alieashall not be made to terminate before theoétige term in
which it is made or continue.

(2) If a teacher has been in service in a Departwiethe University on or before the first day tsf re-opening in the
second term and has continued to be in serviceoutthny break, he/she shall be entitled to an akagpayment
equivalent to the amount of emoluments he/she wbald received had his/her appointment contindethé end

of the vacation, if he is not holding any salarpsst elsewhere during the period. Such ex-gratjaneat shall be
made by the University.

(3) A teacher who has been in service up to thiedayg of the preceding session shall be entitledatmation salary
provided he has been reappointed and is in positiotihe reopening day after the vacation. In sade ¢he vacation
will not constitute a break in service.

10. The Seniority of a teacher in a particular igine, for membership of the Committee of Courses,
Departmental Committees, and such other Commitséeadl be determined in, accordance with the folfawi
principles:

(i) Where two or more teachers are selected as#ime time for appointment, then according to #nking
given by the Selection Committee provided that dlage of joining in case of the teacher who has been
ranked higher is not later than 3 months from thie @f issue of the appointment letter to him.

(i) Where no ranking has been indicated by the&®n Committee and two or more teachers joirone and
the same date :

(8) in such case teachers are appointed from erlpast to a higher post, then according to themicsity
interse in the immediate lower cadre, and

(b) in any other case, according to the age op#tson’s joining, the older person to be deemeibséo
the younger one.

(iii) Save in the cases covered by sub-Clausem(i)

(v) according to the date of joining of the teact@ncerned.
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ORDINANCE 32
Annexure to Ordinance:

FORM OF AGREEMENT OF SERVICE FOR ENGLISH AND FOREIG N LANGUAGES UNIVERSITY
TEACHERS

Memorandum of Agreement made this the ....................l ydaf................. two thousand
.................. between Dr/Prof/.... (hereinafter called thee&cher’) of the first part, and the English andekgm

Languages University being a body corporate canstitunder Act No. 7, 2007, hereinafter calleduinéversity of

the second part.

It is hereby agreed as follows :

1. That the University hereby appoints Dr/Prof/.0. be a member of the teaching staff of the Unitensitheffect
from the date the said ................. takes charge of thged of his/her office and the said.............. herebyegts
the engagement, and undertakes to take such ghpeaform such duties in the University as may dxguired by
and in accordance with the Act, Statutes and Ordies, for the time being in force, of the Universivhether the
same relate to organisation of instruction, or héay, or the examination of students or their ¢ikee or their
welfare, and generally to act under the directibthe authorities of the University.

2. That the Teacher shall be on probation for aogeof one year and this probationary period mayher be
extended by not more than 12 months by the Exee@ouncil. The teacher shall be confirmed in tipisantment
on the expiration of his/her probationary periodless not later than one month before the expmati@reof the
University inform him/her in writing of its intertth not to confirm him/her.

3. That the said.................... shall be a whole-timectea of the University and subject to Clause 2 anigss
the contract is terminated by the Executive Couaciby the teacher as hereinafter provided, shaitioue in the
service of the University until he/she completeshsaige as may be prescribed by the Ordinance dfheersity.

4. That the University shall pay Dr/Prof/.................] urihg the continuance of his/her engagement heruasl
a remuneration for his/her service salary of Rs............. per mensem, raising by annual increment of
RS to a maximum salary of RS................... per mems.

Provided that wherever there is any change in titera of the appointment or the emoluments of datier,
particulars of the change shall be recorded in @dleel annexed hereto, under the signatures offaoties and the
terms of this agreement shall apply mutatis mutatalithe new post and the terms and conditionstetthto that
post :

Provided further that no increment shall be witdhai postponed save by a resolution of the Exeeu@iouncil on a
reference by the Vice-Chancellor to it, and after teacher has been given sufficient opportunityade his written
representation.

5. That the said............ agree to be bound by the Ordieaand Regulations from time to time in force lie t
University, and in particular by those relatingRoovident Fund, provided that no change in the @uices and
Regulations in this regard shall be deemed to haversely affected the teacher.

6. That the teacher shall devote his/her whole timehe service of the University and shall nothwiit the
permission of the University, engage, directly mdifectly, in any trade or business whatsoevelinany private
tuition or other work to which any emolument or boarium is attached, but this prohibition shall apply to work
undertaken in connection with the examinations oiversities or Public Service Commissions, and whire
permission of the Vice-Chancellor has been obtainedany other examination work, nor shall thehglogion be
applicable to any literary and critical work or fightion.

7. That the teacher shall submit every year seffra@pal report performance of previous year fororépg and
reviewing of his/her performance.

8. (1) Notwithstanding anything hereinbefore camedi, the Executive Council of the University sHadl entitled
summarily to determine the engagement of the teaohethe ground of misconduct in accordance witd th
provisions hereinafter set forth.

(2) The Vice-Chancellor may, when he deems it nesogs suspend the teacher on the ground of miscondthen
he suspends the teacher, he shall report it toeke meeting of the Executive Council. A teachedamsuspension
cannot hold any administrative position in the Dépant/University.

(3) The Executive Council shall investigate all taet reported to it by the Vice-Chancellor aboet thisconduct of
the teacher whether he has been suspended orh@EXecutive Council may appoint a Committee fer plrpose.
The teacher shall be notified in writing of the gf&s against him and shall be given not less tharetweek’s time
to submit his explanation in writing.
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The Committee may hear the teacher and take suder®e as it may consider necessary. The ExecGtwencil

may determine the engagement of the teacher whdezins that the misconduct of the teacher desénves dealt
within that manner, after it has considered thelanation and the evidence, if any and/or the repdrthe

committee, if one has been appointed.

(4) Where the termination of the service on theugtbof misconduct is after suspension by the Viber@ellor as
aforesaid, the termination of service may be froedate of suspension, if the Executive Councdisects.

(5) The procedures to be followed in disciplinapse/s are as per CCS(CCA) Rules of the (Centralefdment
where rules have been laid down in detail with rdge Disciplinary Proceedings, Suspension, Subrscs
Allowance, Penalties, Procedure to be followechmdase of Minor Penalties/Major Penalties; AppRakision and
Review; Reinstatement; Proceedings after Retiremientas indicated in detail in Rules 1.2 and 1.3.

9. The engagement under these provisions shalsaeg as aforesaid be determined by the Executivacl except
by a resolution passed by a vote of not less thamwoathirds majority of the members present at tineeting,
provided that the two thirds majority is not lekar half the total number of members of the Exeeulouncil. The
resolution shall state the reasons for the terngnaBefore a resolution, under this clause is pagshe Executive
Council shall give notice to the teacher of thepmsal to determine the engagement and not lesshhaa weeks’ to
make such representation as the teacher may likeat@®. Every resolution terminating service undhs tlause
shall be passed only after consideration of remtasien, if any, of teacher. The teacher whose isesvare
terminated under this clause shall be given nattleiee month’s notice from the date on which heismotified of
the resolution of the of service or not less thard months’ salary in lieu of notice.

10. The teacher may, at any time, terminate hisémgagement by giving the Executive Council thremntins’
notice in writing, or by payment of an amount egwathree months’ salary in lieu of notice.

10. On the termination of this engagement fromtetar cause the teacher shall deliver up to thevéysity all
books, apparatus, records and such other artielesding to the University as may be due from hen/h

SCHEDULE 1
Name of Teacher in full

PP 1V o [0 | =11 SO PR
..................... Designation..........cevviiiiie it e e e e SAlATY RS0 the grade

Note : The changes in the grade, salary or designationld be briefly described
Change of designation of grade

Signature of Teacher
Date of approval of E.C.

Date from which change takes effect

Signature of Officer for University.

ORDINANCE 33
Teachers
Work-load:

The workload of the teacher in full employment ddawot be less than 40 hours a week for 30 workvegks (180
teaching days) in an academic year. It should loes®ary for the teacher to be available for at ledmurs daily in
the University for which necessary space and itfnature should be provided by the University. Tdieect
teaching hours should be as follows:

Lecturers/Sr. Lecturers Lecturers (Sel. Grade)
16 hours

Readers & Professors

14 hours
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However, a relaxation of two hours in the worklaady be given to the Professors who are activelplired in
Research, Extension and Administration.

A. Ad-hoc Lecturer

(i) The practice of temporary appointments agamesimanent posts will be discontinued. In case chwaies, as a
stop gap arrangement — Visiting Professors/Visithetjows and Guest Teachers, will be appointedeashe UGC
Guidelines.

(i) The appointment of Visiting Fellow/Visiting Bfessor may be made as per UGC guidelines goverthiag
scheme. The University also has its own schemdaditian to UGC Scheme.

B. Guest Lecturer

(i) Guest Lecturers may be appointed in exceptiatidumstances in such specialised fields/subjedigre
professional expertise is required to strengtheth supplement the teaching, as also in cases whergadrkload
does not justify the appointment of a full-time wksg teacher throughout the academic year.

(i) Guest Lecturers may not be treated like regut@mbers of the Faculty for becoming member of @ittee of
Courses/Board of Research Studies and other statOtimmittees.

(iii) Guest Lecturers will be paid an honorariumRs.250/- per lecture, subject to a ceiling of ranom being Rs.
10,000/- p.m. The rates of honorarium may be chamgeccordance with the directions of the UGC éskfrom
time to time.

Joint appointment may be made in the case of teaafeone institution participating in the teachiagd research
programmes of another institution in the same toweachers of one institution may not be appointedsaest
Lecturers in another institution. Their particietimay, however, be encouraged under the schemésiiing
Fellow.

ORDINANCE 34
Standing Committees/Special committees

1. Any authority of the University may appoint asumng committees/standing committees/special comesitses it
may deem fit.

2. The Vice-Chancellor would appoint the Chairparsmd the Secretary of the Committee. If no Chasqe is
appointed for any committee, the Committee maytedeperson to function as Chairperson. In such sccéise
Chairperson would keep the record of the Proceeding

3. A written notice of every meeting shall be issbg the Chairperson/Secretary, indicating the eedate and time
of the meeting. Adequate notice may be given tarteenbers, unless the meeting is convened as amgememe.

4. Agenda may be circulated, if possible.

5. One third of the members present shall formatiigrum for a meeting. Minutes of the meeting magibeulated
among members and ratified in the subsequent ngeatid the proceedings/recommendations submittatieto
Vice-Chancellor.

ORDINANCE 35
LIBRARY COMMITTEE

1. There shall be a standing committee of the Agac€ouncil called the Library Committee.
2. The Library Committee shall consist of the faling

i. Vice-Chancellor or Nominee (Chairperson)

or

Dean, Library
ii. Deans of Schools
iii. Dean, Students’ Welfare

iv. Proctor
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v. One person from each of the Schools nominatetthéyice-Chancellor, but not necessarily membéth®
Academic Council.

vi. Two research Scholars, including M. Phil. stutdeand two post-graduate students, to be nomiriatetie
Vice-Chancellor.

vii. Librarian (Ex-officio Member and Secretary)

3. The nominated members under (v) and (vi) st loffice for two years and one year respectivaly] shall be
eligible for reappointment.

4. One third of the members shall form a quorum.

5.Subject to the general control of the Academiariil the duties and functions of the Library Cortig@ shall be:
a) to frame general rules for the management ol ithary;
b) to advise the Librarian regarding general liprdevelopment;

c) to prepare the annual budget estimates of theaty for submission to the Executive Council, tigh the
Finance Officer;

d) to allocate funds, from the sanctioned annudgkti of the library, to the Schools. Departmerds the
purchase of books journals and periodicals;

e) to arrange for the stock taking of the Library

f) to prepare and submit to the Academic Councogigh the Vice-Chancellor an Annual Report sumniagiz
the activities and achievements of the library;

g) to perform such other duties as may be assitmeit by the Academic Council/Vice-Chancellor.

ORDINANCE 36
Provident Fund Committee
1. There shall be a Provident Fund Committee ctingisf the following:-
(i) Vice-Chancellor/Pro-Vice-Chancellor or Nomin@hairperson)
(i) Registrar
(i) Two Members of the Executive Council from angst its own members nominated by it

(iv) Two Members of the staff representing onehefiiom Teaching and Non-Teaching staff of the Ursitg
to be appointed by the Vice-Chancellor

(v) Finance Officer (Secretary)

2. The PF Committee shall advise the Executive Cibimthe matters relating to investments, payraeartd other
matters in respect of the Provident Fund.

3. All members of the Provident Committee, othemtlex-officio Members, shall hold office for a teofitwo years.
ORDINANCE 37
QUALIFICATIONS OF UNIVERSITY TEACHERS (DIRECT RECRU ITMENT)
37.1 PROFESSOR

An eminent scholar with published work of high duyalactively engaged in research, with 10 yearsxgferience in
postgraduate teaching, and/or experience in rdseatcthe University/National level institutions, ciading
experience of guiding research at doctoral level.

OR
An outstanding scholar with established reputatibio has made significant contribution to knowledge.

In exceptional cases, the teachers with 15 yeadofeaching/research experience could also bademes!.
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37.2 READER

Good academic record with a doctoral degree onvatpnt published work. In addition to these, caatid who join
from outside the university system, shall also pessat least 55% of the marks or an equivalentegodd in the 7
point scale with letter grades O, A, B, C, D, K &at the Master’s degree level.

Five years of experience of teaching and/or reseaxcluding the period spent for obtaining the aesle degrees
and has made a definite mark in the areas of scdtfes as evidenced by quality of publications,tcbation to
educational innovation, design of new courses amdatila.

37.3 LECTURER
38.3.1 English, Humanities, Social Sciences, EdoigaPhysical Education and Foreign Languages.

Good academic record with at least 55% marks ogcauivalent grade of B in the 7 point scale witttelegrades O,
A, B, C, D, E, and F at the Master’s degree lewethe relevant subject from an Indian Universdy, an equivalent
degree thereto from a foreign University.

Besides fulfilling the above qualifications, caralies should have cleared the eligibility test (NEdP) lecturers
conducted by the UGC, CSIR or similar tests actedddy the UGC.

37.4 Journalism and Mass Communication

Good academic record with at least 55% marks,rogcuivalent grade of B in the 7 point scale wittdr grades O,
A, B, C, D, E and F at the Master’s degree levaldmmunication/mass communication, journalism, fanmindian
University, or an equivalent degree thereto frofaraign University.

At least 55% marks, or an equivalent grade of Bhan7 point scale with letter grades O, A, B, CHXand F at the
Master's degree level in English, Humanities, So8ieiences with at least a second class Bachelegree, or
Post- graduate Diploma in communication/mass conication or journalism, from a recognised Indian
University/National Institute.

Besides fulfilling the above qualifications, caraliels should have cleared the eligibility test (NEfby Lectures
conducted by the UGC, CSIR, or similar tests adtzddy the UGC.

* Qualifications and exemption from NET will be givas per the UGC guidelines/regulations issuem fime to
time.

“NET shall remain the compulsory requirement fopaiptment as Lecturer for those with post-graduidgree.
However, the candidates having Ph.D. degree icdheerned subject are exempted from NET for PQ leve UG
level teaching. The candidates having M.Phil. degnethe concerned subject are exempted from N&T level
teaching only.”

37.5 SEVEN POINT SCALE

GRADE GRADE POINT PERCENTAGE EQUIVALENT
‘O’= Outstanding 5.50-6.00 75-100
‘A’ = Very 4.50-5.49 65-74
Good
‘B’ = Good 3.50-4.49 55-64
‘C’ = Average 2.50-3.49 45-54
‘D’ = Below 1.50-2.49 35-44
Average
‘E’ = Poor 0.50-1.49 25-34
‘F’ = Fail 0-0.49 0-24

37.6 INCENTIVES FOR Ph.D./M.Phil.

1. Four and two advance increments will be admlisddothose who hold Ph.D. and M.Phil. degrees,
respectively, at the time of recruitment as Leawr€andidates with D.Litt should be given benefit par with
Ph.D. and M.Litt. on par with M.Phil.

2. One increment will be admissible to those teecheith M.Phil. who acquire Ph.D., within two yeao$
recruitment.
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3. A Lecturer with Ph.D. will be eligible for twodsance increments when he/she moves into Selection
Grade/Reader.

4. A teacher will be eligible for two advance inmients as and when he/she acquires a Ph.D degneghar service
career.

Note: Protection of pay may be granted to senior pessiontase junior/s getting more pay consequertigaytant
of such advance increment/s subject to fulfillmehall the conditions laid down in the MHRD lettdp. F.1-4/99-
U.l dated 22nd July,1999.

ORDINANCE 38
CAREER ADVANCEMENT SCHEME
38.1 Eligibility conditions

1. Minimum length of service for eligibility to mevinto the grade of Lecturer (Senior Scale) wowddur years for
those with Ph.D., five years for those with M.Plaind six years for others at the level of Lectuaed for eligibility
to move into the Grade of Lecturer (Selection GyAkeader, the minimum length of service as LectSsmior
Scale) shall be uniformly five years.

2. For movement into grades of Reader and aboeemthimum eligibility criterion would be Ph.D. Th®svithout
Ph.D. can go up to the level of Lecturer (Selec@ade).

3. A Reader with a minimum of eight years of sesiit that grade will be eligible to be considereddppointment
as a Professor.

4. The Selection Committee for Career Advancem#batl e the same as those for Direct Recruitmentefxh
category.

5. The existing scheme of Career Advancement for- racademic staff namely, Assistant Director of §itsl
Education, Assistant Registrar, Assistant Librasamuld continue.

38.2 LECTURER (SENIOR SCALE)
A Lecturer will be eligible for placement in a senscale through a procedure of selection, if heelss:

i. Completed 6 years of service after regular appoént with relaxation of one year and two yeagspectively, for
those with M.Phil. and Ph.D.

ii. Participated in one orientation course and oefesher course of approved duration, or engagedther
appropriate continuing education programmes of aatge quality as may be specified or approved Hey t
University Grants Commission. (Those with Ph.D @éegwould be exempted from one refresher course).

iii. Consistently satisfactory performance appraisports.
38.3 LECTURER (SELECTION GRADE)

Lecturers in the Senior Scale who do not have B Riegree or equivalent published work, and whamalomeet the
scholarship and research standards, but fulfilother criteria given above for the post of Readed have a good
record in teaching and, preferably, have contrithutevarious ways such as to the corporate lif¢hefinstitution,
examination work, or through extension activitiesill be placed in the Selection Grade, subject he t
recommendations of the Selection Committee whickthis case will be the same as for promotion togbst of
Reader. They will be designated as Lecturers in Skeéction Grade. They could offer themselves festH
assessment after obtaining Ph.D and/or fulfillitlgen requirements for promotion as Reader anayuhd suitable,
could be given the designation of Reader from #ite df their receiving the Ph.D. degree.

38.4. READER (PROMOTION)

A Lecturer in the Senior Scale will be eligible fmomotion to the post of Reader if he/she has:
i. completed 5 years of service in the Senior Scale

ii. obtained a Ph.D. degree or has equivalent phbtl work;

iii. made a definite mark in the areas of schol@rsind research as evidenced e.g. by self-assegsraparts of
referees, quality of publications, contributioneucational innovation, designing of new courses @nricula and
extension activities.

iv. after placement in the Senior Scale particigatetwo refresher courses/summer  institutes of rawmy
duration, or engaged in other appropriate contguiducation programmes of comparable quality as bey
specified or approved by the University Grants Cassion, and

V. possesses consistently good performance apprapsats.
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Note: Promotion to the post of Reader will be througbrecess of selection by a Selection Committee tedbaip
under the Statutes/Ordinances of the concernedelBiiy exactly in the same way and form as it id Bown in
case appointment of a Reader against an open post.

38.5 PROFESSOR (Promotion)

In addition to the sanctioned position of Professevhich must be filled in through direct recruitthéhrough all
India advertisements, promotions may be made ftorpbst of Reader to that of a Professor afteraBsyef service
as Reader.

The Selection Committee for promotion to the pdstmmfessor should be the same as that for dissttiitment. For
the promotion from Reader to Professor, the foltmnminethod of promotion may be followed.

The candidate should present herself/himself bafereSelection Committee with some of the following
a) self-appraisal reports (required).
b) any other academic contributions.

The best three written books or research papettseaeacher (as defined by him/her) may be seatlirance to the
Experts to review before coming for the selectibine candidate should be asked to submit such fheoligrorks in
3 sets with the application.

c) Seminars/Conferences attended.

d) contribution to teaching/academic environmeastiiational corporate life.
e) extension and field outreach activities.

38.6 PRE-CONDITIONS

38.6.1. The requirement of participation in origiatia/refresher courses/summer institutes, eacht ¢dest 3 to 4
weeks duration, and consistently satisfactory perémce appraisal reports, shall be the mandatapyinement for
Career Advancement from Lecturer to Lecturer (Sesiale) and from Lecturer (senior scale) to Lestiselection
grade); wherever the requirement of orientationdsfer courses has remained incomplete, the pronsotvould
not be held up but these must be completed in ¢aeest future to be specified by the Vice-Chancétiandividual
case/s.

The requirement for completing these courses wbalds follows:

i. For Lecturer to Lecturer (senior scale), onestdtion course would be compulsory for Universityd
college teachers. Those without Ph.D. would beireduo do one refresher course in addition.

ii. Two refresher courses for lecturer (senior sg#b Lecturer (selection Grade).

iii. The Senior teachers like Readers/Lecturerde¢sion grade) and Professors may opt to attend two
seminars/conferences in their subject area anéprgspers with a view to fulfilling one of the ditions
for their promotion/selection to higher level otesid refresher courses to be offered by Acadenaéf St
Collegel/s for this level.

If the number of years required in a feeder cadeelass than those stipulated in this ordinances tntailing
hardship to those who have completed more thatotaenumber of years in their entire service flgibility in the
cadre, may be placed in the next higher cadre afirsting the total number of years. This situat®likely to arise
as, in the earlier scheme, the number of yearsnestjin a feeder cadre was more than the one agedsander this
ordinance.

38.7 COUNTING OF PAST SERVICE

38.7.1 Previous service, without any break as adurecor equivalent, in a university, college, aatl laboratory, or
other scientific organisations, e.g. CSIR, ICAR, D® UGC, ICSSR, ICHR and as a UGC Research Scigntis
should be counted for placement of lecturer in@estale/selection grade provided that;

a) the post was in an equivalent grade/scale obgdiie post of a Lecturer;

b) the qualifications for the post were not lowkarn the qualifications prescribed by the UGC far post of
Lecturer;

c) the candidates who apply for direct recruitnshduld apply through proper channels;

d) the concerned Lecturers possessed the minimuatifigations prescribed by the UGC for appointmest
Lecturers;

e) the post was filled in accordance with the pibed selection procedure as laid down by the UsitgState
Government/CentralGovernment/Institution’s regulas;
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38.7.2 The appointment was not ad-hoc or in a leagancy of less that one year duration. Ad-hotiserof more
than one year duration can be counted provided:-

a) the ad-hoc service was of more than one yeatiduar

b) the incumbent was appointed on the recommendafiduly constituted selection committee; and

c¢) the incumbent was selected to the permanentipasntinuation to the ad-hoc service, without angak.
38.8 MERIT PROMOTION

Merit promotion Scheme of 1983 which was termindated987 for those who did not opt for it, stand®léshed.
However, Professors who were governed by the oldt memotion scheme of 1987 would be eligible folt scale
of Professor w.e.f. 01.01.1996. The University nthgcuss in its academic body and decide inter-s@sty
between the merit promotees and direct recruitseda@n the date of selection, and as per the eglathended Acts
and Statutes of the University.

38.9 ACCOUNTABILITY

The self-appraisal of performance is a mandatony phthe Career Advancement Scheme. The evaluaifon
teachers by students as a method of assessmédm tacher will be implemented according to theusditions laid
down in the ordinance/s

38.10 ANOMALIES

Anomalies, if any, will be brought to the noticetbé UGC which could consider them with the helm @ommittee
to be constituted by it.

ORDINANCE 39
University Hostels

1. The University may maintain such and so manytélesis it may determine from time to time, for tesidence of
the graduate, P.G. and research students of theskditly.

2. Each of the Hostels may be given such name edJtliversity may think proper; the name may be gedn
whenever the University desires to do so.

3. The internal administration and discipline of tHostels shall be vested in a Provost.

The Provost shall be appointed by the ExecutivenCibdior a period of two years. The person appairds Provost
shall be eligible for re-appointment.

The Provost may be assisted by a Warden and a p&patden. The Warden and the Deputy Warden shall be
appointed by the Executive Council. They shall holfice for a period of two years and shall be ilig for re-
appointment.

4. Every Hostel maintained by the University sth&lmanaged by a Managing Committee constituted|asvs:
i. One Professor, Chairperson

ii. Two persons nominated by the Executive Coudémbers.

iii. The Provost who shall be ex-office Secretary

iv.  The Warden who shall be the Assistant Secrathtiie Managing Committee.

v. The Deputy Warden, Member (ex-officio)

vi. The Proctor (ex-officio)

vii. The Dean, Students’ Welfare (ex-officio)

viii. The President of the Resident Students’ Winid Hostel (ex-officio)

ix.  Chairperson/Secretary, whosoever designatetheoHostel Mess Committee (ex- officio) as longhasshe
continues to be a resident of the Hostel.

The Chairperson, of the Managing Committee shalh person nominated by the Vice-Chancellor from magnibs
members. He/she/she shall hold office for a peoiotivo years.

5. The members of the Managing Committee, othar tha ex-officio members, shall hold office forearh of two
years.
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6. Subject to the control of the Executive Counitie Managing Committee shall have the followingvprs and
duties:

(8) to prescribe rules for admission of studentsh# hostel concerned, the fees to be paid andnibde of
payment and the residence and discipline of thdeats of the Hostels;

(b) to lay down rules of residence for Students;

(c) to lay down terms and conditions in respedPadvost, Warden and Deputy Warden taking in to astthe
fact that the Residence of Provost, Warden, Deyldyden will be treated as office- cum-Residence;

(d) to submit to the Executive Council an estinatéhe income and expenditure of the Hostel othantthe one
relating to the mess of the Hostel Non-Formal- Furadsed by the Hostel and to incur expenditurdiwithe limits
fixed in the budget approved by the Executive Cdunc

(e) to consider the Annual Accounts along with fhadit Report and after approval to submit the saméhe
Executive Council for information along with itsroments;

(f) to grant leave to the staff according to thiesuramed for the purpose;

(g) to exercise administrative control over théfsihthe Hostel;

(h)  to do such other acts as may be necessarkidaxercise of the above functions;

(i) to deal with such matters relating to the Hbatkemay be assigned to it by the Executive Council
(j) to write off losses and to exempt the paymdnate fee fine;

7. Every Hostel shall comply with the relevant 8tas, Ordinances and Regulations of the University.

8. Every Hostel shall maintain such registers awbmds as may be prescribed by the University,shadl furnish
such statistical information as the University magm time to time, require.

9. Every Hostel shall submit each year by a dateetfixed by the University, a report on the workiof Hostel for
the previous year, the number of residents andtarsent of income and expenditure and such fuitiiermation as
may be required.

10. The University may also hire private accomminaiefor lodging Indian and Foreign students whemnelrere is a
need.

ORDINANCE 40
Prohibition of and Punishment for Ragging

1. Ragging in any form is strictly prohibited, witithe premises of Hostel/Department or Institutom any part of
the University system.

2. Any individual or collective act or practice r@gging constitutes gross indiscipline and shaltlealt with under
this Ordinance.

3. Ragging for the purposes of this Ordinance,mandlly means any act, conduct or practice by whilominant
power or status of senior students is brought &r loe students freshly enrolled or students whoirar@ny way
considered junior or inferior by other students araudes individual or collective acts or practighich :-

a) Involve physical assault or threat to use ofgatgt force;

b) Violate the status, dignity and honour of worsaudents;

c) Violate the status, dignity and honour of studdrelonging to the Schedules Castes and Tribes;
d) expose students to ridicule and contempt aretgfheir self esteem;

e) entail verbal abuse and aggression, indecetnirgssand obscene behavior.

The Dean/Head of the Department or Director Regjidampuses, Warden, University Hostel or Hostels in
consultation with the Proctor/Dean of Students felVice-Chancellor shall take immediate action any
information of the occurrence of ragging.

4A Anti-ragging Committee shall consist of Headtbé Department, Proctor, Dean Students Welfareyd2to
Warden, One Teacher nominated by the Vice-Changallte representative from N.G.O. and One parerihef
fresher.

4B Anti-ragging squad shall consist of Proctor,Jesi, Warden/Deputy Warden and Dean of Studentdfanée

4C Mentoring Cell consists of:
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1. A Professor to be appointed as Chairperson

2. Dean of Students’ Welfare

3. Provost/Warden/Deputy Warden

4. Two Senior Students, one of whom a represeetafi\6C/ST students

5. Notwithstanding anything in Clause (4) above, Bioctor may also suo-moto enquire into any intidé ragging
and make a report to the Vice-Chancellor of thatitle of those who have engaged in ragging anchttare of the
incident.

6. The Proctor may also submit an initial repotaklshing the identity of the perpetrators of riaggand the nature
of the ragging incident.

7. If the Dean/Head of the Department or Institutio the Proctor is satisfied that for some reasmbge recorded in
writing, it is not reasonably practical to hold Buan enquiry, he/she may so advise the Vice-Chemaetcordingly.

8. When the Vice-Chancellor is satisfied that int® expedient to hold such an enquiry, his/heiisiat shall be
final.

9. On the receipt of a report under Clause (5)6prof a determination by the relevant authority em@lause (7)
disclosing the occurrence of ragging incidents diesed in Clause 3 (a), (b) and (c) the Vice-Chalocadhall direct
or order rustication of a student or students fepecific number of years.

10. The Vice-Chancellor may in other cases of nagygbrder or direct that any student or studentsxpelled or be
not, for a stated period, admitted to a coursetdysin a Department, Departmental examinationcfioee or more
semesters or that the results of the student alesta concerned in examination or examinations hickvthey
appeared be cancelled. The Vice-Chancellor mayaisod one or more of the following punishmentsicedlation
of admission, suspension from attending the clasg#s- holding/withdrawing Scholarships/Fellowskipnd other
benefits, individual or collective fines, debarrifigm representing the Institution in any natioaal international
meet, tournament, youth festival etc., suspensipuision from the hostel.

11. In case any student who has obtained degrdeBlofUniversity is found guilty under this Ordinanappropriate
action under Statute for withdrawal of degrees eoefl by the University shall be initiated.

12. For the purpose of this Ordinance, abetmemtgging whether by way of any act, practice ortgmient of
ragging will also amount to ragging.

13. All institutions within the University systenmal be obligated to carry out instructions/direns issued under
this Ordinance, and to give implementation of thidi@ance.

ORDINANCE 41
Disorderly conduct and use of unfair means in examations.
1. For the purposes of this Ordinance-

(a) Examination means an examination conducted higy English and Foreign Languages University, its
campuses and other Examination centres.

(b) The year means the academic year.

(c) Candidate includes an examinee taking any enations in a particular year/semester and, wherther
context so permits, every student on the rollhefniversity.

(d) The use of dishonest or unfair means in thenéxation includes:

(i) assisting in any manner whatsoever any othedicate in answering the question paper during the
course of the examination;

(ii) taking assistance from any other candidatamy other person or from any book, paper notesttero
material in answering the question paper duringcthese of the examinations;

(iii) carrying into the examination room any bogigper, notes, or other material whatsoever likelypée
used directly or indirectly by the candidate in wection with the examination;

(iv) smuggling in an answer book or a continuatbeet;
(v) taking out or arranging to send out an ansveakior its any page or continuation sheet;

(vi) replacing or getting replaced an answer bookiany page or continuation sheet during orratfte
examination;
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(vii) getting impersonated by any person in exation,;

(viii) deliberately disclosing one’s identity or kiag any distinctive mark in the answer book foatth
purpose;

(ix) communicating with or talking to any other cigate or unauthorized person in or around the
examination room during the course of the examimati

(x) communicating or attempting to communicate aiseor through a relative, guardian and friendhaain
examiner with the object of influencing him in theard of marks;

(e) Disorderly conduct in the examinations includes

(i) misbehavior in connection with the examinatigith the Superintendent, the Invigilator on dutytbe
other staff working at the Examination Centre, @hvany other candidate, in or around the examimati
centre, before, during or after the examinationrhou

(ii) leaving the examination room before the exmifyhalf an hour or without handing over the ansheok
to the Invigilator -in-charge or without signingethttendance sheet;

(iii) intentionally tearing off the answer book ampart thereof or a continuation sheet;
(iv) disturbing or disrupting the examination;
(v) inciting others to leave the examination roomtadisturb or disrupt the examination;

(vi) carrying into the examination centre mobileopks, un-authorised electronic gadgets or any weapo
offence.

2. No candidate shall make use of any dishonestrdair means or indulge in disorderly conduct ire th
examinations.

3. A candidate found guilty of the use of dishor@stinfair means or disorderly conduct in the exation may be
disqualified from passing the examination for whiot was a candidate, and may, in addition, be dethdrom
appearing at any future examination of the Unitgrgdr a further period to be stated or be expefiein the
University and declared not a fit and proper petsope admitted to any further examinations ofltméversity.

4. (a) Any candidate who, in the opinion of theigilator on duty or the Examiner conducting a piaitor oral
examination or the Superintendent of the Examinati€entre, contravenes or is suspected of contirayehe
provisions of clause 2 in the examinations roonglisihe forthwith challenged by such Invigilator, &winer or
Superintendent who shall ask for a signed statefmnemtthe candidate.

The candidate may be subjected to a search ofdmsop to recover any incriminating material frormhby the
examination staff on duty.

(b) Without prejudice to the provision contained sab-clause (a) above the Superintendent of an Hedion
Centre or the Examiner conducting practical or es@amination shall also have the power to exparalidate who
in his/her opinion, has contravened the provisiohglause 2, from the examination centre for thmaimming
duration of the paper.

5 (a) The Superintendent of the examination cemtithe Examiner or any officer of the Universitg, the case may
be, shall report in writing to the Controller of &xrinations the case of every student who has oceneal the
provision of clause 2.

(b) The reporting authority shall give full factbtbe case in his/her report and forward with & Htatements, if any,
made on the occasion by the candidate and theilsgigon duty and papers, books and other mategizdvered
form the candidate, if any.

6. There shall be one or more Examinations Distipyi Committee. Each such Committee, hereinaffered to as
the Examination Disciplinary Committee shall be stitauted as under:

(a) On the recommendation of the Vice-Chancellog, Executive Council shall, at the beginning oftegear, draw
up a panel of teachers of the University to be mateid on the Examination Disciplinary Committee.

(b) Each Examination Disciplinary Committee shalhsist of two teachers to be nominated by the \Gbancellor
from amongst the panel, one of them being of theustof at least a Reader.

(c) The Controller of Examinations or any personhatised by him, of the rank of not less than arsigtant
Controller of Examinations/Assistant Registrar wilinction as non-member Secretary of the Examinatio
Disciplinary Committee.

7. The Vice-Chancellor shall determine from timeitoe the number of Examination Disciplinary Comnmes.
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8. (a) The Controller of Examinations or any persothorised by him/her in this behalf shall comneate to the
candidate, in respect of whom a report has beesived pursuant to clause 5(a) the precise natusdlegations
against him/her and shall require him/her to furiss/her written explanation within a stipulatestipd.

(b) On receipt of the explanation from the candidat on the expiry of the period stipulated for meitbng
explanation if no explanation is received from hhm Vice-Chancellor shall assign his case for a@®ersition to the
Examination Disciplinary Committee and, where thare more Committee than one, such Examinationifisary
Committee as he may deem fit.

9. After considering all the material on recordliling the explanation, if any, submitted by thexdidate, the
Examination Disciplinary Committee if satisfied thhe candidate is guilty of the use of dishonestirfair means
or disorderly conduct in the examination, shalloramend to the Executive Council the punishment thay be
imposed on the candidate as per clause 3 accalihg nature of the offence.

10. The Executive Council may, after considering ttport, of the Examination Disciplinary Committégke such
action against the candidate under clause 3 aayitdaem fit.

11. A candidate on whom any punishment has beensatpunder clause 3 may, within 30 days from tlte dithe
receipt of the communication in that behalf, makegresentation to the Vice-Chancellor for revidvhis case and
the Vice-Chancellor, if satisfied that the casétifor reconsideration, refer the same to the Exiee Council. The
Executive Council may thereupon review the casepasd such orders as it may consider fit.

12. In the case of a candidate who has been egpkten the University in terms of provisions of G& 3, the
Executive Council may, on the recommendation of Wige-Chancellor, on the expiry of three years raffech
expulsion including the examination in connectiothvwhich he was punished, exempt a candidate fiamher
operation of the punishment awarded.

13. If within four months of the publications ofethresults, it is brought to the notice of the Colter of

Examinations that a candidate was guilty of the afsdishonest or unfair means at the examinationespect of
which his result was declared, the provisions @ @rdinance shall apply mutatis mutandis to theeoaf such a
candidate provided that before imposing any penattiuding the penalty including of cancellationta$ result, he
shall be given another opportunity, to show causenst the proposed punishment and his explanafiany, shall

be considered by the Executive Council.

14. A candidate against whom an enquiry is pendimgut his allegedly having resorted to the useistiahest or
unfair means or disorderly conduct in the examaratir against whom action is initiated under thevggions of the
preceding clause shall, if he takes or has taken sasequent examination, be deemed to have beln on
provisionally admitted to that subsequent examamatilrhat examination will stand cancelled and ksutt thereof
would not be declared if on account of the punishini@posed on him as a result of the said enquirgation, he
would not have been entitled to take that exanmondbiut for his provisional admission thereto.

15. If a person, not otherwise covered by thesgigians, is found guilty of having impersonatedaamdidate or of
having written, outside the examination hall, asvegr book or its any page or a continuation shégétiwhe knows
or has reason to believe will be smuggled intogkamination hall for the benefit of any candidaie of having
managed otherwise to replace the answer book @nigspage of the candidate after the examinatienshall be
disqualified from appearing in any University exaation for a period to be stated. The provisionthif Ordinance
relating to the manner of imposition of penaltylgha so far as they may be applicable, applyh® tase of such a
person.

ORDINANCE 42
Writer/Critic/Scholar in Residence

1. With a view to achieving the blending of theavigh practice, experience of practical work withat is being
taught and learnt in the class rooms and lectulis b&the University, EFL University may invite stinguished
writers to come, stay at the Campus for a mutuadlyeed- upon period of time and interact with thaversity
students and faculty in informal as well as formahtexts. The purpose for having this kind of psawi is: The
appointment/Award of Writer in Residence status rhaymade on a semester or yearly basis so thattariaice
with the Writer/s in respect of his/her creativerkgand other innovative experiments could be degahfor the
benefit of students, researchers, faculty and Usitye community in general. A series of public remg and
renderings on specific recommendations of the Héadkde Department might also be organized for tedfit of the
general public.The Writers would demonstrate tartl@terlocutors the technique/s and tools of theieative
writing/work. The entire process should becomeva #ind vibrant interaction between a practicingt®vkCritic or a
scholar-in-Residence and the budding scholarsticeeariters and critics would be exposed to theerience
and/styles of different writers being invited t@ tbniversity.
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2. The writers/critics/scholars-in-residence vii# provided full boarding and lodging facilities atevel that
would match the international standards.

3. The writers/critics/scholars-in-residence wolkdgiven a reasonable amount of honorarium peintayth to

be decided by the Vice-Chancellor. The funding feé tWriters/critics/scholars-in-residence can beelout of
budget head of the University provided for speaf@ointments laid down in the Statutes. Provishmallde made in
the annual budget of the University for implemegtithis Ordinance. If, need be, with the approvaltlod

Vice-Chancellor the financial commitment for rungithis programme could be met from out of the Nonrfal

Funds provided under the rubric “Academic updating”

ORDINANCE 43
Associate Membership of Departments

Faculty Members are appointed in a particular Deepant. Many-a-time, Faculty Member/s of one Departn
is/are required to be associated with other Depantia to meet the special needs. It is particulsolyin the case of
teachers belonging to the areas of inter-discipjimad inter-cultural studies.

A teacher will belong to his/her parent departnfenthe purpose of staff strength, payment of saddc, s/he could
also be associated with other Departments for teglresearch. Such teachers shall be designatékssaciate
Members of the Department concerned. The Vice-Gilloxcmay approve the proposal of a departmentror a
individual for making/becoming an Associate Memb&another Department. If need be, the Vice-Chdocehay
suo-motu appoint a Teacher as an Associate Menflaarodher Department.

To formalise this, while issuing appointment ledteit shall be indicated that “You will be expectedtake part in
the teaching and research programme of the Untyefisi any Department ) and do such/other work @y foe
assigned to you from time to time”. The Associttembership or the work involved in being an asseciaember
of another department shall not be considered ddi@ohl charge/work and ordinarily no financialnedit will

accrue to the teacher on account of his/her agsogiambership of another department except in thitgations
when the work carried out in the capacity of anoksste Member of another Department is over andalbae full
work load carried out by Member concerned in hisffregent department. The Vice-chancellor shall itheepower
of appointing/removing a teacher from the positidssociate Membership of another departmentsadtisicretion.
The Vice-Chancellor will decide the quantum of remration/honorarium/incentive in respect of eadfividual
case of an Associate Member on the recommendatitivedHead of the addressee department.

An Associate Member shall not hold any statutorgifian in the department where he/she is an Assoéiember.
ORDINANCE 44
Memorandum of Understanding

1. The EFL-University shall sign Memorandums of draflanding with universities/Institutions in Incéad
abroad.

2. Memorandums of Understanding shall be in linthwhe objectives of the University

3. Memorandums of Understanding shall facilitateh@nge of Teachers and Students and joint respantct,
conferences, seminars, symposia etc. between thinstitutions.

4, The two sides could provide teaching/researcilittas to each others students and teachers ociuathy
agreed upon terms and conditions.

5. Two sides could execute the projects of writhegks, monographs, text-books etc.

6. The forms of collaboration and co-operation leetathe sides could change from time to time thnougtual
consultations and negotiations.

7. The sides signing the Agreement/MoU could havesechange literature on reciprocal basis or in atimgr
mutually agreed upon form.

8. The Vice-Chancellor or his/her nominee shalhsiige Memorandum of Understanding on behalf of EFL-
University.
9. The expenses on negotiating, signing and exatudf Memoranda of Understanding will be met out of

International Collaboration Fund.

10. Memorandum/s of Understanding signed by theMbancellor shall be reported to Executive Couinoih
time to time.
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ORDINANCE 45
Guidelines for Appointment of Consultants/Specialits

The appointment of Consultants/Specialists wilhimde according to the Govt. of India rules.

ORDINANCE 46
Medical facilities to Retired employees of the Enggh and Foreign Languages University

The medical facilities to retired employees of tBeglish and Foreign Languages University will bevded
according to the Govt. of India rules.

ORDINANCE 47
Guest House
1. There will be a number of Guest Houses, botlonat and International, in different Campuseshef University

2. The Management of the Guest House system shaltiministered by a Managing Committee to be appdin
by the Vice-Chancellor as given below:

I. A Professor to be nominated by Vice-Chancel@hnairperson)

II. Proctor

[ll. Dean Students’ Welfare

IV. One Dean } to be nominated by

V. One Teacher} Vice-Chancellor

VI. Registrar's/nominee

VII. Finance Officer's/nominee

VIII. Dean, Guest House — Member Secretary

3. The Guest House system may frame its rulesemdations for its smooth functioning

4. The Guest House will function on Self-Financbasis. The Managing Committee shall open an acaowitint
the State Bank of Hyderabad. The account shall ggrabed by any two members of the following: Chainm
Managing Committee and Assistant Registrar (Accgunt

5. The profit generated, if any, shall be usedt®improvement of the Guest House and rest wilttesglited to
different Non-Formal Funds in the stipulated prajoor.

6. The Managing Committee shall send a brief regomually to the Executive Council, through the efic
Chancellor

ORDINANCE 48
Assessment of Teachers by Students

With a view to making teaching-learning processemeamibrant it is imperative that there be a primrisfor
continuous Assessment of Teachers by their studéhts Assessment shall be done in the prescribefdnona and
shall be submitted by all students compulsorilyaiconfidential cover directly to the Vice-Chancellefore the
semester examinations.

1. A special cell in the Vice-Chancellor’s officdlmhandle the confidential Assessment Reports uride direct
supervision of the Vice-Chancellor.

2. The Assessment Reports will remain confidergiad shall be kept in a sealed cover in the AssassReport
Cell in the Vice Chancellor’s office.

2. The confidential Assessment Reports will be epamersonally by the Vice-Chancellor for the follogvpurposes
only:

a. For communicating to the teachers concernedmfidence annually without disclosing the identifythe
student.

b. while considering a teacher’s case for re- egnpknt etc.;
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c. while considering a teacher for some speciardsyamportant assignments and conferment of #ieisof
“Professor Emeritus” and the like.

PROFORMA

The proforma for submission of Assessment Repartespect of teachers to be submitted by studéteisding the
respective course/s conducted by the teacherskshals given below:

1. Name of the teacher:

2 Course:

3. Subject/Paper taught/M.Phil/Ph.D. research glhide

4 Semester and year in which the course was ctedtuc

5. Assessment along the following parameters:

5.1 Quality of the content of lectures: A/B/C/D

5.2 Quality of delivery: A/B/C/D

5.3 Degree of updating the materials/content dedideA/B/C/D

5.4  Promptness in checking papers/chapters drattggAment: A/B/C/D
5.5 Regularity and punctuality in meeting the ags#/B/C/D

5.6 Empathy for the problems faced by students/@/B

5.7 Overall Assessment: A/B/C/D

5.8 Any remarks/suggestions for the teachers dgetie student.

6. Quality of research guidance: A/B/C/D

7. Dummy No. of the student (to be given by Vicea@tellor's Teachers’ Assessment Cell);

8. In case of a teacher feels aggrieved on accolmat biased report allegedly filed against him/Hee Vice-
Chancellor shall refer the written appeal by thacker concern to an Appellate committee consistiighe
following person:

1. Dean of the School concerned Chairperson
2. Senior-most woman teacher

3. SC/CT representative

The decision of the Committee will be final

9. A will mean Outstanding/B will mean Good C wilean Satisfactoryd will mean Poor

ORDINANCE 49
Programmes Conducted under Ford Foundation and otheGrants.

1. The University will enter into such arrangementth different foundations from time-to-time inghnterest
of the University.

2. For running the programmes defined under suckeagents the Vice-Chancellor will appoint a Co-padidr
from amongst the professors of the University.

3. The Co-ordinator will be assisted by an AdwsGommittee to be constituted by the Vice-Chancello

4. All policy decisions, financial transactions aamhdemic programmes will be discussed by the /Adyis
Committee which will make recommendations to Videa@cellor for approval.

5. Any long-term or short-term appointments willteeommended by the Advisory Committee for apprdwal
the Vice-Chancellor.

6. Scholarships, fellowships, if any, will be reqoended by a Selection Committee to be appointethby
Vice-Chancellor.
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7. The day-to-day correspondence in respect osthees related to the scheme or programme wilkliéetl out
by Co-ordinator under intimation to Vice-Chancellor

However, any major commitment to be made on betfathe University will be done with prior approvat the
Vice-Chancellor.

8. Proposals to hold conferences/seminars/symmasieshops can be organized with the approval ef th
Vice-Chancellor on the recommendation of Advisogn@nittee.
9. All purchases under the scheme will be madesashe procedures of the University.

10. Travel abroad under the scheme will be apprdwedhe Vice-Chancellor on the recommendation @& th
Advisory Committee.

11. Publications, if any, will be authorised by tWée-Chancellor on the recommendation of the Adys
Committee.

ORDINANCE 50

Programmes Sponsored by ITEC Division of Ministry & External Affairs, ICCR of (MEA) and other
Government and Non-Governmental Organisations.

1. The University has been conducting short-terrgliEh language teaching courses for learners spedsuy
ITEC Division of Ministry of External Affairs.

2. Similarly the University has been admitting stots sponsored by ICCR.

3. The University will continue implementing formal non-formal academic/teaching programmes ongoein
commissioned by government and non-government sgaons.

4. The programmes will be conducted by the Unitgrsh the terms and conditions that will be agrepdn
through mutual discussions with the sponsoring misgdions from time to time.
5. The Vice-Chancellor shall appoint a Chief Coioatbr for a period of two years (renewable) fromoagst

the professors of the University. The Chief Co-patdor may recommend the appointment of a hospitalit-
ordinator for approval by the Vice-Chancellor foperiod of two years (renewable).

6. The University will provide good quality hospita to the learners coming under the programmegiims of
the agreement with the sponsoring organisation/s.

7. Chief Co-ordinator will carry out day-to-day oespondence in respect of the programme underatibmto
Vice-Chancellor.

8. Chief Coordinator will organise the teachinggraomme in consultation with an Advisory Committeebe
appointed by the Vice-Chancellor.

9. All major policy decisions will be taken and oeemended for approval to the Vice-Chancellor by the
Advisory Committee.

10. All purchases will be made as per procedunesggbent in the University in this regard.

11. Chief Co-ordinator will be responsible for eiint conduct of teaching programme. Similarly, diée
conditions or stipulations laid down by the spoiraprorganisation will be implemented by Chief Calioator
meticulously.

12. The learners of the programme will be issugat@yriate certificates.

ORDINANCE 51
Short/Long Term Need-based Teaching Programmes fdforeign Learners.
1. The University will organise short/long term ddesed programmes for foreign learners.

2. The fees for undergoing a short/long term prognes by foreign learners will be approved by theeVi
Chancellor from time-to-time on the recommendatminan Advisory Committee to be constituted by Vice-
Chancellor for running such programmes.
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3. The Advisory Committee of the programme willlieaded by a Chief Co-ordinator to be appointed togV
Chancellor for a period of two years (renewable).

4. Chief Co-ordinator will organise the teachinggmamme in consultation with the Advisory Committeebe
appointed by Vice-Chancellor.

5. All major policy decisions will be taken and oeemended to Vice-Chancellor by the Advisory Comesitt

6. Chief Co-ordinator will be responsible for tHicéent conduct of the teaching programme. Sintyiaall the
conditions or stipulations laid down by the spomsprorganisation will be implemented by Chief Calioator
meticulously.

7. The learners of the programme will be issued@mpate certificates by the University.

8. In case of incompetent handling of the programifiee-Chancellor may replace the Chief Co-ordinatod
the Advisory Committee before the expiry of theimb.

9. Chief Co-ordinator will carry out day-to-day oegspondence in respect of the programme underatitimto
Vice-Chancellor.

10. All Purchases will be made as per proceduregbeat in the University in this regard.

ORDINANCE 52

Conduct of English Language Teaching Abroad under greement with MEA and other Government and
Non- Government Organisations.

1. The University is presently engaged in creainglish Language Teaching Centres in ASEAN cousitrie
under agreement with MEA(Indo-ASEAN Co-operativenél

2. The University will continue implementing format non-formal academic/teaching programmes ongdoein
commissioned by government and non-government sgéons.

3. The programmes will be conducted by the Unitgren terms and conditions that will be agreed upon
through mutual discussions with sponsoring orgdioisa from time-to-time.

4. Vice-Chancellor shall appoint a Chief Co-ordawafor a period of two years (renewable) from ansirthe
professors of the University. The Chief Co-ordimatoay recommend the appointment of a Co-ordinator f
approval by the Vice-Chancellor for a period of twears (renewable). The Vice-Chancellor will appcém
Advisory Committee that will assist the Chief Catimator in conducting the programmes.

5. Chief Co-ordinator will carry out day-to-day oespondence in respect of the programme underatibmto
Vice-Chancellor.

6. Vice-Chancellor/nominee and/or the Chief Co-oatlhr will visit the host country under sponsorsiip
MEA/ASEAN Secretariat for an on the spot study afditions for conducting the programme in the foostntry.

7. Vice-Chancellor will select the teachers onrgmmmendation of the Advisory Committee for beileguted
to run the teaching programme in the host country.

8. Terms and conditions for the teachers being weptor the programme will be to the satisfactidntiee

University. The teachers so deputed will be givdacuate foreign allowance, two-way travel cost éwit 2 years,
satisfactory accommodation, medical facilities amddental charges during their stay and work i tiost country.
The teachers will continue to get their salary ibasy + D.P.) from the University. The Universiiall deduct @
$500 (fine hundred US dollars) p.m. from the fore@jlowance of teachers being deputed with a vieartially

meet the expenditure on substitute teacher/s. ahisunt may change under approval of the Vice-CHemcéo be

ratified by the Executive Council subsequentlynfrime to time. The teacher/s so deputed shall laweight to
retain the University accommodation, if any, on élxésting terms and conditions.

9. The University shall get at least the salarysfiabstitute teachers to be appointed in placeaatiers deputed
to the host country for the entire period of thgputation.

10. The teachers deputed for organising the teggtriogrammes abroad shall function as goodwill ashdors
of the University in the host country. They willroaout any assignment aimed at disseminating médion about
the academic programmes of the university givethéo by the Vice-Chancellor in the interest of Lamaity.
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ORDINANCE 53
Short/Long Term Need-based Courses of ProficiencyfBparatory Courses in English and Foreign Languages

1. The University will organise need-based shorbag- term courses for learners who wish to eiihgrove
their existing knowledge of the language concemmeidr those who want to learn a language fromtshra

2. The responsibility to run such courses will lngrested to Dean, Non-Formal Courses and Resouvhes
would be assisted by an Advisory Committee to lmoayed by the Vice-Chancellor for a term of 2 year

3. The course content, the teaching materialstethehers, the class rooms and other infrastructacdities etc.
will be taken care of by Dean, Non-formal Coursed Resources or by a person to be appointed bhileffom
and amongst the Advisory Committee Members or ahgroperson from the University under intimationthe
Vice-Chancellor.

The teachers appointed to teach Non-formal Cowkesld be adequately equipped both in terms of ousttand
competence for conducting such courses.

4, If the teachers commissioned to teach in NonrfabrCourse undertake this work over and above their
officially stipulated work-load, they will be paidn honorarium/conveyance charges to be fixed byDisan (in
Committee), Non-Formal Courses and Resources hélapproval of Vice-Chancellor.

Non-University teachers, retired or otherwise, doalso be commissioned for carrying out the teachinNon-
Formal Courses. Competent Ph.D. and M.Phil. schatauld also be assigned such a job. Such teastieosdrs
will be paid an honorarium and or conveyance chatgéde fixed by the Vice-Chancellor on the recomdation of
the Dean, NFC&R..

5. All major policy decisions will be taken and oeemended to the Vice-Chancellor by the Advisory
Committee.

6. The learners of the programme will be issued@muate certificates by the University.

7. The Dean, Non-Formal Courses and Resources magntrusted with the task of getting the Remedial
teaching organised for foreign students or teaclihtpreign languages (including preparatory coyrfee Indian
students or learners going abroad for differenijppses. The Dean, NFC&R will be assisted by the Dept
concerned most positively in this assignment. Hevedepending on a whole gamut of circumstancesv/tbe-
Chancellor may appoint a separate Co-ordinatorefwh need based/Preparatory/Remedial Teaching €€ours
terms and conditions to be approved by the VicenClbor from time-to-time. The teaching materiatsl aids to be
used for such courses will be provided by an Adyisdommittee to be constituted by the Vice-Charmuetb assist
the Dean, NFC and R/Co-ordinator under intimatmice-Chancellor.

8. The fee/charges to be paid by the learnersHercburses under reference will be approved by\ibe-
Chancellor on the recommendation of the Dean Cagatdr in committee.

9. University will provide adequate classroom spaed other infrastructural facilities for condugfithe course
at an optimum level.

10. The University will carry out an appropriatebpaity campaign both in Indian and abroad with iaw to
attract foreign students in good number.

Appropriate publicity materials should be prepased disseminated for this purpose. If need beutiigersity may
commission its representative/s on short or lomgitbasis on terms and conditions to be approvetheyVice-
Chancellor.

The officials/teachers of the University may undket lecture-cum-publicity tours to foreign courdrigith a view to
attract more foreign students. The expenses fdn suars and campaigns will be met out of the Nomta Fund
“International Collaboration”. The officials abroadll be entitled to TA/DA/Diem as per rules.

ORDINANCE 54
Agreement on Writing Academic Books with Private Pblishers and other Organisations:
1. The University may enter into agreement/s wiffetent publishing houses in the interest of thaudrsity.

2. The agreement with publishing houses may beesdidry the Vice-Chancellor subject to the followingad
guidelines:

a) that The English and Foreign Languages Univwer@&t-L-U) will form a single author/collective from
amongst its teachers, who will prepare the manpisofithe proposed work. This author/group will eed
a definite amount as an incentive along with aatenpercentage of royalty.
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b) the authors so appointed will be responsiblendting the manuscripts of books.

c) if need be, the manuscripts will be edited hyEalitorial Board to be constituted by EFL UnivéysiThe
Members of the Editorial Board will get a defingeount as remuneration for editing.

d) production of each one of such works in the bfook will be undertaken either by EFL Universityloy the
publisher or else EFL University will handover aneaa ready copy of the manuscript of each workéo t
publisher.

e) all expenses upto the stage of production obtiak will be shared by EFL University and the psitkr on
equal footing.

f) the Contract for distribution of the book/s walutomatically be given to the publisher/distributm
specific terms and conditions to be agreed upowdssi the two sides.

0) two sides will share equally the profits to bada from sale proceeds of the book/s.

h) the copyright will vest witheFL University.

3. Dean, Publication will be in-charge of such pot§. If need be, for specialised projects the Mdbancellor
may appoint a separate Co-ordinator.

4. University may also enter into text-book/s wgfiprojects with government and non-govt. orgaiisat

5. The Vice-Chancellor will appoint a Co-ordinator each such project.

6. The Chief Co-ordinator will carry out day-to-daprrespondence in respect of the programme under
intimation to Vice-Chancellor.

7. The Chief Co-ordinator will be responsible foe successful execution of the project agreed upon.
ORDINANCE 55
Direct Admission of Foreign Students to Regular Corses
Leading to University Degrees.

1. Foreign students can be admitted to differentrsms of the University directly according to thtméssion
procedure laid down in the ordinances.

2. The fees, lodging and other charges to be paidreign students will be decided by the Vicea@bellor on
the recommendation of Dean (in committee), Intéomat Relations.

3. The foreign students will be admitted to coursgainst seats that will be over and above the eummbseats
earmarked for Indian students.

4, Depending on the number of foreign studentsntakidmission to a course, a class may consistegntf
foreign students. The number of seats in such@&wdknot be restricted.

5. For conducting the teaching exclusively for fgrestudents teachers will be commissioned eith@amnfthe
University or from outside (retired teachers, teashof other organisations), M.Phil./Ph.D. studeafsthe
University etc.

6. Teachers of EFL University, teaching the groopfreign learners over and above their stipulatedk load
will be paid appropriate honorarium/conveyance gharto be approved by the Vice-Chancellor on the
recommendation of Dean (in committee), Internatidtelations.

7. The Vice-Chancellor may appoint a Co-ordinatordn efficient conduct of programmes for foreigudents
leading to the regular degrees of the University.

8. If need be, there will be hospitality Co-ordimrds who would be entrusted with the job of lookafter all the
aspects of the stay (including the registrationhwiRO, Visa, travel and other aspects).

9. The Co-ordinator, Hospitality Co-ordinators asttler personnel working for such programmes mapdid
appropriate emoluments/honorarium/contingent cleargde approved by the Vice-Chancellor of the ©rsity.

10. The course content and Examination scheme wfses run for foreign students leading to the Unsite
degrees will be the same as for regular coursesntméa Indian students. However, in case of need,
special/remedial/reinforcement programmes coulddrelucted for foreign learners with a view to hiéslpm in the
successful pursuance of their studies.

11. Board and lodging facilities would be providedoreign student will be of international standarThe hostel
room should be equipped with air-conditioners,ééd be. The cuisine would be organised taking éectmunt the
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specificity of food habits of foreign students. \i¢hilealing with foreign students due consideratimuld be given
to their cultural background and traditions.

12. If need be, support staff could be augmentedjaately from the earnings accruing from foreigarmers for
providing the most efficient handling and careh# foreign guests.

13. Foreign students will be subject to the disegbf the university and law of the land.

14. The University will carry out an appropriatebpaity campaign both in India and abroad with @wito
attracting foreign students in good number.

Appropriate publicity materials should be prepaaed disseminated for this purpose. If need be tietsity may
commission its representative/s on short or lommtbasis on terms and conditions to be approvethbyice-
Chancellor.

Under approval of the Vice-Chancellor the officidachers of the University may undertake lectuner@ublicity
tours to foreign countries with a view to attracbnm foreign students. The expenses for such tawtscampaign
will be met out of the Non-Formal Fund “InternatdnRelations”. The officials abroad will be entdleo
TA/DA/Diem as per rules.

ORDINANCE 56
All India English Language Testing Authority” (AIEL TA)

“One of the objectives of EFL University as laidwioin “The English and Foreign Languages Univergitt,
2006" is “to evolve indigenous ways of testing ahguage proficiency”. With a view to realise thigextive, the
Executive Council of The English and Foreign LarggsaUniversity at its first meeting held on 19.@®2 had
resolved that the proposal with regard to the tiatstin of the All India English Language TestingtAarity as part
of the academic programmes of the University be@ma and the same be instituted at the earliestorlingly, in
terms of Statute 15(5)(a) there shall be an “AditnEnglish Language Testing Authority” (AIELTA) v will
function as given below:

There will be an AIELTA unit and a teacher appaihtey the Vice-Chancellor of the University will ks

Coordinator for a term of two years. The Coordinatdl be assisted by an Advisory Committee to ppainted by
the Vice-Chancellor. The teachers associated wWiEELAA will get credit to be counted towards offitigeaching
work load to be defined by the Vice-Chancellor frome to time in lieu of the work done by them fELTA. The

teachers working for AIELTA will be its Associatedvhbers.

The AIELTA unit of the university shall conduct gaal proficiency tests in English with a view tatelenine how
well an individual can use English for communicatioy assessing a candidate’s proficiency in readwrging,
grammar and vocabulary.

The Coordinator of AIELTA and other experts to lmnmissioned by the Coordinator with the approvathef
Vice-Chancellor will design tests, prepare necgssaaterial, market and conduct the tests and tladuation of
examinees with the help of specialists drawn fréfieknt departments.

The AIELTA Coordinator will ensure the tests areequately publicised in India and abroad with a vievattract
learners of English to take the tests organisedlEy TA.

The fee to be charged from applicants would be amat by the Vice-Chancellor on the recommendatibthe
AIELTA Coordinator.

The AIELTA will be a self-financing programme. Afteneeting the expenditure on paper setting, comuycests
and evaluation etc, surplus funds generated, if aili/be deposited into various accounts createdeu the rubric
“Non- formal Funds”.

The AIELTA Coordinator will conduct tests at cerstrether than EFL University headquarters providestd is
sufficient number of students appearing in the ération at these centres.

The Vice-Chancellor may approve the proposal/sief@oordinator AIELTA for granting suitable remuaiéon to
teachers of the University carrying out AIELTA wooker and above their official teaching work lo&dith the
permission of the Vice-Chancellor the CoordinatorlEIATA may engage experts/personnel for
organizational/evaluation work to be done by pessoot belonging to the University on terms and dions to be
approved by the Vice-Chancellor.”
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ORDINANCE 57
Research and Creative Sources Generation Centre

1. An enormous amount of valuable Research andti@eeautput is being done through the medium ofedént
foreign languages. However, owing to the languaayeidr, valuable research sources and creative s\gkblished
books, papers, etc ) in foreign languages, sudRussian, cannot be accessed by our scholarswithsa view to
overcome such a handicap it has been conceivedtiiba¢ will be a Centre “Research and Creative Gesur
Generation Centre” in terms of Statute 15(5)(a) ¢katre will translate such sources into Engliskd &mdian
Languages and the same will be made availablestarehers.

2. The Centre will have Resource persons who wbaléxperts in foreign, English and some Indian uaggs and

who would be responsible for acquiring, transigfgetting the translation done of the latest redear
sources/monographs, papers and creative and sghatanks into English and Indian Languages as faitavould
be possible.

3. The Centre will create mechanisms for dissermigathe translated literature among different usensthe
following terms

i. on subsidised rates to Government and Univessihplars or research organizations
ii. on viable commercial terms to private and fgrepersonnel and organizations

4. The translation work will be done either by gersonnel of the Centre or it can be got done atw translators
on terms and conditions to be approved by the \@hancellor on the recommendation of the Head ofGaetre
from time to time and on case to case basis.

5. The Centre will create an elaborate mechanismbéite etc.) for disseminating the information abthe
translation of the sources and availability of shene for sending/selling to its clients both iniénand abroad.

6. The Centre will be provided with initial suppdrt terms of personnel and infrastructural faelhtiby the
University. However, gradually it should develog naly into a self-financing and self- sustainingtubut also into
a resource generation centre as well for the Usityer

7. The staff structure of the Centre will be dedid®y the University from time to time with the appal of the
UGC.

ORDINANCE 58

Medical Attendance and Treatment Rules in respectfahe University Employees, Teachers, Members of #ir
Families and students of the University.

1. Definitions
1.1. “Hospital” means a Government hospital andlites:

a. Hospitals approved by the University for thegmse of these rules including hospitals maintaimgd local body
situated within the limits of District Tehsil/Statathin the vicinity where the beneficiary is ordhily reside.

Note: Local Body means a Municipal Committee oristiixt Board.

b. Hospitals/polyclinics (including private hosgsiarecognized by the Government of India under @@HS.
However, treatment in the recognized hospitals bélffor the diseases as approved under the CGHS.

c. Health Centre of the English and Foreign LaggsaJniversity

d. Any other hospitals, which may be recognizedhgygovernment under its CGHS or by the Universiiyn time
to time for the purpose.

1.2. "Family" means wife or husband of a membestaff, as the case may be, and parents, childrdnstep-
children wholly dependent on the member.

1.3 “Government” means the Government of Indisher$tate Government, as the case may be.
1.4. “Student” means a candidate enrolled for stndggular course and not part-time course.
1.5. "Leave" includes vacations.

1.6. “Medical Treatment” means the use of all madand surgical facilities available to privateiiiduals at the
Hospital in which the patient is treated as an ardwr outdoor patient, as well as supply of drugsspribed (strictly
as per the CGHS formulary) by the Authorised Meldidtiendant who considers’ them to be essential ther
recovery or prevention or deteroration in the ctadiof the patient..

1.7 “Employee” Regular serving employee of the énsity.
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1.8 “Patient” means a beneficiary taking medicaatment under these rules.

1.9 “Medical Attendance” means consultation witke #uthorised Medical Attendant including the cotaidn at
the private clinic of the Medical officers of thalJersity and the bills will be regularized as peles.

1.10.“Authorised Medical Attendant” CMO of the H#mICentre of the EFL University and in his/her alzsea
medical officer or a Specialist of a Hospital whtre patient is under medical treatment.

1.11 “Specialist” Means any one employed and waykima Hospital including a Specialist officer dfod the time
being attached to any polyclinic or Specialist Drépant of a Government Hospital

Note: “Specialist” does not include any intern,idest, house surgeon or Registrar attached to anwe@ment
hospital.

1.12. “Medical Treatment” means the use of all mabdand surgical facilities available to privatéliiduals at the
Hospital in which the patient is treated as an ardwr outdoor patient, as well as supply of drugsspribed (strictly
as per the CGHS formulary) by the Authorised Meldidiendant who considers’ them to be essential ther
recovery or prevention or deteroration in the ctiadiof the patient.

1.13. “Residence” means the place of residenceewieremployee or members of his family ordinamélgide.
1.14. “Scheme” means the facilities available unilese Rules.

2. Applicability

2.1.These rules shall apply to all the employess;hiers and students of the University.

2.2.These rules are also applicable to the emptoy® are residing in area which are not coveretbuthe CGHS
Scheme. Validity of Rates the rates will remairidrce till such time the same are not revised key@ovt. of India,
MH&FW. Further, any changes made in the rates wél adopted by the University w.e.f. the date thase
implemented by the Government.

3. Authorised Medical Attendant

The Medical Officer of the Health Centre of the Ubnisity, or in his absence the Medical Officer loe Officer-in-
Charge of the CGHS Dispensary concerned will achasAuthorised Medical Attendant for certifyingattthe staff
member concerned needs hospitalization. This it should ordinarily be obtained before actwitalization
and will have to be submitted along with the meldieanbursement claim.

4. Commencement:

4.1 These Rules shall come into force witheffeotrfrthe date these are approved by the Executivecdoaf the
University.

5. Admission to the Scheme:
5.1 Admission to the scheme is automatic for thieisg employees and students.
6. Income of Dependents:

6.1 The declaration about income of dependent mesnbiethe family as per government of India ruléslsbe
furnished by the Members to the Registrar.

7. Approved Facilities— The following shall be the approved facilities:

7.1 Approved X-Ray Laboratory and other diagno#iiilities, which are provided at a Government lalbory or
hospital recognized under the CGHS, or recognizeithé University.

7.2 Administration of injections, dressing woundsl aminor surgical procedures in which facilitiedse in the
dispensary or specialist centres and or polycliamsroved under the CGHS.

7.3 Hospitalization facilities, including surgictdcilities, whenever referred by an AMA to anothecognized
hospital for hospitalization.

7.4 Any treatment at a specialized Government halspir any other specialized institution recognizged the
University which is considered essential for theoreery or prevention of deterioration in the coiwdit of the
patient.

7.5 Special facilities for disease like coronarydass surgery, complicated Heart Surgery, Kidnean3plantation,
Bone Marrow Transplantation, T.B., Cancer, Poliolitigeetc:

Provided that the medical treatment shall not ideltreatment in non-recognised hospitals/privatsing homes.
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8.Reimbursable Items in accordance with the CCMAIER)

8.1 Cost of appliances purchased by the benefiétarfreatment on the advice of a Specialist (isecaf any doubt,
the chief Medical officer, Health Centre shall ensulted who may, if required, obtain advice frdm Director
General of Health Services, Government of India).

8.2 Cost of heart pacemaker and replacement pliise generator and cost of replacement of disdasad valves
as per the rules of the Government of India indasc as may be amended by it from time to time.

8.3 Cost of Pathological tests, X-ray and othem@rations conducted at the hospital for diagnosishe advice of
the Specialist attached to the Hospital.

9. Reimbursement of Expenses

9.1. All claims for reimbursement of medical expensncurred by the employee on medical attendandéor
treatment for themselves and their families shdddpreferred on the standard form obtained fromAbeounts
Section/Health Centre EFLU.

9.2. Medical, Surgical and other facilities undee imedical treatment available to employees ahtspital shall
include:

(a) Employment of such pathological, bacterioloficadiological or other methods as are considerstkssary by
the authorised medical attendant or the mediclcaities in the hospital during hospitalisation;

(b) The supply of such medicines, vaccines, seratlogr therapeutic substances as are ordinarilijadie in the
hospital;

(c) The supply of such medicines, vaccines, serhmr therapeutic substances which are considerbd essential
by the medical authorities in the hospital, but@weavailable in the hospital;

(d) Such accommodation as is ordinarily providethmhospital and is suited to the status of thpleyee;
(e) Such nursing as is ordinarily provided to inigrats by the hospital; and

(f) Specialist consultation on the advice of théhaudsed medical attendant or medical authoritieshie hospital
during hospitalisation.

9.3. Reimbursement of charges for special nurshedity will be admissible provided it is certifiday the Medical
Superintendent of the hospital that such a faciliés absolutely essential.

NOTE: Cases of special nursing shall be decidedherits of each case having regard to the natuteeoflisease
and where hardship is involved. The amount to lmbersed to the employee in respect of such speciaing
shall be limited to the amount which is in exceb2%%6 of the pay (Basic Pay in Vith Pay CommissRay Scale)
of the employee for the period for which specialsimg was necessary.

The ceiling rate of special nurse and ayah/attenidame-imbursement are:
Special Nurse : Rs.150 per shift of 12 hours *
Ayah/Attendant : Rs. 75 per shift of 12 hours *

* May be changed with the approval of the Vice-Gtellor ordinarily to be given on the recommendatidtiealth
Advisory Committee.

9.4. Registrar of the University will decide thesea of re-imbursement of medical claims in respédteatment
obtained in emergency at Private hospital/privatesing home/private clinic subject to itemwise icgjlas per the
rates prescribed for the C.G.H.S. beneficiariebouit financial limit on the total amount to be reimsed. (Deptt. of
Health O.M. N0.S-12020/4/97/CGHS(P) dated 7.3.2000)

10. OPD Services

1. Full-time or empanelled doctors of the Universiealth Centre provide primary health care. Thelshts can just
walk in for consultations and treatment.

2. Specialists: Consultations with the specialistghe faculties of internal medicine, ophthalmalpglentistry,
psychiatrist and skin are available at the U.H.@rRappointments are required.

3. Homoeopathic physician provides services in heopathic system of medicine.
4. Medicines are provided free of cost from therptecy of the Health Centre.

5. Laboratory facility provides moderate spectrufirautinely available hematological and biochemitadts to
students and employees.
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6. Routine Immunizations.

7.Referral services to public hospitals for speésisil treatment/hospitalization and other serviedsch are not
covered by the U.H.C.

8. Medical examinations for academic pursuits muhiversity.

9. The families (wife and children only) of marristlidents can avail of such medical facilities r@seavailable at the
Health Centre on payment of medical fees for theilfafixed from time to time. The Students may amitthe
Health Centre to get further information.

11. Services not Covered:

1. Dental services like making of denture, rootatdreatment etc.

2. Medical examination certifications for employmensurance, legal and other non-academic purposes
3. Laboratory tests and X-rays for purposes offen tiagnosis and treatment.

4. Transportation by ambulance taxi unless emergeatithorized by doctors for chronic disablingedises.
12. Item/treatment not permissible:

The following shall be the items/treatments notnesible:

12.1 . Treatment outside India

12.2. Any medicine for which cheaper substitutesqual value are available, unless otherwise damed essential
by the AM.A.

12.3. Spectacles, contact-lens, and artificiatalen

12.4. Treatment taken in a private hospital/ngréiome, not approved under these Rules;
12.5. Orthodontic treatment;

12.6. Treatment for obesity due to inopenous facto

12.7. Medicines and preparation exclused from that@l Government compilation of Medical Attendafaes
and orders in forces and as may be amended bydher@ment from time to time.

12.8. Diet or provision therefore or accommodasaperior to the statues of the employee.

Note: Reckoning of diet charges where hospital gésuare all inclusive. In the case of hospitalstéinéfs of which
indicate a flat inclusive charge per diet, the diegrges should be regulated as follows;

12.8.1. Where the flat charges made by the hospitaide (1) diet (2) accommodation (3) ordinarysing and (4)
medical and surgical services, 20% (twenty peroéttte flat charges will be reckoned as diet chsuge

12.8.2. Where the flat charges made by the hospitalde (1) diet (2) accommodation and (3) ordjraursing,
50% (fifty per cent of the flat charges will be keaed as diet charges.)

12.9. Items, which are not medicines but are milgnfoods, tonics, toilet preparations or disirtfzats.

12.10. Medicines, which may be declared inadmiedilyi the Government of India/University from tineetime.
13. Non-Reimbursement of Expenses

Reimbursement of expenses in respect of the foligutems shall not be permissible:

(a) Medicines and preparations excluded from theti@k Government Compilation of Medical AttendariReles
and Orders, as amended from time to time.

(b) ‘Diet’ or provision therefore or accommodatisuperior to the status of the employee.

NOTE: In the case of hospitals the tariffs of whigticate a flat inclusive charge per diet, the diearges should be
regulated as follows:

(i) where the flat charges made by the hospitaluthe (1) diet, (2) accommodation, (3) ordinary imgsand (4)
medical and surgical services,20% (twenty per ceftfie flat charge will be reckoned as diet chayged

(i) Where the flat charges made by the hospitalude (1) diet, (2)accommodation and (3) ordinanysing only,
50% (fifty per cent) of the flat charge will be kemed as diet charges.

(c) Preparations which are not medicines but aragily foods, tonics, toilet preparations or dfsictants.
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(d) Expensive drugs, tonics, laxatives or othergafe and proprietary preparations for which dru@sequal
therapeutic value are available.

14. Accommodation on Hospitalization:

14.1 The type of accommodation in a hospital sthefilend upon the status of the employee. The enétiein case
of hospitalization shall be as per GOI/CGHS, CCMAgR):

15. Submission of Bills

15.1 All medical claims shall be submitted on thmesgribed claim form available in the Accounts fed¢Health
Centre, EFLU.

15.2. It should be ensured that medical claim ldtstreatment in a hospital as an indoor and/ddoor patient are
submitted in respect of the admissible items only.

15.3 It should be ensured that hospital bills featment as in-patient show the allocation of changnder
a. Medical attendance b. bedding

C. nursing

d. special nursing

e. medicine and diet

15.4. The bills should be duly supported by resgipash memos, prescriptions, essentiality ceat#i@and other
relevant documents as prescribed by the Univefigity time to time in respect of claims for reimbemgent. All the
supporting documents should be signed (with offiskamp) by the Medical officer incharge of the eas the
hospital and countersigned by the Medical Supearieet.

15.5. No medical claim shall be considered for rirsement if it is submitted after three montinfrthe date of
discharge from the hospital.

15.6. For out-door treatment, the medical claimallsbe submitted at the end of the 3 month peridere the
treatment is likely to continue beyond 3 months.

16. Controlling Officer: The Registrar shall be ttontrolling officer for pass claims for reimburgent of medical
expenses in respect of all employees except Viam€#ilor, Pro-Vice-Chancellor, Deans, Registramt@uler of
Examinations, Librarian and Finance Officer for whthe Vice-Chancellor shall be the Controlling ©O#fi.

17. Interpretation of Rules: If any question agisegarding the interpretation of these Rulesctgrolling officer
may refer such cases to the Vice-Chancellor whesesithn shall be final.

18. Central Services (Medical Attendance) Ruleallshe applied to all University employees in fakcept
otherwise specified as amended by the Govt. ofalndinistry of Health & Family Welfare, InformatidBooklet on
CGHS, and other directives issued from time to timthis regard.

Medical Forms
1.CGHS CARD NO (if any). :

2. RTD. EMP. MED. CARD :

3.VALIDITY OF CARD: FROM TO

3.NAME OF THE CARD HOLDER

4. The following documents are submitted Pleade(ti§ the relevant columns;

(a) Medical 2004 Form : YES /NO

(b) Photocopy of CGHS/I CARD : YES/NO

(c) Essentiality Certificate : YES/NO

(d) No. of Original Bills

(e) Whether Original Bills/Vouchers

(i)  Original papers have been lost the followingdiments are submitted:
(i) photocopies of claim papers : YES/NO
(iAffidavit on Stamp Paper : YES/NO



404 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT III—SEC. 4]

() In case of death of card holder, the follogvitocuments are submitted :
(hAffidavit on Stamp Paper by Claimant  YES/NO

(i)No objection from other legal heirs on StampPi&® : YES/NO

(iii) Copy of death Certificate : YESIN

MEDICAL FORM FOR REIMBURSEMENT OF MEDICAL CLAIMS ASWELL AS FOR RETIRED
EMPLOYEE

1.CGHS CARD NO.(if any) :

2. RETIRED EMP. MEDICAL CARD NO:
2.VALIDITY OF CARD : FROM  TO
3.ENTITLEMENT : Pvt./Semi Pvt./General Ward
4. NAME OF THE CARD HOLDER :

5.FULL RESIDENTIAL ADDRESS :
6.TELEPHONE NO. :

7.E-MAIL ADDRESS IF ANY :

8. STATUS TICK(-/) : IN SERVICE /RETIRED
9.BASIC PAY/BASIC PENSION :

7.NAME OF THE HOSPITAL WITH ADDRESS :
(a)OPD TREAMENT AND

INVESTIGATIONS :

(b)INDOOR TREATMENT :

8.DATE OF ADMISSION : DATE OF DISCHARGE :
9.TOTAL AMOUNT

CLAIMED :

(A) OPD TREATMENT :

(B) INDOOR TREATMENT :

10.DETAILS OF MEDICAL ADVANCEIF ANY :
DECLARATION

| hereby declare that the statements made in thkcapon are true to the best of my knowledge balief and the
person for whom medical expenses were incurred li®llw dependent on me. | am a CGHS/RETIRED
EMPLOYEES MEDCIAL FACILITY beneficiary and the candas valid at the time of treatment. | agree far th
reimbursement as is admissible under the rules.

DATED: SIGNATURE
NAME Designation: Department:

ESSENTIALITY CERTIFICATE-CUM-STATEMENT OF EXPENDITBE CERTIFIED BY TREATING
SPECIALIST FOR OPD TREATMENT

1.Name of the patient and
relationship with card holder

2. Details of expenditure

(A) OPD Treatment Diagnosis :

1. Name of the Hospital :

2. Total No. of Vouchers :

3. Total Amount Claimed :
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Medicines

o o

Consultation fees (Nos.) :

Laboratory Charges

c
d. Disposable Surgi-surendries :

e. Artificial Appliances

f. Miscellaneous

1. Certified that the relevant bills/vouchers haeen verified by me and the expenditure shown aowerrect and
the treatment services provided are essential anidnoim that is required for the recovery of theigatt

2. Certified that the services of special Nursethyegere required from to that were absdiute
essential for the recovery of the patient.

3. The paitient was suffering from —— and Sifieprocedure/Operation performed on ———

Signature of the Treating Specialist with officsalal

Countersigned by Medical Superintendent of the Habkwith seal

ESSENTIALITY CERTIFICATE-CUM-STATEMENT OF EXPENDITBE CERTIFIED BY TREATING
SPECIALIST FOR INDOOR TRETMENT

A. INDOOR TREATMENT DIAGNOSIS :

a) Name of the Patient and relationship with cavidiér :

b). Name of the Hospital with Address :

c). Period of Bill : From to

d). Total Amount Claimed :
() Room Rent (ICU/ICCU/Ward) :

(i) Charges for
a) O.T
b) O.T. Consumables :

c) Anesthesia:

d) Procedure :

(iii) Medicines :

(iv) Implants like Pacemaker, Joint
replacement, Coronary Stent, etc. :

(v) Artificial Devices :

(vi) Lab charges

(vii) Special Nurse/Ayah if any :

(viii) Miscellaneous :

Total Amount Claimed :
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1. Certified that the relevant bills/vouchers hleen verified by me and the expenditure shown aksowgerrect and
the treatment services provided are essential anidnoim that is required for the recovery of theigatt

2. Certified that the services of special Nursetyeere required from to that were absolutely esskfdr the
recovery of the patient.

3. The patient was suffering from

— and Spegifiocedure/Operation performed on

Signature of the Treating Specialist with officsalal

Countersigned by Medical Superintendent of the Habkwith seal
ORDINANCE 59

Medical Attendance and Treatment Rules (2009) for Btired Employees and Teachers of EFL University and
erstwhile CIEFL

1. These rules may be called the Medical AttendamceTreatment Rules (2009) for Retired UniverEitgployees
and members of their families.

2. Applicability
2.1 These rules shall apply to all the retired exypbs except:

a. The retired employees drawing salary and/or eaveinder a medical or reimbursement scheme elsevihe
virtue of the office, which they are holding aftetirement from the University;

b. The retired employees who are re-employed bylthiwersity in continuation of regular employmebe¢ause
they will remain under the Central Government He&8itheme (CGHS) till such re- employment expires)

c. Those retired employees whose spouses or childre serving the University or any other Governimen
department/organisation and are covered under @S or any other medical or reimbursement scheme.

3. Definition: Under these Rules unless the Conbéix¢rwise require:
3.1 “Hospital” means a Government hospital andudek:

a. Hospitals approved by the University for thepgmse of these rules including hospitals maintaimga local
body situated within the limits of District Teh&ltate within the vicinity where the beneficiaryislinarily reside.

Note: Local Body means a Municipal Committee oristiizt Board.

b. Hospitals/polyclinics (including private hospéarecognized by the Government of India under @@HS.
However, treatment in the recognized hospitals bélffor the diseases as approved under the CGHS.

c. Health Centre of the English and Foreign
Languages University

d. Any other hospitals, which may be recognizedhgygovernment under its CGHS or by the Universiyn time
to time for the purpose

3.2 “Government” means the Government of Indisher$tate Government, as the case may be.

3.3 “Retired employee” means a retired Universistighile CIEEL employee who has retired with
contributory/General Provident Fund, but shallinctude an employee of the University who has beeme-
employed after the age of superannuation in coation of regular employment in the University

3.4. “Family” includes only wife (or husband) arfiildren and parents wholly dependent on the emgloye
3.5 “Patient” means a beneficiary taking medicaatment under these rules.

3.6. “Medical Attendance” means consultation witke uthorised Medical Attendant including the cdtasion at
the private clinic of the Medical officers of thalJersity and the bills will be regularized as peles.

3.7. “Authorised Medical Attendant” CMO of the H#alCentre of the EFL University and in his/her altsea
medical officer or a Specialist of a Hospital whtre patient is under medical treatment.

3.8 “Specialist” Means any one employed and working Hospital including a Specialist officer arat the time
being attached to any polyclinic or Specialist Drpant of a Government Hospital
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Note: “Specialist” does not include any intern, residdmiuse surgeon or Registrar attached to any Gmesrh
hospital.

3.9 “Medical Treatment” means the use of all meldacal surgical facilities available to private midiuals at the
Hospital in which the patient is treated as an ardwr outdoor patient, as well as supply of drugsspribed (strictly
as per the CGHS formulary) by the Authorised Meldisdendant who considers’ them to be essential thar
recovery or prevention or deteroration in the ctiadiof the patient.

3.10 “Dependent” means a family member, other thashand and wife, as the case may be, having incdmet
more than Rs. 2000/- p.m. from all sources, antiitbshe normally resides with the beneficiary.sTdeiling of Rs.
2000/- p.m. is subject to revision as may be redifby the Government of India from time to time dhdt such
revision shall be effective from a date notifiedtbg Government.

3.11 “Residence” means the place of residence wtheraetired employee or members of his family wadiy
reside.

3.12 “Scheme” means the facilities available urttese Rules.
4. Commencement:

4.1 These Rules shall come into force witheffeotrfrthe date these are approved by the Executivecdoof the
University.

5. Admission to the Scheme

5.1 Admission to the Scheme is not automatic ftre# employee. They shall have to make a requestiting for
admission to the scheme. No expenses incurredéyetired employee on treatment prior to his adimisto the
Scheme shall be reimbursed under these Ruses.

a. Application in the prescribed form for admisstorthe Scheme shall be submitted by the retirepl@mee to
the Registrar of the University either personaliyop Registered post.

5.3.The retired employee shall furnish separateterificate (in the prescribed format) in dupleah respect of
dependent members of his family as defined in Bulé.

5.4 He shall also inform the University of any charin the statues of dependence of his family mesnag well as
change in his residential address as soon asutcc

5.5 Each retired employee admitted to the Scheradl bl issued an Identity Card by such an officérthe
University under his signature and official

seal as may be empowered by the Registrar in éhialb

5.6The medical facilities under these Rules shalpitovided to the beneficiaries only on the autliaf the Identity
Card issued by the University.

b. If both husband and wife were employees of thev&fsity before retirement and are entitled to bleeefits
under these Rules, the Card will be issued in #meenof the one whose last pay or pension is more.

6. Contribution: The retired employees shall havepay the contribution per month as indicated beldvich is
subject to the revision as deemed fit by the Umityeras and when required.

Pay Range/Pension/Family Pension Rate of Cartivib*
(6 Pay Commission)

Upto Rs. 3000/-

Rs. 15/- p.m.

Rs. 3001/- to Rs. 6000/- Rs. 40/- p.m.

Rs. 6001/- to Rs. 10000/- Rs. 70/- p.m.

Rs. 10,000/- to Rs. 15,000/- Rs. 100/- p.m.

Rs. 15,000/and above

Rs. 150/- p.m.

*subject to change with the approval of the ViceaGtellor to be ordinarily done on the recommendatid a
Health Advisory Committee.

6.2 The contribution shall be deducted in advamoenfthe pension of the retired employees on a &isryear
basis. However, those employees who retire or@mpetome members of the Scheme w.e.f. a month titharthe
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month of April in a financial year, the amount fbe remaining months of such financial year shalbeposited in
lump-sum by the retired employee along with hisligagion for admission to the Scheme.

6.3 The employees who retired under the C.P.F. slegdosit their contributions as under Clauses tBribugh
crossed Bank drafs payable to the Finance OffitdieoUniversity and forwarded to the Registrar.

6.4 No retired employee shall be admitted to tHeeBte witheffect from a retrospective date evenmgpgirears.
7. Income of Dependents:

7.1 The declaration about income of dependent mesndfethe family as defined in Rule 3.10 shall benfshed
along with the application for admission to theestle and shall be renewed thereafter in the montkpaf every
year.

7.2 Recurring monthly income from all sources saslhouse. Land holdings, etc., shall be takenaatount for the
purpose of assessing income. Lump-sum non-recuriim@me e.g. contributory provident Fund benefits,
Gratuity/Commuted Gratuity, Insurance benefits, shall not be regarded as income for this purpose.

8. Approved Facilities — The following Shall bethpproved facilities:

8.1 Approved X-Ray Laboratory and other diagno#diilities which are provided at a Government |aory or
hospital recognized under the CGHS, or recognizeithé University.

8.2 Administration of injections, dressing woundsl aminor surgical procedures in which facilitiesséxn the
dispensary or specialist centres and or polycliamsroved under the CGHS.

8.3 Hospitalization facilities, including surgictdcilities, whenever referred by an AMA to anothercognized
hospital for hospitalization.

8.4 Any treatment at a specialized Government halspir any other specialized institution recognizged the
University which is considered essential for theoreery or prevention of deterioration in the coiuditof the
patient.

8.5 Special facilities for disease like coronarydass surgery, complicated Heart Surgery, Kidnen3plantation,
Bone Marrow Transplantation, T.B., Cancer, Poliolitigeetc:

Provided that the medical treatment shall not ideltreatment in non-recognised hospitals/privatsing homes
9. Reimbursable Items in accordance with the CCIRAlI¢s)

9.1 Cost of appliances purchased by the benefi¢tarireatment on the advice of a Specialist (isecaf any doubt,
the chief Medical officer, Health Centre shall lmnsulted who may, if required, obtain advice frdm Director
General of Health Services, Government of India).

9.2 Cost of heart pacemaker and replacement pliise generator and cost of replacement of disdasad valves
as per the rules of the Government of India indasc as may be amended by it from time to time.

9.2 Cost of Pathological tests, X-ray and othem@rations conducted at the hospital for diagnosighe advice of
the Specialist attached to the Hospital.

10. Item/treatment not permissible:
The following shall be the items/treatments notnesible:
a. Treatment outside India

b. Any medicine for which cheaper substitutes afa#q  value are available, unless otherwise consitdere
essential by the A.M.A.

c. Spectacles, contact-lens, and artificial denture

d. Treatment taken in a private hospital/nursinghepnot approved under these Rules;
e. Orthodontic treatment;

f. Treatment for obesity due to inopenous factors;

g. Medicines and preparation exclused from the @e@overnment compilation of Medical Attendancddé’uand
orders in forces and as may be amended by the Gmesit from time to time.

h. Diet or provision therefore or accommodationesigy to the statues of the employee.

Note: Reckoning of diet charges where hospital chargesinclusive. In the case of hospitals theffsuof which
indicate a flat inclusive charge per diet, the dierges should be regulated as follows;
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i. Where the flat charges made by the hospitaluthel (1) diet (2) accommodation (3) ordinary nugsand (4)
medical and surgical services, 20% (twenty peroétite flat charges will be reckoned as diet chsuge

ii. Where the flat charges made by the hospital lubhe (1) diet (2) accommodation and (3) ordinargsimg,50%
(fifty per cent of the flat charges will be reckanas diet charges.)

i. Items, which are not medicines but are primafidlgds, tonics, toilet preparations or disinfecsant
j- Medicines, which may be declared inadmissiblehgyGovernment of India/University from time tomé.
11. Accommodation on Hospitalization

11.1 The type of accommodation in a hospital stieiend upon the status of the retired employee ehlidement
in case of hospitalization shall be as prescribatbu CCMA (Rules) GOI/CGHS:

11.2. On the recommendation of the Health AdvisBommittee the Vice-Chancellor may modify the prais
from time to time.

11.3. All patients suspected to be suffering frartimpnary tuberculosis shall take treatment in toal approved
T.B. clinic/Hospital. Antetuberculosis treatmentsimch cases shall be carried out only under thgagae and
instructions of a T.B. specialist.

12. Submission of Bills

12.1 All medical claims shall be submitted on thesgribed claim form available in the Accounts ®erHealth
Centre, EFLU.

12.2. It should be ensured that medical claim ldtstreatment in a hospital as an indoor and/ddoor patient are
submitted in respect of the admissible items only.

12.3 It should be ensured that hospital bills featment as in-patient show the allocation of changnder
a. Medical attendance b. bedding

C. nursing

d. special nursing

e. medicine and diet

12.4. The bills should be duly supported by recgipt cash memos, prescriptions, essentiality czaté and
other relevant documents as prescribed by the Wsityefrom time to time in respect of claims foimbdursement.

All the supporting documents should be signedh(wificial stamp) by the Medical officer inchargé the
case in the hospital and countersigned by the Mé&iaperintendent.

12.5. No medical claim shall be considered for tmrisement if it is submitted after three month frdva date of
discharge from the hospital.

12.6 For out-door treatment, the medical claimdldte submitted at the end of the 3 month periocknehthe
treatment is likely to continue beyond 3 months.

13. Controlling Officer: The Registrar shall be tbentrolling officer for passing claims for reimisement of
medical expenses of any amount.

14. Interpretation of Rules: If any question arisegarding the interpretation of these Rules, tharolling officer
may refer such cases to the Vice-Chancellor whesesitn shall be final.

ORDINANCE 60

The Health Advisory
1. The Health Advisory Committee will be constitlitey the Vice-Chancellor as given below:
1.1 Pro Vice-Chancellor ..Chairperson
1.2 Registrar .. Member Secretary
1.3 Finance Officer
1.4 Dean, Campus Development
1.5 Dean, Hostels

1.6 Dean, Foreign Students



410 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT III—SEC. 4]

1.7 Dean, Students Welfare

1.8 President, Students Council

1.9 One Teacher Representative

1.10 One Representative of Non-Teaching staff

1.11 One SC/ST representative to be nominatetidy/ice-Chancellor

2. The Health Advisory Committee will perform th@léwing functions:

2.1 It will advise the Vice-Chancellor on all matte&eoncerning in respect of the functioning of He&entre of
the University.

2.2 It will constitute a Purchase Committee for poechase of medicines and other items.
2.3 It will supervise the work of different functiaries in the Health Centre.
2.4 1t will do the necessary planning for the fetdevelopment of the Health Centre.

It will carry out the directions to be given by thié&e-Chancellor from time to time regarding all thkeas concerning
the Health Centre.

ORDINANCE 61

Rules of Discipline and Proper Conduct of Studentsf the English and Foreign Languages University*
PREAMBLE

Whereas by virtue of article 29 (1)* “of the Sttda: English and Foreign Languages University 2067 of 2007,
the Vice-Chancellor has been vested with all thegre relating to discipline and disciplinary actiemd in relation
to the students and whereas Statute 29 (6)**" enggewhe University to frame detailed rules of gioe and
proper conduct, and now in pursuance of the sameek-xecutive Council approved the following rulésliscipline
and proper conduct among the students of the Usityer

1. SHORT TITLE AND COMMENCEMENT

(i)  These Rules shall be called. “The EFL-Univer$tudents’ Discipline and conduct rules”, hereafeferred
to as the “Rules”.

(i)  These rules shall come into force witheffeobrhi the date of approval by the Executive Counéithe
University.

2 APPLICATION OF RULES

(1) These rules shall apply to all students oflWméversity (including part-time students) whethematted prior
to the commencement of these Rules or after ther@mement of these Rules.

(2)  Any breach of discipline and conduct commitigda student inside or outside the EFL-Universaynpus
shall fall under the purview of these Rules.

(3) Without prejudice to the generality of the poweenforce discipline under Article 29 of the t8ta of the
EFL-University, the acts mentioned in Rule 3 shatlount to act of misconduct or indiscipline or both
3. CATEGORIES OF MISCONDUCT AND INDISCIPLINE CATEGO RY - |

(i)  All acts of violence and all forms of coerci@uch as gheraos, sit-ins or any variation of thmesavhich
disrupt the normal academic and administrative tioning of the University and/or any act which ied or leads to
violence.

(i)  Gherao, laying siege or staging demonstratiansund the residence of any member of the Uniwersi
Community or any other form of coercion, intimidatior disturbance of right to privacy of the resiteof the
campus.

(i)  Sexual Harassment: (Refer Ordinance No.Shef EFL University)
CATEGORY -II

iv. ~ Committing forgery, tampering with the Identit€ard or Universit records, impersonation,misusing
University property (movable or immovable), docutseand records, tearing of pages, defacing, burainig
any way destroying the books, journals, magazimek any material of library or unauthorized photogog or
possession of library books, journals, magazinemgrother material.
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V. Hunger strikes, dharnas, group bargaining arydoéimer form of protest by blocking entrance ottt @fiany of
the academic and/or administrative complexes orugisig the movements of any member of the Unitgrsi
Community.

vi.  Furnishing false certificates or false inforinatin any manner to the University.

vii. Any act of moral turpitude.

viii. Eve-teasing or disrespectful behavior or amgbehavior with a girl student, woman staff memlisitor.
ix.  Arousing communal, caste or regional feeling@ating disharmony among students.

X. Use of abusive, defamatory, derogatory or irdimdry language against any member of University
Community, through speeches, posters, pamphletayoother means.

xi.  Pasting of posters or distributing of pamphletshandbills of an objectionable nature or writing walls and
disfiguring buildings.

xii. ~ Causing or colluding in the unauthorized entfy any person into the Campus or in the unauthdriz
occupation of any portion of the University premsisecluding halls of residences, by any person.

xiii. Unauthorised occupation of the hostel roonuoauthorized acquisition and use of Universitynfure in
one’s hostel room or elsewhere.

xiv. Indulging in acts of gambling in the Univesspremises.

Xv  Save with the permission of the appropriate auity, use of the title of the University or théldiof any body
which includes the name of EFL-University when segdany letter or communication to the press or whe
distributing any document other than academic veutside the University for any purpose.

xvi  Consuming or possessing dangerous drugs or ottexicants in the University premises.

xvii. Damaging or defacing in any form, any propeof the University or the property of any membértte
University Community.

xviii Not disclosing one’s identity when asked to so by a faculty member or employee of the Unitiessho is
authorized to ask for such identity.

xix Improper behavior while on tour or excursion.

xx  Coercing the medical staff to render medicalistaace to persons not entitled for the same or @thegr
disorderly behavior in the Health Centre.

xxi  Non-payment of University and other dues inchgdmess charges.

xxii. Blockade or forceful prevention of any norrmbvement of traffic, violation of security, safetyles notified
by the University.

xxiii. Any other offence under the law of the lanctii Ragging in any form.

xxiv (i) “The word ‘ragging’ means the action ofakng, playing a practical joke upon someone odihgl comic

parades and other activities. Ragging includeslayspf noisy, disorderly conduct, teasing exciteiriay rough or

rude treatment or handling, including in rowdy isdaiplined activities which cause or likely to causnnoyance
undue hardship, physical or psychological harmagger apprehension or fear in a fresher or askiagtindents to do
any act or perform something which cause him/hamshor embarrassment or danger to his/her lifésting or

forcing freshers to address seniors as ‘Sir’; tofiqpen mass drills; to copy class notes for the senito serve
various errands; to do menial jobs for the senitwrsgsk/answer vulgar questions; to force to lobpa@nographic
pictures; to drink alcohol; scalding tea, etc.dtmacts which can lead to physical injury, mentalure or death; to
strip kiss or indulge in other obscenities.

xxv. Accommodating unauthorized guests or othesqes in the halls of residence.

xxvi. Engaging in any attempt at wrongful confinamh®f any member of the faculty, staff, studentaoyone
camping inside the campus.

xxvii. Refusal to obey the direction of officerstbe University proctorial staff and the acadentédfs
xxviii. Any intimidation or insulting behavior towes a student, staff, or faculty or any other perso

xxix. Unauthorised collection of funds for any stats programme, project or activity without themisision of the
appropriate authority.
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xxX. Any other act which may be considered by tl@ & any other competent authority to be an asti@htion
of discipline and conduct.

4. PUNISHMENT

The competent authority may impose any of the falhy punishments on any student found guilty of ahthe acts
of indiscipline or misconduct mentioned in Categeryor Category — II, as the case may be, in 3ule

CATEGORY I:

(i)  Cancellation of admission or withdrawal of degror denial of registration for a specified period

(i)  Rustications upto four semester period andfeclaring any part or the entire EFL-U Campus diltounds.
(i) Expulsion*s,

CATEGORY I

1. Admonition reprimand.

2. Fine upto Rs. 20,000/-

3. Recovery of any kind, such as scholarship fedlop, any dues, cost of damages etc.

4. Withdrawal of any or all facilities available ta student as per EFL-University rules (such as
Scholarship/Fellowship, hostel etc.).

5. Stoppage of any or all academic processes.

6. Declaring any Halls of Residences, premisesding or the entire EFL-University Campus out ofibds.
7. Rustication upto two semesters.

5. GENERAL

(1) No punishment shall ordinarily be imposed cstuaent unless he/she is found guilty of the offefuz which
he/she has been charged by a proctorial or any otheiry after following the normal procedure gmaviding due
opportunity to the student charged for the offetacdefend himself.

(2) In case the Vice-Chancellor or any competenhaity is of the opinion that on the basis of theailable
material and evidence on record, a prima facie easts against a student, he may order suspen$ite student
including withdrawal of any or all facilities avable to a bona fide student pending proctorialnyr@her inquiry.

(3) Notwithstanding any punishment mentioned in eRdl the Vice-Chancellor may, keeping in view the
gravity/nature of misconduct/act of indisciplineetmanner and the circumstances in which the mikadh
indiscipline has been committed, award a punishrimeexcess of or less than or other than what keg Imentioned
thereon for reasons to be recorded.

6. INTERPRETATION

In case any dispute arises with regard to the pné¢ation of any of these rules the matter shaltdferred to the
Vice-Chancellor, whose decision thereon shall balfi

ORDINANCE 62
CONTEXTURES: A Journal of Literature and Culture

The Department of Literature, Department of Cultanel Departments of School of Inter-disciplinarydsés will
publish a journal of literary and culture studisdafined below:

1. The title of the Journal: CONTEXTURES: A JourpéL.iterature and Culture.
2. Periodicity of the journal: two issues of theidwl will be brought out every year.

3. The Advisory Board of the Journal will consi$tadl teachers of literature as members and thames will be
printed on the inside back-cover.

* Rustication means debarring the student fromyatigdin any University, college or educational ingdton.

*e Expulsion means debarring the student from snglyn EFL- University.
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The Editorial Board will consist of one teachemfreach Department of Literature, Department of @alStudies,
Department of Comparative Literature and one teachéterature each, if any, from the Departmeoit$School of
Inter-disciplinary Studies. The members of the &t Board will be appointed in order of seniority a period of
two years. The names of the members of the EditBdard will be printed on the inside front-cover.

In case the Editorial Board is not in a positionafithere to the stipulations of the Ordinance-14(Ajerms of
periodicity and other aspects, the Vice-Chancettay change the Editorial Board fully, or partially appointing
new members of the Editorial Board from

amongst the teachers of Literature and Culturéeitniversity.

4. The copyright for all contributions will rest thithe University. The views expressed by the doutors need not
necessarily be similar to those of the University.

5. CONTEXTURES will be a refereed journal. A panélreferees will be prepared by the Advisory Boatdhe
earliest.

6. Contributions will not be paid for. However, @ntributor will receive two free copies of the issand 25 reprints
in which their article appears. Referees will bel@an honorarium of Rs. 2000/- for a round of reéng.

7. The journal will be published by the Publicatidnit of the University as an official publicatiarf the University.

8. The subscription rates of the journal will beefi by the Vice-Chancellor on the recommendatiothefAdvisory
Board of the journal from time to time.

ORDINANCE 63
LANGUAGING: Journal of Languages and Linguistics

1. Preamble : LANGUAGING is a scholarly journal intended torge as a lively forum for the exchange of critical
ideas in the study of English and Foreign Languagiewill include research articles, book reviewsports of
research projects, and transcribed interviews, imtpakith developments in language education andjuage
acquisition. To ensure a wide readership, a rawgittieme of the major articles will be the illumioa of valuable
classroom practices that have tangible benefitthimtanguage teacher.

2. Periodicity : LANGUAGING will be published twice a year, imduary and July.

3. Advisory Board : Twenty EFL U faculty membersg@n from the pool of specialists in language t@agtand
language sciences at the University) as well as fien-EFL U academics (preferably those teachingpdal
universities) will comprise the Advisory Board. TB&illong and Lucknow Campuses of the Universitgudth be
represented on the Advisory Board.

4. Editorial Board: One faculty member each from the language tegchird language sciences department in
English and Foreign Languages at the University eghstitute the Editorial Board, One-third of theembers, by
rotation, should function as members of ExecutidédEs for each issue of the journal.

In case the Editorial Board is not in a positioratthere to the stipulations of the Ordinance imgeof periodicity
and other aspects the Vice-Chancellor may chargy&ditorial Board fully, or partially by appointimgew members
of the Editorial Board from amongst the teacherkarfguages and Linguistics of the University.

5. Editor : The Editorial Board will nominate one of its membas Editor. The Editor will have a term of two
years.

6. Guest Editor : The Editorial Board may request a member ofAHgisory Board or the faculty to edit a special
issue of the journal.

7. Quality control : To maintain high standards with regard to theteots, all contributions will be refereed. The
Editorial Board will constitute a panel of referdesthe purpose.

8. Subscription rates : The Editorial Board will decide the cost of thauijoal for individual and institutional
subscribers.

9. Honorarium : Contributions will not be paid for.

However, a contributor will receive two free copigfsthe issue in which their article appears. Referwill be paid
an honorarium of Rs.2000/- for a round of refergein

10. Publication : The journal will be published by the Publicatiddsit of the University. It will be an official
publication of the University.
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11. Copyright : The copyright for all contributions will rest witthe University. The views expressed by the
contributors though need not necessarily be sirtdlanose of the University.

ORDINANCE 64
The English and Foreign Languages Journal
(The EFL Journal)
1. Preamble:

It is imperative that The English and Foreign Laaggs University, the only Central University in thelds of

English and Foreign Languages, publishes a jouwtdth could synthesise the research efforts of tmain

academic streams of the University, i.e., literatand culture on the one hand and languages aguaidtits on the
other. Moreover, the journals: “Contextures” andafiguaging” do not cover several aspects of uniyessi
academic programmes, e.g. exclusion studies, mglosand so on. Accordingly, it will be in the #ss of things
that University publishes a journal titled: “Thedlish and Foreign Languages Journal” (“The EFL dali}.

2. Periodicity : “The EFL Journal” will be published twice a yesr January and July.
3. Advisory Board : Twenty teachers drawn from all the academic steeaithe University.

4, Editorial Board : The Vice-Chancellor will appoint the Editorial Bdafrom amongst the faculty of the
University.

5. Editor : The Vice-Chancellor will nominate one of the mensbef the Editorial Board as Editor. The Editor
will have a term of two years.

6. Guest Editor : The Editorial Board may request a member of theigaty Board or the faculty to edit a
special issue of the journal.

7. Quality control : To maintain high standards with regard to the eots, all contributions will be refereed.
The Editorial Board will constitute a panel of nefes for the purpose.

8. Subscription rates : The Editorial Board will recommend the cost of tjoarnal for individual and
institutional subscribers to the Vice-Chancellardpproval.

9. Honorarium : Contributions will not be paid for.

However, a contributor will receive two free copiesthe issue and 25 reprints in which their agtielppears.
Referees will be paid an honorarium of Rs.20007afeound of refereeing.

10. Publication : The journal will be published by the Publicatiddsit of the University. It will be an official
publication of the University.

11. Copyright : The copyright for all contributions will rest witthe University. The views expressed by the
contributors though need not necessarily be sirtildnose of the University.

ORDINANCE 65
Work of Controller of Examinations in terms of Statute- 8(5).

In accordance with the Statute-8(5) the functiorafthe Controller of Examinations is to be govetias prescribed
by the Ordinances.

The following Ordinance is proposed stipulating fhactions of the Controller of Examinations (Co&)d the
manner in which the functions should be carriedbyuthim/her.

1. All the matters pertaining to items of Acaderaind Examinations. conduct of Academic Council’s tings,
conduct of the meetings of Central disciplinary-eurnievances committee for students related to ewadlissues,
conduct of committees constituted by the Vice-Cled#lac for preparing a draft Academic Calendar, aaridof
University Convocations, processing of Project RegpBesearch Reports of the students, furnishingfofmation
to UGC/MHRD, information required for academic ftinaing, issuance of official transcripts to theidstnts,
issuance of degrees, printing of prospectus anthsginn of forms every year for admission to ablgnammes and
bringing out year book concerning students.

2. The CoE will perform the above specified anceoflunctions as laid down below:

(i) He will keep the record of the attendance afdents, wherever applicable. However, the attersldanc
different Departments and Schools will be maintdibg the Heads of Departments/Deans of Schoolsaée
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the course is jointly conducted by the constitu®#partments of a School) or Programme Course
Coordinators. A copy of monthly attendance will $ent to the CoE. The offices of HoDs/Deans/Course
Coordinators will circulate the attendance on mbnthasis and communicate the same to students by
displaying it on notice boards.

(i) The CoE will ensure the filling in of examinah forms and issuance of Admit Passes for eaclestemin
time through HoDs/Deans/Programme Coordinatorobgviing the procedure of “No Dues”certificate te b
issued by concerned Department/Hostels etc.

(i) The CoE will ensure the conduct of semested-exams (according to the rules prevalent in ibggrd). He
shall also ensure in-course examinations aimed ratindernal assessment to be conducted by the
Departments/Schools/Programme Coordinators ahpeutes and procedures of the University.

(iv) The Controller, after receiving answer scripfdifferent examination from
Departments/Schools/Campuses will hand them ovéret@xaminers appointed by the Vice Chancellor.

(v) The CoE, after the receipt of the award sh&eim the examiners, will get the results tabulatetiis office
and forward them to the respective School/Departrheards for their consideration. He will then @abe
results before the Examination Committee appoiriigdthe Vice-Chancellor from time to time. He will
announce the results after the approval to be diyem competent authority.

(vi) The Entrance Tests for admission to variousgpgmmes/courses for all the Campuses will be gldrand
executed fully by the Controller of Exams with thelp of the teachers and non- teaching staff of the
University. He shall apprise the Vice-Chancellortlod progress of such work on day-to-day basidaiaas
possible.

(vii) The AIELTA tests will be conducted by the Qouller of Exams in coordination with AIELTA centrits staff
and AIELTA Committee. The CoE will ensure that hEELTA Tests become fully successful by planning
and executing them meticulously.

(viii) He/she shall be responsible for the evalatf M.Phil. dissertations and Ph.D. theses oheg &are submitted
in his/her office. He/she shall follow all the peatures prescribed in the Ordinances for the awbredsearch
degrees in coordination with Dean, Research.

(ix) He/she should carry out all tasks or respdliés to be assigned by the Vice-Chancellor friome to time.
ORDINANCE 66
SENSITIZATION, PREVENTION AND REDRESSAL OF SEXUAL H ARASSMENT (SPARSH)

Sensitization, Prevention, and Redressal of Sexasissment (SPARSH) (formerly known as GSCASH) bedy
was set up in EFL University in the year 2014.Theywas constituted under the recommendations aittlnes
laid down by the historic judgment of Supreme Caidiindia in the writ petition Vishakha vs. StateRajasthan.

The EFL University maintains a ‘zero-tolerance’tbe policy on Sexual Harassment, discriminatiomvofmnen and
seeks to maintain and wishes to create an academdiovork environment free of sexual harassmentvommen
associated with the University as students, tegcaind non-teaching staff members.

SPARSH has two committees devoted to these twogolgoses:

* the University Complaints Committee (UCC)

and

* the Apex Body of SPARSH (ABS)

1. University Complaints Committee (UCC)

The UCC considers complaints regarding sexual barast, and conducts enquiries, suggesting suitaibien.
Constitution of the UCC

The following is the constitution of the memberd g C:

i. Five (at least three women) teacher represeesti

ii. One non-teaching staff representative of théversity.

ii.  One person, with known contribution to womerssues, to be co-opted from outside the Universityo
could be an NGO representative.

iv.  The chairperson elected from amongst the abogationed members.

V. One member-secretary elected from amongst theeatmentioned members.
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The (iii) representative on SPARSH-UCC is Dr. Sakédthews who heads an NGO called ‘SANKALP’ which is
dedicated to supporting women who have sufferediadexiolence with comprehensive counselling, medara
legal support and to creating social change in camiy through advocacy, education and training. dtions,
powers and duties of UCC.

(a) To fulfil the directives of the Supreme Counfaning all employees to develop and implemenbhcy against
sexual harassment at the workplace.

(b) To evolve a permanent mechanism for prevenaod redressal of gender based discrimination, $exua
harassment and other acts of gender-based violence.

2. Apex Body of SPARSH (ABS)

The Apex Body of SPARSH (ABS) aims to sensitize sk to prevent sexual harassment in the universit
Constitution of ABS

The ABS committee has the following members:

i. The Chairperson, a woman nominated by the Vibar€ellor, English and Foreign Languages University
from amongst the faculty members.

i. Five members representing various facultieseesnof the University, of which at least threelsha women.
iii. Two student representatives of which at leas# be girl student
iv. Two members from non-teaching staff, of whi¢heast one should be woman.

V. One woman NGO representative

vi.  One woman counselor.

vii.  Legal Advisor (special invitee) Functionstbe ABS

Functions of the ABS

(&) to uphold the commitment of The English andelignm Languages University to provide campus enwvirent

free of gender-based discrimination, sexual harassend other acts of gender-based violence.

(b) to promote a social and psychological environimehich will raise awareness about gender based
discrimination and prevent sexual harassment amet @icts of gender based violence.

(c) to generate awareness about gender basednuisation, sexual harassment and other acts of gdrated

violence.

Information about committee members was made aleailan all notice boards and the university webpage

SPARSH members (2014-2016)

1. Prof.Jayashree Mohan Chairperson (July 2015 onwar

2. Prof. Malathy Krishnar Chairperson (Nov 2014 to May 20
3. Prof. Surabhi Bhara Dean, Students’ Welfa

4. Dr. Anjali V Baqde Teaching staff representat

5. Dr. Shruti Sircar Teaching staff representative
6. Dr. Sujatha Mukiri SC/ST representative

7. Dr. Mathew John Warden representative

8. Mr. T. Vijay Suryakant Warden representati

9. Mrs. Jayashre Nonteaching staff representat
10. Ms. Amrutha Nonteaching staff representat
11. Ms. Jyothi Priya PhD student representative

12. Ms. Sinchana MA student representative

13. Dr. Sarah Mattews NGO, SANKALP (for rape victims
14, Dr. Uma Ranqga Counsello

15 Ms. Rachna Redc Advocate (Special Invite
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Office Staff

Ms. Bhavana, Secretarial Assistant

Mr. Sathaiah, Office Assistant

Mr.G Praveen Kumar, Peon

4. SPARSH meetings, activities, and programmes

Meetings

S.No. Committee’s Meeting held on
1 11 March 2014

4 December 2014

25 February 2015

25 March 2015

10 April 2015

22 July 2015 (to be held)

ol b~ W|IN

Gender Sensitization Activities and Programmes

A week-long sensitization programme (March 11-181%) was organized by the members of SPARSH caoyerin
almost the entire student community in differensssens. The orientation involved participation aamdsmall
discussion with SPARSH members and other facultynbegs of the University. The discussions were lgdb.
Sarah Mathew, Dr. Uma Rangan, and Ms. Rachna Ré&dhy.was followed by videos provoking discussioouad
stereotypes and stigma in society. Activities welanned so that there is discussion about steresfyjarassment
and taboos with respect to women.The sessionsateneded by both male and female students of theeksity.

Lecture

A talk by Carolyn Danckaert and Aaron Smith on ‘fgiTextbooks and Videos to achieve Gender Inclusss”
was organized for research scholars and facultylarch 18, 2015.

Street plays
Two street plays written and dramatized by studesis organized as part of the Gender Sensitizatleak.
Poster Competition

A poster competition was held where student weigaged portraying positive directions in the facevimlence
against women.

3. Formal Enquiry and Redressal of Complaints
A rape case reported on 2 November 2014 and tleeveas forwarded to police without delay by the énsity.

Following is a summary of the cases received atetamn by the UCC.

S.No. Name Date of Allegation Status of
filing complaint
1 Student vs 7 March Misbehaviour Inquiry
Ex-student 2014 completed
2 Students 15September Lewd Complaint
VS 2014 comments and sexual withdrawn
Outsider remarks
3 Students 4 December Use of obscene Inquiry
(F &M) vs Teacher 2014 and pornographic completed
(M) language in class
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4 Student 25 February Sending Inquiry
(F) vs Retd. 2015 indecent and unwelcome Completed
Faculty (M) text messages, calls at odd

hours, calling the student
by an indecent name

5 Student 6 April 2015 Sexual Inquiry
(F) vs Faculty advances and physical completed
(M) contact

The following actions were taken in respective saskerever applicable:

a. Warning

b. Written apology

c. Bond of good behaviour

d. Adverse remarks in theconfidential report e. &ahg from supervisoryduties

f. Denial of membership ofstatutory bodies

4. Other facilities for women on campus

1. Counselling centre

Confidential counselling service is an importanveee at the University as it provides a safe spacspeak about
the incident and how it has affected the victiméhme sexual harassment cases are rarely repodéd arsensitive

issue.

Dr. Uma Rangan is the University counsellor whatsithe campus twice a week and as is on call 24/@n during
vacations. All communication with her is strictlgrdidential.

In the case of the rape case registered with thegphe rape victim was counselled for a peribtheee months.

2. Proctor (Woman)

The University has a Proctorial system where adstimiion of student related matters pertaining ltoaets of
indiscipline are delegated to the Chief Proctore Phoctor is assisted by three additional deputgtprs; one of the
proctors is a woman. The Lady Proctor is availapleall 24/7 and resides on the campus.

3. Woman staff in Health Clinic

There is a permanent woman staff in the Univetdiglth clinic to address medical issues for women.



